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THE
PARLIAMENTARY DEBATE®....0 el 200y
(Part I—Questions and Answers)
OFFICIAL REPORT
1949 1950

HOUSE OF THE I;EOPLE
Wednesday, 14th April, 1954

The House met at Two of the Clock
[MRr. SPEAKRER in the Chair.]
ORAL ANSWERS TO QUESTIONS

CO-OPERATIVE FARMING

*1758. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state in which of the States,
co-operative farming has been taken
up during the last five years and with
what resulis?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
A statement showing the progress of
co-operative farming in different
States is placed on the Table of the
House. [See Appendix VIII, annexure
No. 13.]

Shri Jhulan Sinha: From the picture
given in the statement, am I to take
it that the Central Government gives
encouragement to co-operative farm-
ing in the States?

Shri M. V. Krishnappa: We have ac-
cepted the principle: it has been
recognised as a meang of overcoming
the disadvantages of small holdings,
for establishing agriculture on efficient
lines, We have written to the various
Governments to work out a scheme
and submit it to the Central Govern-
ment. The reports of the various Gov-
ernments show that they are going
ahead with the scheme. In the Plan a
sum of Rs. 40 12khs has been set apart
for this purpose.

69 PSD

Shri Jhulan Sinha: Is there any pro-
posal before the Central Government
for bringing uniformity in this matter?

Shri M. V. Krishnappa: The Com-
mittee in charge of land reforms looks
to these things. We cannot expect
much uniformity, because the land
problem is a local problem, and there
will be difference from State to State.

Sardar A. S. Balgal: May I know
which are those States which have
started co-operative farming?

Shri M. V. Krishnappa: I have given
a big list of the various States. Al-
most all the 28 States in Inida,
barring a few States like Himachal
Pradesh and Tripura, have got co-
operative socleties. The number, the
area covered, the working capital in-
volved, all these are given in the state-
ment.

st ifar Tw : FT A S
ff ¥ 7w ¥ WA ¥ T AFTC A
fawraa ar€ € fr g agwrdr wIRT ¥
fraw woR % § o wfon & s 9w
A ¥ ¥ GrAt w1 wariew AT wfew
& @ ¢, Y Tar g froaY F
qfrds @4 ®T FwrEan § 7
Mr, Speaker: Do I understand cor-
rectly that Co-operation is a State

subject and the rules are made by the
States?

Shri M. V. Krishnappa: It falls under-
the State List.

Mr. Speaker: Next question, Mr.

Dabhi.
« 0 TIERD

T ey

hieng
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CAMBAY PORT

#1759. Shri Dabhi: Will the Minis-
ter of Transport be pleased to state:

(a) whether it is a fact that tihe
possibilities of developing Cambay port
are being investigated;

(b) whether some foreign experts
have visiteq Cambay for the purpose,
and

(c) if the answers to parts ta) and
(b) above be in the affirmative, what
is the position at present?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Cambay was one of the
minor ports the possibilities of im-
provement of which by dredging were
recently investigated by a team of two
foreign dredging experts deputed for
the purpose at the Government of
India's instance by the United Nations
Technical Assistance Administration.

(c) Copies of the Experts’ report
have been furnished to the State Gov-
ernments concerned for such action as
they may consider necessary.

Shri Dabhi: May I know if any cor-
respondence has passed between the
Bombay Government and the Central
Government?

Shri Alagesan: No
has passed.

correspondence

FOODGRAINS (LICENSING AND PROCUREMENT)
ORDER

*1760. Shri K. P. SBinha: Will the
Minister of Food and Agrioculture be
pleased to state whether It is a fact
that the Food-grains (Licensing and
Procurement) Order, 1952 has ceased
to apply to all food-grains except rice
and paddy?

The Deputy Minister of Food and
Agriculture (Shrl M. V. Krishnappa):
No Sir. The Central Foodgrains
Licensing and Procurement Order is
really intended to apply to foodgrains
-under decontrolled conditions so as to
enable the Government to locate and
requisition stocks in case of emergency.
Barring a few States where their own
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Control Orders apply, this Central
Order applies to all States even in
respect of wheat and coarse grains
which have been decontrolled.

Shri K. P. Sinha: May I know if any
licence is still required for grain trade?

Shri M. V. Krishnappa: That is ac-
cording to the Procurement and Licens-
ing Order. All those people who pos-
sess more than fifteen maunds of food-
grains are supposed to be people deal-
ing in foodgrains. Such people are ex-
pected to take licences.

Shri K. P. Sinha: May I know if
inter-State restrictions still continue,
and if so, how deficit areas are going

. to be beneflited by the Control Orders?

Shri M. V, Krishnappa: Control Order
does not apply to all the States. It
applies only to places where there is
decontrol. It is to enable Government
to locate and requisition stocks in
case of emergencies. It is only applied
in States where we have de-controlled
foodgrains.

Bhri Jangde: Is it not a fact that
some State Governments are now
glving licences to private merchants to
export rice from one State to another?

8Shri M. V., Krishnappa: We have al-
lowed some Calcutta merchants to im-

port rice from Madhya Pradesh and
Orissa.

JABALPUR TRAINING CENTRE

*1761. Shri 8. C. Samanta: Will the
Minister of Communications ba pleased
to state:

(a) whether the construction of the
new building for the Tele-communica-

tion Training Centre at Jabalpur has
bean completed;

(b) if not, how far it has progress-
ed and when it is expected to be com-
pleted;

(c) how many more trainees will be
accommodated on its completion; and

(d) the categories of additional sub-
jects of training?
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The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and (b).
The main building work has been
-completed. Electrification and other
External Services works are under
‘progress. The building is expected to
e completed during the current year.

(c) Approximately 200 more
‘trainees at a time than at present.

(d) No additional subjects are
<comtemplated to be added in the near
future except that the present courses
wwill be brought upto date.

st awo HYo WRA : ¥4T § ATAATT
A Y & o awar g fFo1jyd AR
gjuY § Y ¥faw argET SN
Torem aff & w7

ot T wgwe @y faaw da W
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¥R maa A frm fr € §
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Faa g fF ady wetd wo o oy ?

St T e A A A
Sy A Y JTFW BT § AW A¥ W
X § AT A I PWewdz G
. iy XY Zefrse feamrdew
e & 47 47 Ty §
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Shri Muniswamy: May I know whe-
ther it iz a fact that this would be
the largest and most modern institu-
tion of its kind in Asia?

Shri Raj Bahadur; I may repeat In
‘English the answer I just gave. That
d8 our ambition.
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R.T.S. OFFICE, MUZAFFARPUR

*1762. Pandit D. N. Tiwary: Will the
Minister of Rallways be pleased to
state:

(a) whether Government are aware
that the R.T.S. office at Muzaffarpur
(N.E. Railway) does not recognise the
registration in the Employment Ex-
change of any other place but Muxaffar-
pur; and

(b) whether it is the policy of Gov-
ernment to recruit only local men for
offices?

The Parliamentary Secretary to the
Minister of Railways and Transport
(8hri Shahnawaz Khan): (a) No, Sir.

(b) Direct recruitment to all Class
III posts on the Railways is made
through the Railway Service Commis-
slons, If sufficient number of suitable
candidates are not available in a parti-
cular Region or Division it is open to
the Service Commission concerned to
interview and test candidates from
other Regions and Divisions. Class IV
categories are recruited by the Local
Railway Officers. Such posts generally
attract local candidates but there is
no ban on candidates from other areas
applying for such appointments.

Pandit D. N. Tiwary: Are Govern-
ment aware that the R.T.S. office at
Muzaflarpur has refused to recognise
registration from Chapra or other
places for appointment there?

Bhri Shahnawaz Khan: That is not
80.

Pandit D. N, Tiwary: Have Govern-
ment got iInformation or have they
enquired whether they have refused
about fifty such cases, of which I have
knowledge?

Shri Shahnawaz Khan: Apparently
there is some misunderstanding in the
mind of the hon. Member, The normal
procedure is that the Railway Service
Commissions advertise the posts that
are to be filled up, and they send a
copy of the service notices to the con-
nected Employment Exchanges. The
~onnected Employment Exchanges send
their candidates, and they are con-
sidered along with other candidates.
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So it is not a question of not recognis-
ing anybody else. It is a question of
a man not being found suitable.

Pandit D. N. Tiwary: May I know
whether it is a fact that some appoint-
ments are made even without any
advertisement and such places are filled
from the local men and not from other
regions?

Shri Shahnawaz Khan: No Class I
appointments are made without duly
advertising the same. Appointments to
Class IV category of staff are made
locally by the local railway officers
without advertisement.

Shri Jaipal Singh: How many appli-
cations have been forwarded from the
Exchanges at Chapra and Muzaffarpur?

Shri Shahnawaz Ehan: I do not have
that information with me now.
EXCHANGE OF MAILS WITH NEPAL

*1763. Shri Bibhutl Mishra: (a) Will
the Minister of Communications be
pleased to state whether it is a fact
that Indian mails are not being ex-
changed with Janakpur Post Office in
Nepalese Territory?

(b) If so, are Government taking up
this matter with the Nepal Govern-
ment?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) No Malls
are being exchanged with effect from
1st April 1954,

(b) Does not arise.
TR

*roey. st wowe feg 0 E
[k FAY g AMF T a7 w7 -

() frad a& SwAT 9 qrafront
R wwa % w7 F faatow s fivar
|

(=) w1 ug wa § fir ga< W=
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S
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(W) <& T F HE A w4
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¥ fad durc § 7
The Parliamentary Secretary to the-

Minister. of Railways and Transport.

(Shri Shahnawaz EKhan): (a) At 9 sta--
tions, only earthwork for platforms and.

1956+

erection of kucha huts have been car- *

ried out by the villagers of the area.
as a part of Shramadan.

(b) Yes, Sir.

{c) None except necessary directions.
for the execution of the work.

(d) Whenever such offers are made,
they will be dealt with promptly.

oft TqaTa Tag : w0 gw w17 awy
# f& 7 4 9% 9 7 94 ¥ afus
qRErA F wTH gAT § 7

ot sy et oot a6 qR
W § Tdd ¥o¥ § ga ¥ oqrar w17
g &
RapIio LICENCES

*1766. Shri D. C. Sharma;: Will the
Minister of Communications be pleas-
ed to state:

(a) how many Wireless Recelving.
Licences for 1954 have been renewed:
by 14th January, 1954; and

(b) how does the number compare-
with that of the previous year?

The Deputy Minister of Communica--
tions (Shri Raj Bahadnr): (a) 6,16,116.

(b)—

Year

No.of Percen-

Total No.

of BRLs.* BRLs. tage
at the renewed licences

end of by 14th renewed
:::?o :f Jany. by 14th.
1 -1 -

e January
1953  7.20,047  ,25,040  §9°0%
1954 7.63,809 6.16::}:6 80°69%.

*Broadcast Receiver Licenses.

»
L}
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gShri D. C. Sharma: May I know whe-

‘ther any proposal is under the consi-
.deration of the Government to reduce
.the
listeners?

licensing fee as desired by the

Shri Raj Babhadur: As a matter of
fact, the licensing fee is determined in
consultation with the Ministry of Fin-

.ance and Information and Broadcast-

ing, and the Initiative rests with them
—both the initiative and the decision.

1 Shri M. D, Ramasami: May 1 know
the machinery by which the omission

to take out licenses is being watched?

Shri Raj Bahadur: Under the new
system, the licences have to be renew-
ed by 14th January, and then until the
end of March we wait for renewals on
payment of the prescribed penalty. In
April, we collect information about
licences not renewed, and in May we
‘begin our anti-piracy work.

AGRICULTURAL WORKERS

*1768. Shri L. N. Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any steps have been
taken to work out the scheme to settle
.agricultural workers on reclaimed land
.as envisaged in the Five Year Plan;
.and

(b) if-so, the States where
‘been carried out? .

The Deputy Minister of Food aad
Agriculture (Shri M. V. Erishnappa):
(a) and (b), The Central Government
Jhave taken up a scheme for resettling
1,000 families of landless workers at a
,mechanised farm at Sultanpur in the
Bhopal State. The State Governments
have also been requested to formulate
suitable schemes after conducting sur-
,veys of available cultural waste lands
and the extent of landless labour
population requiring resettlement in
‘their respective States. Their replies
are awaited,

it has
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Shri L. N. Mishra: May I know whe-
ther any step has been taken by the
State Governments to grant financial
assistance to co-operative groups of
agricultural labourers for house build-
ing and purchase of agricultural
materials as envisaged in the Plan?

Shri M. V. Krishnappa: That comes
under co-operative farming. This is
a State-owned farm, Under the Five
Year Plan a sum of Rs. 1} crores has
been set apart, and the Centre, just to
give initiative in the matter, has taken
up starting a farm in Bhopal, and our
plan is to settle about 1,000 families in
10,000 acres. That means about ten
acres for each family. We have started
the work in Bhopal in the Sultanpur
area.

Shri L, N. Mishra; May I know the
sum spent out of the Rs 2 crores ear-
marked in the Plan for the settlement
of agricultural labourers?

Shri M. V. Erishnappa: The amount
was sanctloned only in the later part
of last year. This year we intend to
spend about Rs. 50 lakhs, and already
we have spent something, and about
200 families have been proposed to be
rehabilitated*

Shri Achuthan: May I know whether
the Government has any idea of bring-
ing from Travancore-Cochin any land-
less labourers to be settled in Central
India where land Is reclaimed?

Shri M. V. Krishnappa: In my reply
I have stated that we have asked all
the States to send us schemes about
the possibilities in their respective
States, the requirements of each State
and the acreage of waste land avail--
able. The replies are awaited,

INDIAN TELEPHONE INDUSTRIES

*1770. Shrli V. P. Nayar: Will the
Minister of Communications be pleas-
ed to state:

(a) the annual requirements of
ebonite for the Indian Telephone In-

* The origi reply by the De

as follows “The amount was san
ear we intend to

some

nd about Rs.
, and about 200 families have been rehabilitated.”

— . S A 13 5 o ¢y it @

ty Minister of Food and Agriculture reads
oned onl

in the latter part of the last year.
lakhs, and already we have spent

reply pripted above was sent by the Deputy Minister afterwards in sub-

The
stitution of the original reply. -
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dustries Ltd., Bangalore, since ils
inception,
(b) the amount spent so far on the

purchase of foreign-made ebonite; and

(c) the steps, if any, that have been
taken for obtaining ebonite of requir-
ed specifications from Indian manufac-
turers?

The Deputy Minister of Communica-
tiong (Shri Raj Bahadur): (a),

1949 3or lbs.
1950 825 lbs.
19571 1,295 lbs.
1952 . 1,510 Ibs.
1953 5,626 1bs.
(b) Rs. 1,02,015.
(c) Samples of indigenous manu-

facture of ebonite have been tested
and suggestions have been made to
the manufacturers to improve its
quality according to the requirements
of the Indian Telephone Industries. As
a result, it is expected that about 300
1bs. of ebonite out of the annual re-
quirements of about 6,000 lbs. will be
met out of the indigenous sources.

Shri V. P. Nayar: May 1 know
through which source the Government
contacted the indigenous manufacturers
of ebonite?

Shri Raj Bahadur: Out of the 300 1bs.
of ebonite, 115 1bs. were purchased
from the National Rubber Manu-
facturers Limited, Calcutta, at a cost of
Rs. 745, and the balance from the
Western India Manufacturers’ Agencies
Limited. Bombay.

Shri V. P. Nayar: May I know whe-
ther the Ministry of Works, Housing

and Supply was at all consulted in the
matter?

Shri Raj Bahadur: We acquired all
this ebonite from indigenous sources
and as is well known, the Indian Tele-
phone Industries functiong as a joint
stock company.

Shri V. P. Nayar: May I know whe-
ther the Indian Telephone Industries
have made any efforts to know whe-
ther the ebonite required for their use
is manufactured in the Travancore
Rubber Works?
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Shri Raj Babadur: That information
is taken with gratefulness. Apart from.
that, I may add that so far ag the ques-
tion of consulting Ministry of Works..
Housing and Supply is concerned, it
does not arise at all.

Shri Muniswamy: May I know whe-
ther it is a fact that there is a research
institute stationed at this factory, and
it so, what contribution has it made
to the industry?

’

Shri Raj) Bahadur: In regard to the
research for production of the various
raw materials that are required by the

LTI it will be difficult for me to give .

196 o

a reply off hand, but if the hon. Mem- *

ber puts a particular question about
any-one particular raw material, I may
be able to answer.

Voice Frequency TELEGRAPH Equip-
MENT

*1771. Shri Bhagwat Jha Azad: WIIT
the Minister of Communications be
pleased to state:

(a) whether it is a fact that Govern-
ment propose to introduce an improv-
ed type of voice frequency telegraph
equipment;

(b) it so, what would be the cost of
the scheme, and

(c) whether the material required
therefor is available in this country or
it will have to be imported?

The Deputy Minister of Communics-
tions (Shri Raj Babadur): ~ (a) Yes.
Frequency modulated voice frequency

telegraph equipment designed and de- .

veloped in the postwar period are be-
ing obtalned for use in the P. and T.
Department for providing extra facili-
ties required for telegraph outlets as
part of the post-war development.

(b) The total cost of the scheme
will be Rs. 21:68 lacs and will form
part of the First Five Year Plan of the
Indian P. and T. Department. The
equipment will supplement existing
equipments and will provide more
stable and better service than is being

obtained with the older type of eguip-
ment.
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(c) The equipment will be imported,
for the present, like most other trans-
mission equipments.

st APTAT AT AN : 7T AT X
TR i fog fra oqm o AT &

g araR ?
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New Delhi-Bombay, New Delhi-Cal-
cutta, Bombay-Calcutta, Bombay- Mad-
ras, Bombay-Ahmedabad, Madras

Kozikode, Calcutta-Allahabad, Bom-
bay—Jodhpur, and Calcutta-Gohati.
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ATTACK ON BARBIL PostT QFFICE
*1772. Shri Sanganna: Will the Minis-

ter of Communications be pleased to
state:

(a) whether it is a fact that four
men armed with revolvers raided the

14 APRIL 1854
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Barbil Post Office (Orissa) on the 17th
December, 1853 and decamped with
about Rs. 2,000; and

(b) if so, what steps have been taken
in this matter?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes. A
sum of Rs. 2,180/8/6 was removed by
the robbers from the Post Office Cash
box, the key of which was obtained at
the point of a pistol from the Sub Post-
master.

(b) The matter was reported to
Police and is under enquiry. The Post
Office has been removed to a safer
locality.

Shri Sanganna: May I know whether
the amount belonged to a private party
or a Government?

Shri Raj Bahadur: It is Government
money when it comes to a Government
post office.

RETRENCHMENT IN Jute MILLS

*1773. Shri Ramananda Das: Will the
Minister of Labour be pleased to state:

(a) the total number of jute-mili
workers retrenched or discharged In
the State of West Bengal in 1953; and

(b) the total number of officers
drawing more than Rs. 1,000 per month
retrenched from these mills during this
perind?

The Minister of Labour (Shri V. V.
Girl): (a) and (b). Information is
being collected and will be placed on
the Table of the House in due course.

Shri Ramananda Das: May I know
how long the Government will take to
collect the information?

Shri V. V. Giri; As short a time &
possible.

Shri Ramanands Das: May I know
the reasons for this retrenchment?

Shri V. V. Giri: I have already stated
that the information is being collected
and will be placed on the Table of the
House.
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Shri K. K, Basu; May I know whe-
ther the Government have information
from the State Government that in
each and every case of retrenchment,
the State Government was consulted or
that it has looked into the matter?

Shri V. V. Girl: It must be so0.

INDORE ABRODROME

*1774. Shri N, L. Joshi; Will the
Minister of Communications be pleas-
ed to state whether the propesal to re-
open the Indore aerodrome for regular

air service is under the consideration
of Government?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): Indian Air-
lines Corporation propose to provide an
air connection to Indore by a feeder
Service after they have purchased air-
craft suitable for feeder routes.

Shri N, L. Joshi: May I know how
long since has this air service been
discontinued and why?

Shrl Raj Bahadur; Because it was
not found to be remunerative or pay-
ing its way.

Shri N. L. Joshi: May I know whe-
ther it is a fact that the income from
the passenger traffic from Indore to
Bombay and back was sufficient to
cover the expenses incurred for running
the air service?

Shri Raj Bahadur: It was not 8o.
RAILWAY SERVICE CoMMISSION CALCUTTA

*1775. Shri K. K. Basu: Wil  the

Minister of Railways be Pleased to
state:

(a) whether the Railway Service
Commission (Calcutta) advertised for
the posts of Apprentice Mechanics,
Ticket Collectors and Signallerg for
the Assam Railways in January, 1952:

(b) whether the commission inter-
viewed the candidates at Gauhati in
May, 1952: and

(c) whether any of them have since
been appointed?
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes.

(b) Yes.

(c) A statement indicating the num-
ber of candidates selected by the Rail-
way Service Commission, Calcutta,
offered appointments and those who
joined the North Eastern Railway, is
laid on the Table of the House. [See
Appendix- VIII, annexure No. 14.]

Shri K. K, Basu: May we know tha
number of candidates selected out of
those who were called for interview at
Gauhati by the Railway Public Ser-
vice Commission?

Shri Shahnawaz Khan: The number
selected is given in the statement
Singnallers 32, Ticket collectors 42...

Mr. Speaker: He wants to know the
number of candidates interviewed at
Gauhati and the number selecteg out
of them. Has he got that information?

Shri Shahnawaz Khan: I do not have
the number of people who actually ap-
peared for interview. The number
selected, I can give,

Mr., Speaker: That is not what he

-ants. He wants to know the number
that was selected from those that were
called to Gauhati.

Shri Shahnawaz Khan: These are
from amongst the candidates who ap-
peared at Gauhati; all from Gauhati.

CENTRAL TRACTOR ORGANISATION

*1776. Shri R. N. Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the income from the reclamation
of land and the amount spent for the
maintenance wof the Central Tractor
Organisation, during 1953-54; and

(b) how many Centreg exist in the
country and the number of tractors
stationed there?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) The estimated recovery and ex-
penditure are Rs. 2,34,00,000 and Rs
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‘2,47,50,000 respectively. The actual
figures will be known only after the
.accounts are finalised.

(b) There are 10 centres consisting
of 18 units where 270 tractors are em-
ployed.
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Sardar Hukam Singh: May I know
whether all the areas reclaimed by the
“C.T.0. during the last five years have
remained under the plough since their
reclamation or whether any portion
has gone again to waste?

Shri M. V, Krishnappa: We plough
these lands on behalf of the State Gov-
ernments. It is the primary duty of
the State Governments who entrust
this ploughing business to us to see
that it is cultivated immediately or in
the coming season. We write to them
often to see that the lands reclaimed
«do not go to waste.

8hri T. N. Singh: May I know whe-
ther several State Governments have
objected to or complained against the
rates charged by the C.T.O. and if so,
how many of the States have objected
on this account?

Shri M. V. Krishnappa: In fact, al-
most all the States had some objection
to the effect that the rates charged by
the C.T.O. are not economical to them.
But, from our point of view, a Com-
mittee suggested that unless we en-
hance the rates, the C.T.O. cannot
work economically. So we had to raise
the rate by Rs. 3 per acre.

Shri Balakrishnan: May I know the
‘number of centres opened in the
Madras State and the number of trac-
tors employed in them?

Shri M. V. Krishnappa: We started
‘these centres first in these four States.
Now we have written to the Madras,
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Hyderabad and Mysore Governments,
informing them of the rates that we
shall charge, and the other conditions
to be fulfilled, in case they start such
units. We are awaiting their replies.

Shri Ramananda Das: May I know
whether the reclamied land was given
to the landless pepole?

Shri M. V. Krishnappa: Generally, it
is meant for the landless people, the
refugees and other such people.

Dr. Rama Rao: In regard to the area
of Hyderabad, which is to be irrigated
by the Tungabhadra Dam, the position
is that even though the dam is com-
plete, the land is not being irrigated,
because they are not able to afford the
high rates charged by the Central
Tractor Organisation. What do the
Government propose to do in this
matter?

Shri M. V. Krishnappa: I myself hag
been to that area last July, and I sub- .
mitted a report to the Government,
after my visit. We have written also
to the Andhra Government, who are in
correspondence with us. We- hope to
assist them with our C.T.0. and re-
claim about 1} lakhs of acres of land
that falls under the Andhra State,

NUTRITION RESEARCH LABORATORIES

*1777. S8hri Krishnacharya Joshi:
Will the Minister of Health be pleased
to state:

(a) whether Government hawve decid-
ed to construct a bullding to house the
Nutrition Research Laboratories in the
city of Hyderabad; and

(b) if so, when Government propose
to start the construction?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) The
Nutrition Research Laboratories are
being transferred to Hyderabad. The
question ag to whether new buildings
have to be constructed or whether any
existing suitable ones can be utilised
for the purpose is being examined.

(b) Does not arise.

Shri Krishnacharys Joshi: May I
know whether this institution wiil be
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poused in a temporary building at

present?

Shrimati Chandrasekhar: This is
under consideration, as I said in the
course of my reply.

Goop CONDUCT PAY
*1778. Shrimati Maydeo: Will the
Minister of Communieations be pleas-
ed to state:

(a) whether good conduct pay, grant-
ed to Officials of the Postal Depart-
ment from 1943 to the end of 1946, was
taken into account as pay for calcula-
ting the extra-ordinary pension; and

(b) if so, why this concession is not
extended to other pensioners?

The Deputy Minister of Communica-
tions (Shri Ra) Bahadur): (a) and (b).
Prior to 1st February, 1947, Good Con-
duct Pay was treated as “pay” and
by virtue of the definition of the term
“Pay” in the Extraordinary pension
rules, it was permissible to include
Good Conduct Pay in the emoluments
for calculating extra-ordinary pension.
The rules governing the grant of other
pensions, however, are Quite different
and according to those rules Good
Conduct Pay could not be treated as
part of emoluments for calculation of
other pension.

“Wm”
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The Minister of Labour (Shri V. V.
Girl): (a) Yes.

(b) Circulation of the journal was
low and its further continuance was
uneconomical.

Dr. Ram Subbag Singh: May I know
whether any other journal is published
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by the Labour Ministry, besides this
Mazdoor Jagat?

Shri V. V. Girl: There is the Labour-
Gazette. So far as Mazdoor Jagat is.
concerned, it has been stopped, but we-
are examining the question whether we
could publish something else in Hindi,.
g0 that we could circulate some infor-
mation regarding labour matters.

Dr. Ram Subhag Singh: May I know
the circulation figures of these two
publications respectively?

Shri V. V. Giri: The Labour Gazette
is a well-known publication, which has
been in existence for many years, and
which gives authentic information
about statistics etc. I cannot exactly
say what its circulation is, but it is a
most valuable journal which is requir-
ed by everyhody in the country.

Dr. Ram Subhag Singh: May I know
the number of copies of each of these
two publications, published by the
Ministry, and whether it was not pos-
sible for the Ministry to make them
equal?

Bhri V. V. Girl:: We are examining
the question in all its details.

Shri K. K, Basu: May I know whe-
ther the Labour Gazette is being circu-
lated or distributed free to the organis-
ed trade unions or other such bodies?

Shri V. V. Giri: No.
RoaD CONSTRUCTION IN MANIPUR

*1781. Shri Rishang Keishing: Will

the Minister of Transport be pleased
to state:

(a) whether Government are aware
that a 35 miles road connecting the
Litan Road at Mahadeb in Manipur
has been constructed by the local tribal
people;

(b) whether the local people have
demanded financial help from Govern-
ment therefor ; and

(c) it so, what action Government.
have taken in the matter?
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes. The former bridle path (8’ in
width) has been widened to 16 ft.
over a length of about 30 miles.

(b) Yes.

(c) A contribution of Rs. 30,000 at
the flat rate of Rs. 1,000 per mile has
been sanctioned by the Government
of Manipur.

Shri Rishang Keishing: May I know
whether the matter was brought to
his notice during his last visit to Mani-
pur?

Mr. Speaker: Which matter?

Shri Rishang Keishing: The hon.
Minister visited Manipur some time
back. I want to know from him whe-
ther the villagers came to him, and
represented their case for considera-
tion.

Shri Alagesan: I received several re-
presentations, but I do not remember
having received any about this parti-
cular matter. The hon. Member also
was there.

Dry FarMiNnG METHODS

*1782, Shri C. R. Chowdary: Wil
the Minister of Food and Agriculture
be pleased to refer to the answer given
to starred question No. 1122 asked on
the 17th March, 1954 and state:

(a) the number of places in Andhra
State where Dry Farming methods are
being experimented upon; and

(b) how much amount is annually
spent on these stations?

The Deputy Minister of Food and
Agriculture . (S8hri M. V. Erishnappa):
(a) and (b). Government of India
have no information.

ForesT RANGERS’ COLLEGE, DEHRA
Dun

*1783. Shri Krishna Chandra: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Indian Forest Re-
search Institute and the Rangers' Col-
lege function as two separate institu-

tions. with sepapate supervisory staff
for each; and
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(b) whether any action has so far
been taken to amalgamate them as
recommended in para 30 of the Sixth
Report for 1953-54¢ of the KEstimates.
Committee?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) I presume the Hon. Member's
reference is to the Indian Forest Col-
lege and not the Forest Research Insti-
tute, The Indian Forest College and
the Rangers’ College at Dehra Dun
function as two separate units with
separate instructional staff but with a
common supervisory stafl.

(b) No.
DECASUALISATION ScHEME AT BOMBAY.
PORT
*1785. Shri M. S. Gurupadaswamy:
Will the Minister of Labour be pleas-
ed to state: )

(a) whether a pronosal to appointa
Committee for framing a decasualisa-
tion scheme for the chipping and pain-
ting workers employed in the Port of
Bombay is under consideration; and

(b) if so, at what stage it is?

The Minister of Labour (Shri V. V.
Girl): (a) and (b). A statement is laid
on the Table of the House. [See Ap-
pendix VIII, annexure No. 15.]

Shri M. 8. Gurupadaswamy: In the
statement, it has been stated that on
the 30th May 1853, there was an
agreement between the employers and
the workers’ union according to which
there should be a standing committee
for settling disputes between employers.
and employees. May I know whether
a standing committee has been ap-
pointed now?

Shri V. V. Girl: There has been an.
agreement, and that agreement ig being
given a fair trial.

Shri M. 8. Gurupadaswamy: May L
know whether the labour union have
complained in recent months that the-
agreement has not been implementad
and as a result of it, they are asking
for a separate committee to go into the-
question?

Shri V. V. Girl: Not so far as I
know.
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The Deputy Minister of Communica-

‘tions (Shri Raj Bahadur): (a) 8 com-
Pleted 1 in progress.

(b) About Rs. 270 Lakhs,
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GAUHATI AND PANDU Loco WORKSHOPS

*178%7. Shri K. P. Tripathi: Will the
Minister of Railways be pleased to
state:

(a) whether it is proposed to close
down the loco workshops at Gauhati
and Pandu; and

(b) if so, the reasons therefor?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
No.

(b) Does not arise.

‘BHARAT BALA’ STEAMSHIP

*1788. Shri Raghuramaiah: Will the
Minister of Transport be pleased to
state:

(a) whether the Steamship “Bha-
rat Bala” ran aground on the 3lst
March, 1854 off Bhavnagar;

(b) the circumstances in which the
accident occurred; and

(c) the extent of damage caused to
life and property?

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) Yes; the
S.S8. “Bharat Bala” ran aground at 03

hours on the 1st April, 1054, off Port
Albert Victor.

(b) Not yet known, but a prelimi-
nary inquiry into the casualty is being
held under section 247 of the Indian
Merchant Shipping Act, 1923,

(c) There was no loss of life. No
intormation is, however, available as

to the extent of damage to property or
the ship.
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RAJASTHAN DESERT

¢1789. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state the result of aerial
sowing of seeds in the desert of Rajas-
than, in the year 1953 with a view to
check the expansion of the desert by
afforestation?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
The Government of Rajasthen, who
undertook the experiment, have re-
ported that a detailed survey made at
the end of October, 1053, showed that
6,715 seedlings had come up.

Shri Jhulan Sinha: May I know the
total amount spent on this experiment?

Shri M. V. Krishnappa: We have not
glven them any money. It is the State
Government's affair entirely. In fact,
our Inspector-General of Forests was
against this proposal, and all that we
know is that they sowed about
220 mds. of seeds.

Shri Jhulan Sinha: Out of 220
maunds sown. how many seedlings
have come up?

Shri M. V. Krishnappa: Out of 220
maunds of seeds sown, 6.715 seedlings

have come up.

TELE-COMMUNICATIONS

*1790. Pandit D. N. Tiwary: Will
the Minister of Communications be
pleased to state:

(a) the number of sub-divisional
headquarters not connected with tele-
phone;

(b) the number of thana headquar-
ters not connected with telegraph line;
and

(c) the number of sub-divisional
and thana headquarters proposed to
be connected with telephone and tele-
graph lines respectively during 1954-
557

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) 254.

(b) 636 in States without Tehsfls.
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(c) Public Call Offices at Sub-
Divisional stations—about 50. Tele-
graph Offices at Thana Stations—
about 60,

Pandit D. N. Tiwary: May I know
whether all the sub-divisional head-
quarters and the thana headquarters
will be linked with telephone and tele-
graph during the remaining period of -
the Plan?

Shri Raj Bahadur: To begin with, .
we propose to link them with tele-
graph; to link with telephone is very
difficult.

Pandit D. N, Tiwary: May I know -
whether Garkha thana in Saran dis-
trict will be linked with telegraph next
year?

Shri Raj Bahadar: It is not easy for
me to give information about one parti-
cular thana out of a total of 600 or 700.

Shri S. C. SBamanta: May I know -
whether Government is depending upon
the State Governments to open tele-
graph stations near-about thanas?

Shri Raj Bahadur: In certain cases
where the proposed telegraph offices
are found not to be remunerative, we
want a guarantee before undertaking .
the work, and to the extent the State
Government comes forward with the
guarantee, the work is taken up.

Shri Muniswamy: May I know whe-
ther there is any committee to give
advice on tele-communication problems
and, if so, who are the members of"
that committee? '

Shri Raj Bahadur: We have got
circle-wise P. and T. Advisory Com-
mittees.

STERILE Cows

*1781. Shri 8. C. Samanta: Will the
Minister of Food and Agriculture be -
pleased to state:

(a) the final results of the experi-
ment on sterile cows to produce millke
by hormone treatment;

(b) the names of institutes where -
such experiments were carried out;
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(c) whether any other line of ex-
periment was tried on sterile cows;
and

(d) if so, what and the results
-thereof?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) Experimental work done in India
.and abroad has shown that it is pos-
sible to induce lactation in sterile
«cows and virgin heifers by-hormone
treatment, especially by implantation
-or injections of oestrogenic substances.

-(b) 1, Allahabad Agricultural Insti-
“tute.

2. Express Dairy Co. Ltd., Calcutta
{work initiated by Veterinary Investi-
gation Officer, West Bengal, working
under a scheme financed by the Indian
‘Council of Agricultural Research).

3, Indian Veterinary Research Insti-
tute, Izatnagar.

(c)_None. for induction of lactation.

(d) Does not arise.

Shri 8. C. Bamanta: May I know
‘what results have been achieved in
Calcutta and Allahabad?

Shri M. V. Krishnappa: It has been
‘proved that it is possible to induce in
these cows lactation by these methods.

Shri S. C. Samanta: May I know
whether this work is being carried on?

Shri M. V. Erishnappa: It is being
~continued.

Shri A. M. Thomas: May [ know
whether it is an economic proposition?

Shri M. V. Krishnappa: It is economic
in the sense that animals which were
incurably sterile if not treated by these
methods are made to yleld milk by
‘these methods.

Shri V. P. Nayar: May I know what
is the hormone which is used?

Shri M, V. EKrishnappa: Oestrogenic
substances, I said.
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INDIAN SHIPS FOR INDIAN TEA

*1702. Shri Ramananda Das: Will
the Minister of Transport be pleased
to state:

(a) whether it is a fact that the
major part of Indian tea exported to
foreign countries is carried by foreign
ships; and

(b) if so, what steps Government
are taking to see that Indian cargo-
ships are also employed in carrying
Indian tea to foreign countries?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): .(a)
and (b). Yes. Indian shipping
companies are also getting a shalje
more or less proportionate to their
number of sailings. All possible assist-
ance is being given to the Indian Liunes
to ship the tea cargoes upto their due
share.

Shri Ramananda Das: May I know
whether Government will consider the
guestion of the Indian shipping com-
panies to carry these goods?

Shri Alagesan: The Indian shipping
companies are already carrying these
in proportion to the percentage of
their sailings.

Shri Joachim Alva: Is Government
aware that we possess some ‘Liberty’
ghips and that American ship-builders
have offered to modernise them in the
matter of speed and structure? Is
Government giving any advance to the
ship owners to have this medernisation
carried on?

Shri Alagesan: The House is already
aware that loans are advanced to shop-
ping companies engaged in coastal and
overseas trades.

Minor Ports 1IN ORissa

*1793. Shri Sanganna: Will the
Minister of Transport be pleased to
state the amount of grant or loan ad-
vanced to the Orissa State for carrying
out improvements in the minor ports
during 19537
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The Deputy Minister of Rallways
and Tramsport (Shri Alagesan):
Rs. 20,000,

Shri Sanganna: May I know the
‘total amount sanctioned by the
Government for this development?

Shri Alagesan: The total amount is
Rs. 4 lakhs; it is for the Orissa State
-Government to carry out these works.
What they have actually carried out is
a survey and that has come to Rs.
20,000,

Shri Sanganna: May I know the
names of the various ports that have
been recommended by the Orissa Gov-
-ernment for improvement?

Shri Alagesan: They have recom-
mended various works in the port of
Chandbali.

Shri M. D. Ramasaml: May I know
whether the Government propose to
‘take up ports’ in the Coromandel
-coast?

Shri Alagesan: The scheme covers
many of the minor ports under the
various States.

TRACTORS

*1794. Shri R, N. Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether old tractors are dispos-
ed of by auction or by direct sale;

(b) if so, the amount realized; and

(¢) what makes have been prefer-
red by Government in purchasing new
tractors?

The Deputy Minister of Foog and
Agricultural (Shri M. V. Krishnappa):
(a) Some surplus tractors were dis-
posed of by the Central Tractor
Organisation by direct sale to the
State Governments, etc. The Organi-
sation has not disposed of any tractors
by auction. At present the Organisa-
tion merely declares its surpluses to
D.G., 8. & D. for disposal. The latier
sell the machines to priority indentors
such as other Government Depart-

ments, or by jnviting tenders or by’

public anction.
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(b) 85 tractors have been disposed

of and the amount realized is Rs.
9,895,850,
(¢) The tractors at present being

used by the C.T.O. for deep ploughing
operations are of the following Ameri-
can makes:

Caterpillar, International Harvester,
Oliver Cletrac and Allis-Chalmers.
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Shri M. V. Krishpanna: ° I do not
have the exact price, but this one was
purchased from Disposals soon after
the war.
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Shri K. K, Basu: May I know the
reasons for declarling nearly 65 trac-
tors as surplus as the Central Tractor
Organisation was started only recent-
y?

Shri M. V. Erishnappa: These 65
tractors have been declared during the
course of three years as useiess. It is
left to the parties or the State Govern-
ments concerned to take them over and
get them repaired and make use of
them.

CiviL. AVIATION DEPARTMENT

*1795. Shri V. P. Nayar: Will the
Minister of Commnnicatiens be plees-
ed to state whether it is a fact that
while the families of class I, II and IIJ
officers of the Civil Aviation Depart-
meny get free medical «id, the families
of class IV employees do not get the
same?
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The Deputy Minister of Communiea-
#ions (Shri Raj Bahadur): It was so,
Sir, until very recently. But from the
1st April 1954, the families of Class IV
employees have become entitled to the
same benefits in regard to medical aid
as the families of other classes of Gov-
ernment servants.

Shri V. P. Nayar; May I know why
it was so from the 1st April 1954, and
vhy no free treatment was given to
class IV employees when the necessity
for free treatment was more for them?

Shri Raj Bahadur: The reply to the
first part is because the flnancial year
begins from that particular date. So
far as the other part of the question
is concerned, I can only say that it
took some time for examination of the
whole question.

Shrimati Renu Chakravartty: Is it a
fact that medical expenses can only
be reimbursged if the treatment is done
in the out-door department of the
hospitals? In the case of class III
and IV servants, who have to live in
places where there are no hospitals for
outlying places, are they allowed to
have doctors, whose bills will be re-
imbursed?

Shri Raj Bahadur: The requirements
of the staff at various places have been
borne in mind, and certain hospitals
have been recognised for that purpose
either by the Central Government or
by the respective State Governments,
and the officers and staff are expected

to take advantage of those particular
hospitals.

INDIAN ATRLINES CORPORATION

*1796. Shri Bhagwat Jha Azad: Will
the Minister of Communicationgs be
pleased to state:

(a) whether the Account and Finance
Committee constituted by the Indian
Airlines Corporation hag submitteq any
interim report; and

(b) it o, what are its recommen-
dations?
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The Deputy Minister of Communica-
tions (Shri Raj Bahaduar): (a) Yes, Sir.

(b) I lay on the Table a summary
of the main recommendations of the
Committee. [See Appendix VIII, an--
nexure No, 16.]
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Shrimati Renu Chakravartty: May I
know whether the Government is look-
‘ng into the findings of this Committee,
and by what date they propose to
finalise the recommendations and
accept them?

Shri Raj) Bahadur: The present
recommendations are by way of interim
recommendations, and the final recom-
mendations are awaited still.

P. & T. OFFICES IN MANIPUR

*1797. Shri Rishang Keishing: Will
the Minister of Communicatiomns be
pleagsed to state:

(a) the number of Post and Tele-
graph offices in Manipur at present;
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(b) the present strength of the staff;

(c) how many of them have bien
provided with residential accommoda-
tion; and

(d) whether Governmen$ have any
scheme in hand to Improve and ex-
pand the Post and Telegraph offices
in Manipur?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) On 28th
February 1954, there were, in Manipur
State, 55 Post' ‘Offices- including one
P. & T. Combined Office.

(b) A ‘statement giving the informa-
tion is laid on the Table of the House.
(See Appendix VIII, annexure No.17.]

(¢) The particulars are being collect-
ed and will be placed on the Table of
the House in due course.

(d) Yes.

Shri Rishang Keishing: Is il the
policy of the Government of In:lia to
recruit hillmen in this Department and
if so how many hillmen have so far
been recruited?

Shri Raj Bahadur: I will not be able
to give the figure as to how many hill-
men are there in the employ of the
P. and T. Department. It is however,
our earnest desire and effort to recruit
as many hillmen as possible,

Shri Rishang Kecishing: May I know
if Government have received any re-
presentation from the local employees
to increase the scale of furniture and
equipment and to provide the em-
ployees with quarters and, if so, what
action has been taken?

Shri Raj Bahadur: We are getting
such representations through the res-
pective unions every now and then.
We are trying to meet those demands
as best as we can within the limita-
tions of our financial resources.

‘Shri Rishang Keishing: Is’it under
the contemplation of the Government
of India to construct quarters for the
employees in Manipur?

-Shri Raj Bakadur: Our policy {s that
so far as big towns are concerned, we
69 PSD
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do undertake such programmes of
construction of quarters. But for
smaller places where only extra-depart-
mental agents are employed to do
pustal work, we do not usually con-
struct such quarters.

fermt quTe g=w
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The Deputy Minister of Health

(Shrimati Chandrasekhar): (a) 11-32
acres.

(b) Rs. 17-50 lakhs.
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Shrimati Chandrasekhar: More than
2,250 acres of land, including 174 acres

of developed land recovered to the
refugees by 1851-52,
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The Parliamentary Becreiary to the
Minister of Riailways ang Transport
(8hri Shahnawaz Khan): (a) and (b)
The Government Inspector of Rail-
ways, Lucknow, commenced  his
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engquiry into the accident on 6th April,
1854 and only his Preliminary Report
has just been received. His Provisional
Finding as to the cause of the acci-
dent is to the effect that it wus caus-
ed by the detonation of explosives
carried by Police Constables in a
compartment of the train.

Shri Raghuramaiah: In view of the
allegations that ammunition is being
carried on that line frequently, may
I know what steps Government are
taking to stop it?

Shri Shahnawaz Khan: A magisterial
enquiry is pending. The D.M., Gorakh-
pur, is carrying out an enquiry; the
Government Inspector of Explosives is
also carrying out an enquiry, When
these enquiries are completed, we shall
be in a better position to answer,

Shri Joachim Alva: Are Government
aware that when the airlines accept
parcels which contain oil, or other ex-
plosive material, they exercise great
attention and care? Is the same
amount of care and attention given by
the Railways in accepting parcels
which are marked, or which should be
marked as “Dangerous”, “Combustible”
or “Inflammable"? :

Mr. Speaker: Are they making any
classification like that?

ohri Shahnawaz Khan: Classification
is made very carefully and check is
exercised. But this particular parcel
was not booked at all, We did not
know anything about it. s

Dr. Ram Subhag Singh: May I know
whether it was in the notice of any
railway employee of that railway that
some explosive were being carried by
that train?

Shri Shahnawazx Khan: We had no
knowledge.

INDIAN CENTRAL SUGAR-CANE COMMITTER

~1801. Shri V. P, Nayar: (a) Wil
e Minister of Food and Agriculture
be pleased to state the total amount
spent So far since 1947-48 on the In-
jian Central Sugms vane Committee?
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(b) How much, if any, of this
amount hag been utilised for applying
the results obtained by research in
actual cultivation?

(c) What, if any, is the machinery
to popularise the new varieties evolv-
ed by research?

The Deputy Minister of Food and
Agriculture (Shri M, V. Krishnappa):
(a) Rs. 1,44,27,252,

(b) Rs. 57,47,822,

(¢) Varietal trials are conducted
under cultivators conditions at various
Zonal Centres and demonstration farms
and seed distribution is made through
the agencies of the various State Gov-
ernments, with a view to providing
suitable varieties of healthy and disease
free seed to the cane growers.

Shri V. P. Nayar: What is the acre-

.age under cultivation of disease-resis-

tant varieties which have been evolved
by research in this Institute?

Shri M. V. Krishnappa: To give an
exact flgure it is very difficult, because
the new variety which has been evolved
in Coimbatore, for example, is adopted
throughout peninsular India. The new
species, No. 419, has proved to be
excellent and in the whole of South
India they have taken it up.

Shri V. P. Nayar: May I know whe-
ther the activities of this Inslitute have
in any way resulted in bettering the
yield of sugarcane in non-peninsular
India?

Shri M. V. Krishnappa: Certainly, it
has improved the wvarleties in non-
peninsular India also,

Shri Muniswamy: May I know whe-
ther any research has been made to
see if sugarcane wax can be used for
industrial purposes?

Shri M. V. Krishnappa: I did not fol-
low, Will you please repeat the ques-
tion?

Mr. Speaker: The Minister may ad-
dress thé Chair, not the Member. The
hon. Member may repeat his question.

Shri Muniswamy: I want to know
whether any research has been con-
ducted to see if sugarcane wax can be
used for industrial purposes.
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Shri M. V. Krishnappa: This relales
to sugarcane research and improve-
ment.

Shri E. K. Basu: May I know how
many varieties of sugarcane have been
found out by the Research Institute
which are suitable for Indian condi-
tions?

sShri M. V. Krishnappa: I cannot give
the exact number. A number of
varieties have been found out.

Shri Sarangadhar Das: May I know
If Government have any statistics as
to the improvement in acre-yleld dur-
ing the last few years for which one
erore of rupees has been spent, parti-
cularly in North India?

Shri M, V. Krishnappa: We do main-
tain statistics.

Shrl Sarangadhar Das: What is the
Improvement?

Shri M. V. Erishnappa: I want
notice for that: I am prepared to give
it to the hon. Member later on.
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The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) Not as
a special plan. The Trust, however,
undertakes the construction of cheap
houses for the poor in cases where

they have been displaced as a result
of Slum Clearance Operations.

(b) Does not arise.

ot s soTTe : FT A XA FFAr
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Shrimati Chandrasekhar: The slum
clearance in the maidan between Delhi
Gate snd Ajmere Gate is not complete.
They have built some houses, and
there are a few houses still under con-
struction in Andha Moghul. Roshan-
ara Extension is nearly complete.
Sadar Bazar and Puran{ Idgah clear-
ance ig deferred.

thmmu:mﬂ'mtmr}
g 5 g9 & gwiag ), T A
R e HC g6 wY o Fovar ot ?

Shrimati Chandrasekhar: I have no
information.

Shrimati Kamlendu Mati BShah:
What will the Improvement Trust
charge per square yard from those
people who have got land, for improv-
ing it?

Shrimati Chandrasekhar: These
houses are built and given to the poor
people on a subsidised rate,

Shrimati Kamiendn Matl Shah: But
suppose somebody has land and builds
on {t. What will the Improvement
Trust charge for improving it?

Shrimati Chandrasekhar: Recently
the Delhi Improvement Trust have
submitted a new housing policy with
certain proposals which are under con-
sideration, and the hon. Member's sug-
gestion is also one of the clauses there.

IRRIGATION FACILITIES IN TRIPURA

*1767. Shri Biren Dutt: (a) Will the
Minister of Food and Agriculture be
pleased to state whether any steps have
been taken to erect culverts and sluice-
gates in Udipur Division of Trinura?

(b) Has any survey work been taken
up?

(c) Is it a fact that due to shortage
of frrigation engineers, this work has
not been taken in hand?

(d) I{ so, what steps do Government
propose to take in the matter?
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The Deputy Minister . of Food and
Agrioultare (Shri. M. V. Krishnappa):
(a) Not yet, Sir.

(b) A preliminary survey of the ir-
rigation resources of the State was

undertaken by an officer lent by the..

Government.of Assam,
(c) This is correct,

(d) The selection of a suitable agri-
cultural engineer for the Tripura State
is under consideration in consultation

with the Union Public Service Com-
mission.

PRINTING FORMS IN REGIONAL LanGuaces

*1765. Shri Raghavaiah:. Will the
Misister of Communications. be pleas-~
ed to state:

(a) whether Government propose to
print in the regional languages the
daily account forms and supply them
to all Branch post offices and Sub-
Divisional offices; and

(b) it not, the reasons therefor?

The Deputy Minister of Communica-
tions (8hri Raj Bahadur): (a) and (b).
Government do not consider that print-
ing of daily account forms in regional
langunges is any longer necessary as
Hindi will in future be the official
language.

WRITTEN ANSWERS TO QUESTIONS

REPRESENTATION BY P. & T. UNIONS

*1768, 8hri-T.:B. Vittal Ras: (a) Will
the Minister of Cemmunications be
pleased to state whether the Union of
Post and Telegraph Workers, Hydera-
bad Circle Branch are permitted to
make representation to the Director of

Postal Bervices regarding postal matters
only?

(b). Are they. precluded from making
representations to the Post Master-
General, Madras direct regarding
matters concerning telegraph engineer-
ing.and telegraph- {raffic?
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(c) If so, what are the.reasons there-
for?

The Deputy Minister of Communica-
tiens (Shri Raj Bahadur): (a) to (c).
All recognised Unions are accredited
to: the Officers in charge ‘of the units
they represent. Accordingly the Union
of P & T Workers, Hyderabad, which
is permitted to function as a sub-circle
Branch ‘of the Madras Circle Branch
of that Union, is accredited to the
Director of Postal Services, Hyderabad,
who is the officer in charge of that sub-
circle. The Hyderabad Union cannot
however represent to the Director of
Postal Services matters concerning
telegraph . engineering and telegraph
traffle; which are not under his control
Matters concerning these, which are
under the control of the Postmaster-
General, Madras;, will have to ba taken
up with that officer by the Madras
Circle Branch of the Union of the
P. & T. Workers, which is accredited
to him,

MebpicaL Councir or INDIA

*1780. Dr. Amin; Will the Minister
of Health be pleased to state:

(a) whether it is a fact that the
Medical Council of India is carrying
on the inspection of medical examina-
tion of all undergraduate and post
graduate qualifications of all Universi-
ties in India;

(b) whether it is a fact that the
Medical Council of India is spending
exira amount sanctioned by Govern-
ment from time to time for the ins-
pection of post graduate examination:
and

(c) the expenditure incurred by Go-
vernment on this Council each year
since its establishment?

The Deputy Minister of Health
(Shrimat{ Chandrasekhar): (a) The
Medical Council of India has ever
since its inception been carrying on
the inspection of medical examinations
in regard to the recognised medical
qualifications in Schedule I of the Act
which qualify for entry into the medi-
cal registers of the States,
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As far as post graduale qualifica-
tions are concerned they have recently
also attempted to regulate post
graduate education in all medical sub-
jects.

(b)-No separate amount has ever
been - specially sanctioned by Govern-
ment for the inspection of post gradu-
ate medical examinations.

(c) A statement containing the in-
formation that is readily available, is
placed on the Table of the House. [See
Appendix VIII, annexure No. 18.]

LAND RECLAMATION IN- TRIPURA

*1784. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether land reclamation in
Suksagar Jala in Tripura has com-
menced; and

(b) it not, the reasons for ‘the de-
lay?

The Deputy Minister of Food . and.

Agriculture .(Shri M. V. Krishnappa):
(a) Not yet, Sir.

(b) The project has to be properly .

surveyed. The engineering staff requir-
ed for the survey has not yet been
appointed due to. non-availability- of
suitable experienced persons. These

appointments are expected .to be.made
shortly when the survey will be taken-

up,
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The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahnawaz Khan): (a) At about
20-35 hours on 24th March, 1954, 11
wagons on No. 992 Goods train derail-
ed while running between Lar Road
and Salimpur stations and one of them
partly’ capsized. About 300 feet o!
track was damaged.

(b) The approximate cost of damag.
to Railway property was Rs. 2,300.

(c) The accident was caused by the
breakage of the right leading journal
of onc of the wagons which derailed.

RENTS FOR RAILWAY QUARTERS

370, Shri: Ramananda. Das: Will the
Minister. of Railways be pleased to

state:

(a)-whether it is a fact that diffe-
rent rates of assessed rent have been
made in different Railways and also in
different .divisions of the same Rail-
way. for.the same type of Railway
quarters. constructed as per ‘“Mitra
Type™ plan; and

(b) if so, the reasons therefor?

The Deputy Minister of Railways ang
Transport (Shri Alagesan): (a) Rent
chargeable for Mitra Type quarters has
varied and on some railways differen-
ces exist even as between the different
units which have been formeqd into a
single railway on regrouping. A state-
ment is attached showing the present
position. In no case, however, is the
rent In excess of 10 per cent. of the
employee’s emoluments. [See Ap-
pendix VIII, annexure No. 19.]

(b) The reasons for the variations
are that, 'under the extent rules, rent
is calculated -on the basis of pooling of
the €apital costs of all the quarters of
the same iclass on the same railway.
On:regrouping, twe or more rallways
have -been brought into a single sys
tem-and the process of pooling on the
revised basis ig still in progress. The
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variation in rent, therefore, represents
a temporary, passing phase.

GOVERNMENT EMmpLOYEES UNION

371. Shri Ramananda Das: Will the
Minister of Labour be pleased to
state what are the rules regarding re-
cognition of affiliations of unions of
Government employees with federa-
tions including unions of private em-
ployees?

The Minister of Labour (Shri V. V,
Giri): There are no rules, statutory or
otherwise, issued by the Central Gov-
ernment.

SUGAR-CANE PESTS

372, Shrl V. P, Nayar: Will the Min-
ister of Food and Agriculture be plea-
sed to state:

(a) the quantity of Sugar-cane
which is rendered useless every year
by pests and plant diseases; and

(b) the steps taken by Government
to prevent this waste?

The Deputy Minisier of Food and
Agriculture (Shri M. V. Krishnappa):
(a) 10 to 15 per cent. approximately,
depending upon the extent and serious-
ness of the incidence of disease and
pests which occur in varylng propor-
tion.

(b) Under the 3 year Sugar-cane
Development extension schemes being
implemented under the aegis of the
Indian Central Sugar-cane Committee,
provision has been made for cane pro-
tection services in the sugar-cane de-
velopment areas of important sugar-
cane growing States, for undertaking
timely and adequate action to prevent
the sugar-cane crop from being damag-
ed by sugar-cane insects, pests and
diseases. The cane protection services
also keep constant supervision over
seed material from the seed nursery
stage to the bulk crop by large scale
dusting, stripping and spraying with
effective fungicides and Insecticides
and removal of egg-masses in order to
ensure the supply of health disease
free cane material,
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INDIAN CENTRAL SUGAR-CANE CoM-
MITTEB

378. Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to refer to para. 3, page 32 of
the Indian Central Sugarcane Com-
mittee Report for the year 1052-53
and state:

(a) the reasons why non-peninsular
India still continues to have the lowest
level of yield of 12-14 tons of sugar-
cane per acre and why the cost of pro-
duction in peninsular India is rema-
ining higher; and

(b) what effortc have been made
to popularise the newly evolved high-
yielding varietles in non-peninsular
India and to lower the cost in penin-
sular India?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) The yields of cane in non-
peninsular India continue to remain
low due to inadequate provision of ir-
rigation water and manures and ferti-
lizers as well as due to small holdings,
improper cultivation and bad rotations.
Where necessary wherewlthals are
provided, much higher yields are being
obtained. In peninsular India, the dose
of nitrogen applied in the form of
manures and fertilizers ranges from
300 to 400 lbs. per acre against 80-120
1bs. nitrogen needed by soils in North
India. A large number of irrigations
are, therefore, necessary in order to
make proper use of the fertillzer and
both these causes contribute to higher
cost of cultivation per acre. The
tropical conditions obtaining in penin-
sular India also need a large number
of irrigations.

(b) There is a constant flow of newly
evolved, high yielding varietieg from
the breeding and research stations to
the flelds of the cane growers, where
they are finally selected for their adapt-
ability under various sets of soil and
climatic conditions through zonal trials.

Attempts are being made to increase
the acre-ylelds of cane in peninsular
India by supplying necessary quantities
of irrigation water. The usual canal
supplies are inadequate to meet the
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water requirements of the crop in this
area.

A reduction in the cost price of sul-
phate of ammonia has also been made
and this will tend to reduce the cost
of manuring. A compost making drive
is also being pursued with a view to
cheapening the cost of organic bulk
manures, —

MINOR IRRIGATION WORKS IN MYSORE

374, Shri Shivananjappa: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount given to the Mysore
State for the development of minor
irrigation during the last three years;
and

(b) the amount given as grants and
subsidy and the amount given as
loan?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) and (b). Grants totalling Rs.
10272 lakhs and loans totalling Rs.
21020 lakhs were sanctioned to the
Government of Mpysore for minor ir-
rigation schemes under the G.M.F.
during the years 1950-51 to 1952-53.
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The Minister of Labour (Shri V. V.
Giri): (a) Since June 1853 nine issues
(April to December 1953) were
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published and nine (July 1853 to March
1954) sent for printing.

(b) The dates on which the issues,
for the months June to September 1853
were released for sale are:

22nd June 1853
July 1953 10th September 1953

August 1853 26th October 1953
September 1953 20th November 1953

June 1953

The dates in respect of the issues from
October 1953 as also the date upto
which the Appellate Tribunal's de-
cisiong have been published are being
ascertained and the information will
be placed on the Table of the House.

(c) Every effort is being made to
ensure prompt publication of the de-
cisions of the Labour Appellate
Tribunal in the Journal. Each issue
of the Journal as soon as it is publish-
ed, is released without delay through
the Government Sales Depots at Cal-
cutta and other places.

RECRUITMENT IN ORissA PosTAL CIRCLE

376. SBhrl K. C. Jena: Will the Min-
ister of Commmunications be pleased
to state:

(a) how many appointments have
been made in different cadres of the
P. and T. Department in the Orissa
Circle during 1952-53; and

(b) the number of Scheduled Cas-
tes among them in each cadre?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and (b).
The information is laid on the Table
of the House in the form of a state-
ment. [See Appendix VIII, annexure
No. 20.]
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(&) fag® ad fraq fasr =t ?

The Deputy Minister of Food and
Agricultare (Shri. M, V.. Krishnappa):
(a) The average . number of working
days in sugar mills in U.P. for the last
five years comes to 110 days.

(b) 118 days.
Tuee-weLLs IN U.P.

379. Shrimati Kamlendu Matl Shah:
Will the Minister of Food and Agri-
culture -be pleased ' to state what
amount has been allotted to Uttar Pra-
desh Government for construction of
tube-wells during the next three
years?

The Deputy Minister of Food and
Agriculture (Shri M.: V. Krishnappa):
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Government of India have provisional-
ly agreed to give a total loan not ex-
ceeding Rs. 1015 crores to the U.P.
Government in respect of the tube-well
projects in hand.

Loans 71O AGRICULTURISTS

380. Shrl Elayaperumal: Will the
Minister of Food and Agriculture be
pleased to state what amount was al-
lotted to Madras State for providing
various kinds of loans to the agricul-
turists during 1952-53 and 1953-54?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
A statement is laid on the Table of
the house, [Sece Appendix VIII, an-
nexure No, 21.]
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4701

HOUSE OF THE PEOPLE
Wednesday, 14th April, 1954

“The House met at Two of the Clock
[Mgr. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

2-55 .M.
ELECTION TO COMMITTEE

INDIAN CENTRAL SUGARCANE COMMITTEE

Mr. Speaker: I have to inform the
House that up to the time fixed for
receiving nominations for the Indian
‘Central Sugarcane Committee, two
nominations were received. As the
number of candidates is equal to the
number of vacancies, I declare the
following members to be duly elected:

(1) Sardar Jogendra Singh.
(2) Shri P. R. Kanavade Patil.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

PRESENTATION OF SIXTH REPORT

§hri M. A. Ayyangar (Tirupati): 1
beg to present the Sixth Report ‘of
the Committee on Private Members'
Bills and Resolutions.

DEMANDS FOR GRANTS—contd.

Mr. Speaker: The House will now
proceed with the further discussion
and voting on the Demands for
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4702

Grants under the control of the
Ministry of Commerce and Industry,
moved on the 12th April, 1954. The
cut motions also are under discussion.
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*“In a cheerless and universally
depressed state of mind of the
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people with unemployment assum-
ing alarming proportions and with
dacoities, murders and suicides
becoming an everyday affair one
justifiably questions the wisdom
of the administration to call it a
Welfare State, People hardly un-
derstand the blessings and bene-
fits of this so-called Welfare State
where growing poverty of the pco-
ple is saddleq with mounting
taxation.”

3 P.M.
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~ “There is a limit to everything
and when that limit is crossed,
even intolerable things begin to
appear tolerable. Exactly that
seems to have beenr the case in
regard to corruption, nepotism,
black-marketing, untruth, etec., in
India these days. Here, these
have reacheq the stage when
persons addicted to them feel
proud of these evils instead of
being ashamed.”

#le TUD A T FEQ § ¢

“If we must escape from natio-
na) deterioration to which we are
drifting all these seven years,
men at the helm of affairs will
have to be changed whether de-
mocratically or undemocratical-
ly."

Aty for ot @ giear & P & -

“Why should there be econo-
mic depression, growing unem-
ployment and misery in a Wel-
fare State? In what way the
glow of Freedom and benefits of
Swaraj are felt by all classes of
people? Responsible Governmen:
Ministers on whom primarily
rests the responsibility of satis-
fying public curiosity on these
questions have adopted an atti-
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tude of glving evasive and un-
convincing replies and leaving
the people in the lurch.”
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Shri Altekar (North Satara): After
the debate on health, it is in the fit-
ness of things that we should turn
our minds towards wealth. Com-
merce and industry are the chief
sources of wealth and it is a matter
of great satisfaction that during the
past year we have wiped out the
adverse balance of trade and also
stepped up production in several
industries. The cotton mill industry
has reached the highest flgure of
4900 million yards and the cement
industry has raised production by 33
per cent. There is also similar pro-
gress in various other industries. But
mere lgrge production even at cheap
rates does not solve all our problems.
What is more important is that the
purchasing power of the people must
be increased. If we look to the.
history of the last 50 years, we will
find that the large output by heavy
industries was not also without a
large bye-product—I may say, by
that process—of larger unemployment.
If we look to the cotton mill indus-
try, we shall find that now there are
7,560,000 workers engaged in it, but
this is not without displacing about
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23 lakhs of workers in that occupa-
tion. Then in the case of heavy wool
industry, there are now 27,000
labourers, but they have come there
‘by displacing 2 lakhs of labourers
who were working by hand. In the
case of flour mills and also those
which polish rice after separating
husk by huller, there are about 72,000
workers, but they are thereby putt-
ing out of employment about 12 lakhs
of persons. This is a process which
is usually seen wherever there has
been such great industrial develop-
ment by means of heavy industries.
For instance, in Germany in 1882,
there were as many as 551 per cent.
of workers in small industries, that
is, those which employed less than 5
persons. In 1925, the figure was re-
duced to 22'3 per cent. In the middle
industries, that is, those which em-
ployed from 6.to 50 workers, there
were 186 per cent. in 1882, but there
were 228 in 1925. In heavy Indus-
tries which employed more than 50
persons, there were 26'3 in 1882, but
that figure rose to 54’9 in 1825. Even
in America, where industrial produc-
tion flgures are, as it were, astrono-
mical ones, we find that in the year
1883 there were as many as 13 million
unemployed persons. Even President
Roosevelt's New Deal could not give
work to more than half that number.
A. D. H. Kaplan says that in the
recession after the second world war,
there will be as many as 14 million
unemployed persons in America.
Temporary measures like the New
Deal are no permanent solution and
therefore, the Americans now think
that the proper way of meeting this
problem is to give impetus to small-
scale industries. Under the commu-
nity projects in America, these indus-
tries are being helped.and it is found
that the products of these Industries
are preferred by the people to the
goods that are turned out by factories.
But the country where small indus-
tries are flourishing well is Japan.
There the small industries are, side
by side with great industries, mak-
ing great progress. Fifty-three per
cent. of the population of workers is

-
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[Shri Altekar]
in small industries; that is, who are
working in cottage industries employ-
ing not more than 5 persons only.
The product of these indutsries is so
great that as much as 60 to 70 per
cent. of the exports of Japan are from
the cottage industries. By a proper
integration of small and large-
scale industries, this problem of un-
employment can be solved. That is
the position which we can see from
the instance of Japan. So far as
India is concerned, 87 per cent. of
our population lives in more than 5
lakhs of villages, More than 60 per
cent. cannot be maintained on agri-
culture and even quite a large num-
ber of that is without employment for
a considerable portion of the year.
What is to be done in this case is that
there should be an implementation of
the means of livellhood by small
industries. The Khadi and Village
Industry Board has proposed a scheme
for the next five years and it says
that by the various industries it pro-
poses, namely, khadi, leather, soap,
match, paper, bee-keeping and so on,
they can engage as many as 9 million
people and give them maintenance. It
will be seen that by proper co-ordina-
tion of these industries, the problem
of unemployment will be solved.
Small-scale industries are cosmopoli-
tan in character. They would be able
to strengthen other units of our social
and economic structure because they
can be diffused all over the country.

Another advantage of these cottage
industries is that they are spread all
over the country while the big and
heavy industries are concentrated in
big towns. In these days of aircraft
and heavy bombs, there is a great
danger of a paralysis of these indus-
tries if an attack is made on them.
Therefore it is very desirable that
there should be decentralisation of
industries and that it should be car-
ried to the interior of the country and
should be developed there by modern
devices. Improvement by research
should be made in the tools and im-
plements used by these workers and
with advances in these they will pro-
duce more.
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We have got our great schemes of
hydro-electric projects and also multi-
purpose projects by which electricity
can be carried to distant parts of the
country. In Japan, electricity is car-
ried ‘to the various small places and
there small industries flourish. We
can also do the same thing here. We
should also have plans ready for
spreading these cottage industries all
over the country. We can find that
by modern science and standardisa-
tion, even parts of automobiles and
many other small articles like watches,
musical instruments etc., can be made
by persons working in those small
industries, and these industries can be
co-ordinated. In Japan, bicycle indus-
try is carried on by giving the manu-
facture of parts to the workers in
cottage industries. The same is the
case with watches in Switzerland, and
also the case of musical instruments in
Saxony. Here also, we can manufac-
ture such articles and some other
articles by giving impetus to the
small industries. ‘I do not, in any
way, mean that big and heavy indus-
tries should be neglected. They
should also go on; because we want
production on a large scale and there
should be proper integration of small
and large-scale industries. That is
the most important point that has to
be taken into consideration.

I would like to point out that the
placing of an excise duty of 3 pies on
mill-made cotton cloth has also given
us a fund of Rs. 6 crores to be utilised
for the purpose of Khadi and village
industries. That is a good step. I
would also like to suggest that a
spirit of Swadeshi should also be in-
culcated in the people. Those who
are in a position to pay high prices
should purchase those goods; it is
*their duty to give support to these
industries.

I would also suggest that those
government servants who are drawing
more than Rs. 300 per month should
spend at least 5 per cent. for pur-
chasing these products because that
would be a great help to the industry
and a national duty performed.
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I take this opportunity to place
before the House some of the difficul-
ties of the industries in the Deccan.
There many industries had come into
existence in the previous States. The
Princes of those States gave them
various facilities, exemption from
income-tax or moderate income-tax,
free grants for building wup their
industrial towns etc. In those days,
they made their headway and flourish-
ed, But, after merger they have lost
all their advantages.

There is another difficulty. While
they have raised their own townships,
have had their own roads, houses,
libraries, water supply, hospitals,
schools, lights, etc.,—in fact, some of
the townships are even better than
small municipalities—the position now
is that under Gram Panchayat Act
claim is made that the industrial area
comes under the village, although
really it does not come within the
limits of the village-gaothan at all.
Therefore, without any sort of ad-
vantage to the township, it has the
handicap of having to pay taxes to
the gram panchayat. We ghall have
to properly co-ordinate and adjust
this particular question so that a pro-
per solution may be found out.

I would like to point out that
various products, which are turned
out by these industries, should be
given preference in the matter of
purchase of articles by Government.
In the case of the community projects
pumps, engines, lanterns etc., should
be purchased from them for the pur-
pose of lift-irrigation and other needs.

A ban should be placed on certain
foreign articles being imported into
India when they are almost similar
to those manufactured by these
industries. 1 find that simply be-
cause there is a slight difference in
the type of the lanterns ete. similar
articles from other countries are
allowed to come here. Small differ-
ences in pattern should not be taken
into account and in those cases, the
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foreign articles should not be allowed
to compete with the products of these
industries.

There are mary other demands of
theirs which were placed before the
hon. Minister of Commerce and
Industry when he had been on that
side, and they should be properly
considered and attention paid to
them. I would like to submit that in
several ways we can give relief to
these small industries. There should
be an establishment of development
corporation in order to give financial
help to the small industries, and the
proper way is to start an Industrial
Development Corporation, so that help
may be given to these small indus-
tries. There is the question of rebate
which is claimed by the All-India
Khadi and Village Organisation, in
the case of cottage-match industry.
This industry should be given a rebate
on the chemicals used. I would also
like to bring to the notice of the
Government another important point
in connection with rebates, and that
is in regard to the plastic industry.
So far as the manufacture of plastic
powder is concerned, there are only
three factories in Indie—two in Bom-
bay, one ¢! Birla ard the other of
Thakar, and the tird in Satara,
which is running on a small scale be-
cause it has not the means to pro-
duce 200 tons of powder. As the
liquid assets in its hands are very
small, and its floating capital is not
sufficient to produce 200 tons of the
powder, it does not get the rebate.
Unless its production reaches that
extent, namely, 200 tons, it is not
entitled to the rebate on the chemicals
used, like, phenol, formaldehide and
haxina. This factory is simply being
penalised on account of its atrocious
crime of being poor. Whenever there
is rigidity of law, even courts of law
somehow or other find a way by
which the principle of equity is ap-
plied to give relief to the proper
parties, and in this case also, such a
way should be found out. The prin-
ciple should never be “gifts to the
rich and hits to the poor”.
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Lastly, I submit that there should
be an independent and separate
Ministry for small-scale, khadi and
village industries. It does not in any
way mean that I have any sort of dis-
respect towards, or desire to make any
criticism of the hon. Minister. Noth-
ing is farther from my mind than
suggesting anything of this kind, but
I want that greater and better atten-
tion should be paid to small-scale
industries. One who has got intimate
connection with these industries, one
who has got a first-hand knowledge
of the difficulties of ‘these industries
and one who understands the needs
of these industries should be in charge
of that Ministry, as that will promote
the progress of these industries and
he will be in a position to give sole
and whole attention to this subject.

Lastly, in the words of our great
national poet, I would say:

feat aYATT TTEEAR UFF A &

In the creation of your world-famous
assembly, let there be a corner re-
served—and let me add a soft corner—
for these small industries,

Mr. Deputy-Speaker: Although they
may have already sent in their
names, hon. Members may rise in
their seats until they catch my eye,
and hereafter I will not call any hon.
Member to speak unless he catches
my eye.

Shrimati A. Kale (Nagpur): Sir, I
am glad to note the progress made
by Government both in the indus-
trial as well as commercial fields
during the last two years. Therefore,
I have no hesitation in congratulating
the Government, However much
more has got to be achieved. The
task is by no means an easy one. It
is found that in the Five Year Plan
the private sector is not coming up
to the expectations of the Planners,
Capital is said to be very shy. But I
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do feel that if we put our minds to
this problem sufficient capital can be
made available for the expansion of
the private sector. I have in mind an
idea which deserves serious considera-
tion of all concerned. If we restrict
the payment of dividends in cash bet-
ween filve to seven per cent. according
to the nature of industry or busi-
ness, including banking and insurance,.
and plough back surplus profits into
the industry, sufficient capital can be
made available for the expansion of
the industry. Incidentally this will
also help in checking inflation, the
greatest headache of our financiers of
today. To make my point clear, sup-
pose a certain business concern earns
a profit which after payment of all
taxes is sufficient to declare a divi-
dend of 18 per cent., it should pay to
its shareholders a cash dividend of
not more than 5 to 7 per cent. The
remaining profits must be ploughed
back in the concern. Needless to say
that this principle should be equally
applicable both to Indian and foreign
firms.

If a particular industry is not in
need of further expansion according
to the Plan, then the undistributed
profits could be utilised for other
industries under the Plan.

This is not a novel idea. I under-
stand that the German Government
had already utilised such surplus
money for rehabilitating and expan-
sion of their industries after the first
World War.

Similarly if payments to managing
agents, managing directors, technical
staff and other highly paid officials
in industrial and commercial under-
takings are brought on a level with
the highly paid services in the Gov-
ernment there will be a lot of saving.
Surely the intellectual attainments re-
quired to conduct any business or
industry are not superior to those of
Judges of the High Courts or Supreme
Court or the heads of the Govern-
ment of India Departments. In UK.
I am told there are very few people
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now getting a salary more than £6,000
a year. This pruning will help to
make additional savings in industry.

There can be no two opinions in
the matter of establishing an auto-
mobile industry in India. I do really
congratulate the Government for
taking a bold step in this direction.
However. 1 am sorry to find that on
mature consideration, two or three
companies decided to withdraw when
they were confronted with the ordeal
of submitting a deflnite programme
of manufacturing. I do not know
the reasons which led them to take
this decision. Either the Government
was misled in coming to a decision
by the enthusiasm of these manu-
facturers or they, the intending manu-
facturers, did not give sufficient
thought to the detailed working of
the scheme and hence unwittingly
accepted the Plan with the result that
today the Government is in a quan-
dary. I also understand that there
were other people who presented an
alternative plan of developing this
industry. They had recommended
that the best and quickest way of
producing a complete car in the
country was to encourage factories
devoted to manufacturing of certain
components of an automobile for all
makes of vehicles and when these
factories are established the engine
block should come the last. But the
Tariff Commission turned down this
suggestion and recommended the
manufacturing of complete cars of
different makes in their respective
factories.

In Canada the first automobile fac-
tory was started in 1904 and even
after fifty years of expansion and
development Canada is not econo-
mically able to manufacture a com-
plete car by itself. According to my
information different factories import
from 30 to 40 per cent. of component
parts of an automobile from U.S.A.
because it is cheaper to import them.
I therefore venture to make a hum-
ble suggestion to the Government that
in view of the valuable experience
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gained by them during the last ten
months they should reconsider the
situation and refer the whole question
back to the Tariff Commission. It
will be remembered that the Minister
for Commerce and Indusery while
addressing a Press Conference in
June last year has said that owing
to the reduction of import duties on
completely knocked down shipments
of automobiles the selling price of
vehicles would go down between 10
to 12 per cent. and that the Govern-
ment would watch the situation very
carefully. Since there is no appreci-
able reduction in prices of vehicles
imported after 1st of June 1853 it is
all the more necessary that the matter
should be referred back to the Tariff
Commission.

Lastly, I find in the Budget a sum of
6,11,00,000 has been allotted to khadi,
handloom, cottage and small-scale
industries as against 4,13,00,000 al-
lotted last year. This is a very wel-
come move and it shows the anxiety
of Government to help these
industries. But in order that the full
use of money be made, I would
suggest that the burden of marketing
the products should be taken off the
shoulders of people engaged in the
manufacture as they have no retain-
ing power and as such they are likely
to undersell their products and thus
suffer losses. I know Government is
trying its level best to popularige
these products. In my cpinion, the
responsibility of Government does
not end by simply providing money
as I have already stated above, they
will not only have to popularise the
use of these products but they will also
have to coax and induce Government
departments and servants to use
swadeshi articles even if they are
little dearer and crude than the im-
ported ones. People have to realise
that in doing so they are not obliging
anybody. Because if these articles
are not sold the unemployment in the
rural areas will go on increasing and
ultimately it may cause unrest and
disturb the peace and tranquillity of
the country which we can ill afford to
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face. The Central Government should
see that the State Governments are
also active. I find in my State that
.due to-the direct influence of Gandhiji,
Gramodyog was developed near about
Sevagram but it has not even reach-
ed Nagpur even when our own Gov-
ernment is functioning there. Indus-
tries like telghani, palm-gur are not
.at all making any headway. Not only
this, but bones which could be utilis-
«d as manure are being exported.

Mr. Deputy-Speaker: Order, order.
1 would urge that hereafter no Mem-
ber, including a Minister, shall come
to the Chair. Of course, I will receive
<hits, though it is not by chits alone
1 will go. Those who are anxious to
speak must go on standing from time
to time until they are exhausted, or
until I call them. And nobody shall
come and whisper anything in my
ears. It is embarrassing to me. I
would not like anybody coming to
me,

Shrimati A, Kale: 1 was shocked to
read that under the auspices of the
Bharat Sevak Samaj in the village
Kalamna, nine miles from Nagpur,
they have introduced oil-engine-driven
flour mill, oil mill and chaff cutter.
All this happened under the nose of
our Development Minister, the expo-
nent of Gandhian technique and our
Welfare Minister. If this is the spirit
of our own Ministers what can be ex-
pected from ordinary people?

With regard to handloom, I congra-
tulate the Government for reserving
B0 per cent. of sarees and dhoties for
the handloom industry and I do hope
that before the end of the present
regime 100 per cent. production of
sarees and dhoties for internal con-
sumption will be reserved for hand-
loom. In this way, Government will
earn the gratitude of millions of wea-
vers who, at present are on the verge
of starvation.

Mr. Deputy-Speaker; Shri M. D.
Ramasami The hon. Member must
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stand up. Normally, I will be calling
one hon. Member from here, two from
the front, one from the back-bench
and so on.

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas): And, from this
side also.

Mr, Deputy-Speaker: Hon, Members
must go on standing every time until
I call them.

Shri M. D. Ramasami (Arruppuk-
kottal): Sir, within the short time al-
lotted to me I shall conflne myself to
handloom industry alone. The Govern-
ment would appear to be satisfied, ob-
viously, with whatever help and con-
sideration which they suppose to have
given in regard to the rehabilitation
of handloom industry. For instance,
on page 7 of the report it is said:

“The most important of these is
the handloom industry and during
the year under review special
measures were taken to assist it,
and it is pleasant to record that
the jute industry, the tea industry
and the cotton textile industry
which are most important in our
export trade recovered from the
difficulties which they were facing
not so long ago in marketing their
products abroad.”

1 am however glad that the deplorable
condition of the handloom weavers
and the need for help to that in-
dustry had been in the past sufficient-
ly dinned into the ears of the Govern-
ment, that the Government had to
some extent come to realise the need
for their attention being drawn to
that industry. The Commerce Minister
has been kind enough to say the fol-
lowing words on February 8th 1954,
while opening the Andhra Co-opera-
tive Mills:

“For years, even after we ob-
tained freedom, we neglected the
cause of handloom weavers, now,
during the last 18 months, we
have been faced with a problem
which looked to us almost inso-
luble. We are definitely commit-
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ted to providing necessary financi-
al help to handloom weavers. I
do hope the handloom weavers
will believe with me that their
future is not in jeopardy.”

That is what the hon. Commerce Min-
ister said. But, I am sorry that the
condition of the handloom weavers is
exactly the same as it was in 1952
and 1953, The talk of economic im-
provement in the country, and the re-
liet which the recent rains are sup-
posed to have afforded to the hand-
loom weavers has absolutely no rela-
tion to them. Their condition conti-
nues to be the same. The small demand
for cloth which has come up after
these recent rains is just giving them
©one gruel meal per day. The case of
handloom weavers calls for a long-
term solution, and the remedies from
which the Government seems to draw
satisfaction are of absolutely no value
whatsoever.

For example, the reservation of dho-
ties much talked of, has meant nofhing
at all in practice. The reservation of
60 per cent of dhotis was calculated
with reference to the peak year of
production in the textile industry, so
much so, the production as per this
reservation is not only actually above
the normal production of any year,
but is also in excess of the consump-
tion figures in any year. So. the mills
are not affected at all whereas the
suffering of the handloom weavers
continues as before. The other help
supposed to have been given is with
regard to the cess on mill production.
This cess is being distributed to the
handloom Industry for its relief and
rehabllitation.

The main schemes through which
this reliet is attemptied to be given
is by enlisting as many weavers as
possible under co-operative pool by
providing the necessary wherewithal
for their share capital by way of loan
and by providing necessary working
capital to the co-operative societies
which enlist the weavers. I wish to
impress on the Government that the
co-operative societies have not been
able to attract the handloom weavers
so far. By their endeavours less than
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one-fifth of the total number of hand-
loom weavers in this country are in
handloom co-operative societies, The
reason is that the co-operative socie-
ties have not been able to attract the
weavers because they have no advan-
tage over the weavers staying outside
the co-operative pool, nor do they
have continuity of work. The
co-operative institutions are not
therefore able to induce the weavers to
stay in the co-operative pool. When
there is a slump and co-operative. so-
cleties are forced to hold up their
stocks in ‘expectation of better sales,
weavers have to be turned out and
they are not even given distress wages,
This being similar to the case of wea-
vers outside the co-operative societies,
there is no charm for the weavers to
come under the co-operative pool.

When the market is dull, the co-
operative central banks are not able
to advance to the co-operative wea-
vers' societies sufficient funds so that
they can hold on for some time and
stock their production waiting for
better ‘sales, so much so the weavers
are not able to get any work at all
and the co-operative societies are for-
ced to sell their products at distress
rates. Normally, the co-operative cen-
tral banks advance loans which work
out to about half the amount which
has been invested by the co-operative
societies themselves, so that when the
stocks of production are held up, say.
for a month or two, the activities of
co-operative socleties have necessarily
to be brought to a standstill. It is im-
portant therefore, that separate co-
operative banks to help the co-opera-
tive societies should be opened and
the cess collections diverted year after
year to provide necessary capital. The
existing co-operative central banks are
more concerned with the agricultural
needs and are, therefore, unable to
finance the co-operative weavers’
societies. With a new organisation
specially intended to  help the
weavers' co-operative socities
all the funds investad by these
co-operative socleties in other banks
could be diverted to these newly-
opened banks. These can be supple-
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mented with the cess collections inves-
ted in these banks year after year, so
that the financial position can be
strengthened and either loans can be
raised on that or deposits can be
attracted. This is the best way to fin-
ance these co-operative weavers' socie-
ties, This will be in line with the
industrial co-operative banks started
by the Bombay Government for fin-
ancing cottage and small-scale indus-
tries. Provision of working capital
alone Is not sufficient for encourage-
ment of weavers' socleties. There
must be a definite advantage to them
by way of some addition in wages.
This was possible in weavers' co-opera-
tive societies during the yarn control
days when the societies were suppli-
ed with yarn at controlled rates
whereas the weavers outside had to
pay at market rates. Now, after the
control has been lifted both the wea-
vers in co-operative societles and out-
side have to fight against textile mills
who have the advantage of having
their own yarn. Therefore, yarn must
be supplied to the co-operative socle-
ties at cheaper rates and the supply
must be subsidised out of this cess
fund—say at least by six pies per knot
of yarn supplied to weavers. This
would enable the societies to give a
higher wage to the weavers, while at
the same time they are not increasing
the price of cloth produced by societies.
While the Government has extended
similar concession to the weaving tex-
tile mills in the form of rebate on im-
port duty levied on cotton used for
manufacture of flne and superfine
cloth exported abroad, there is no
reason why this concession should not
be given to the weavers’' co-operative
societies. namely, subsidising of yarn
supply to the societies. Besides this, I
wish to impress that the difficulty
which stands in the way of the hand-
loom industry is due to competition of
weaving mills 'in the flelds of produc-
tion which, for thousands of years,
‘have been the monopoly of the hand-
loomn industry. While the Government
are anxious to prevent the textile
mills from introducing speedier auto-
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matic looms, lest the mill workers
should be thrown out of employment
and there should be labour trouble, is
it not fajr that some kind of considera-
tion should be shown to the handloom
weavers who are daily being thrown
out of employment in thousands on ac-
count of production by the mills? I
request the Government that the pro-
duction of saris and dhotis, grey and
coloured, may be reserved for the
handloom industry and that the wea-
ving mlls should be switched on to
other varieties of production which do
not come in for competition with the
handloom industry.

As a long term measure to help the
handloom industry 1 would like to
point out that the handloom industry
should be freed from its dependence
on the spinning mills for their yarn.
On a careful calculation we find that
the handloom industry, with its meagre
capital investment, is able to produce
cloth at about the same price as mill
cloth, Only the handloom weaver is
paid a very meagre wage. Similarly, we
find that the hand-spinner, work-
ing on the charka is able to produce
10 counts yarn at Rs. 12-8-0 a bundle
of 10 pounds. Only he is getting a
starvation wage, Seventy five per cent.
of the yarn consumed by the hand-
loom industry in our country is below
40 counts. It will be therefore advis-
able to entrust the production of this
variety of yarn to hand spinning on
multi-spindle charkas which would be
.able to produce yarn at the same cost
if not cheaper, At the same time, this
would enable the cottage spinner fo
earn more. I request the Government
to start research in this direction and
devise a multi-spindle charka which
could be worked in the cottages
so that the handloom industry can be
freed from its dependence on mill
yarn.

One of the schemes for the utilisa.
tion of the cess fund is the opening of
co-operative textile mills in certain
States. In the Madras State two mills
have been opened in Guntakkal and
Tinnevelly. I have been requesting the
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Madras Government that the next co-
operative textile mill should be opened
at Arruppukkottai, which Is a Dbig
handloom centre and also a cotton
centre. I request the Government to
remind the State Government that the
request of mine be remembered, when
the next cess allocation is made for this
purpose.

Another important point is about
securing markets for the handloom
products internally and abroad, mar-
kets that the industry has lost in the
recent past. An effort has been made
in -this behalf by opening a Central
marketing organisation with branches
in Bombay, Madras and Banaras, and
there is a proposal to open three more
in Nagpur, Gwalior and Calcutta
shortly. External marketing is attempt-
ed to be promoted by marketing offi-
cers stationed at Rangoon, Singapore,
Baghdad and Colombo. Above all, it
is gratifying to note that there is a
proposal with the Government to start
a State Trading Corpgration for the
export of handloom cloth. I hope the
Government will pursue the proposal
to a successful end and finalise mea-
sures which would ensure a stable
and permanent market inside
India and abroad for handloom pro-
ducts,

Shri R. K. Chaudhurl (Gauhati): I
have a peculiar way of judging a
Ministry on any particular subject. I
judge according to the sympathy
which a particular Ministry shows to-
wards my State of Assam. Judged by
this standard, I have a mixed opinion
about this Ministry. On the one hand,
1 praise this Ministry in respect of
particular matters which they have
done; on the other hand, I have
rather adversely to express my opi-
nion about them so far as the hand-
loom industry is concerned.

I take it that the hon. Members of
this House know that Assam is main-
ly depending on the handloom indus-
try. In every household in Assam,—
I am not tired of saying it in this
House—there is one loom at least if
not more than one, in which the wife
and also the daughter and daughter-
in-law take turns in weaving. But,
a large majority of these looms are
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lying idle because there is not enough
yarn. We do not get enough yarn. I
must say,—I1 will be glad if I am cor-
rected—that nothing has been done
for the State of Assam to help these
people,—they are all women-folk—to
utilise their looms. In this brochure
no mention of Assam has been made
with regard to the handloom industry.
I have approached several people, I
have gone from door to door, from
pillar to post, making the request that
at least one spinning mill should be es-
tablished in Assam. The Govern-
ment were pleased to make, sometime
ago, a certain number of spindles
available to Assam. But, because the
Government of Assam could not fur-
nish the requisite security, these spin-
dles were sold to people outside the
State of Assam. That, I consider, is
a very regrettable state of affairs.
Yarn is in so much demand there; the
looms are lying idle. We do not have
the ambition to have a full-fledged
textile industry. We had that ambi-
tion at one time. Immediately after
the war, some private people wanted
to start a textile mill. But, the Gov-
ernment said, we ourselves will start
a mill, you need not bother about it.
Ultimately, the Government failed tc
do anything in the matter. The grant
which was given by the Government
of India was withdrawn and the Gov-
ernment of Assam says that it can-
not start any textile mills. Private
enterprise was checked at that time;
now a State enterprise is said to be
out of the question. I have not been
tired of bringing this matter to the
attention of the Ministry both in my
interviews with the hon. Minister for
Commerce and Industry as well as
on the floor of this House, and I
have repeatedly mentioned this re-
grettable indifference, to this vital
matter,

In this connection, I would like to
bring to his notice another important
matter, which must be well known to
him, that in Assam there is not one
jute mill although jute is grown there
in abundance and although that jute
is of number one class and that jute
is being exported. Of course, Pakis-
tan grows better quality jute. But,
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in India the Assam jute is the first
class one. All that jute has to be
parted with by the producers at a
nominal price because we have not
got a mill there. There is the bottle-
neck of communications and the jute
could not be exported easily and
quickly and therefore most of the jute
is not being utilised or is not getting
a proper price which they would be
getting if a jute mill had been estab-
lished there. On this point I want a
specific reply from the hon. Minister.
There was a suggestion some time ago
that the Government of Assam would
be given ample finances so that they
may start a jute mill, with 51 per cent.
of the shares held by the Government
of Assam and the remaining 49 per
cent. by private shareholders. But, I
do not know if the proposal is still
there or whether the Government is
going to do anything in the matter.
I have said more than once, that un-
less you make Assam prosperous, un-
less you bring Assam up to the level
of the other States, India will always
remain vulnerable. India will not get
that protection which it would get if
it made Assam healthy, vigorous and
economically sound. That should be
the first duty of the Government of
India. The British Government had
realised it too late during the war.

4 p.M,

Mr. Deputy-Speaker: I have asked
even Ministers not to ecome to the
Chair. Hereafter, even Ministers may
send chits to me, if they want to
convey anything.

Shri R. K, Chaudhuri: I now come
to the silk industry. We have plenty
of silk yarn in our State, and our
womenfolk used to make first-class
silk cloth, some of which used to fetch
very high prices; for instance, their
riha and mekhala used to be sold at
Rs. 700 even. I know of several
families and several widows who have
lived on their craftsmanship in regard
to the silk industry; not only were
they able to make a living out of it,
but they were even able to provide
for the education of their children out-
side the State. I know of several ins-
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tances like that, but all those looms
are practically at a standstill, on ac-
count of the insufficiency of silk yarn.
In this connection, 1 am glad to say
that the attention of the Government
of Assam has been drawn to one par-
ticular invention which has been made
by Shri Nidhi Ram Das, who was a
lawyer and who had given up his
everything, after the non-co-operation
movement, in order to make a suitable
invention of a spinning machine. I
do not know whether the hon. Minis-
ter has visited the All-India Khadi
and Village Industries Exhibition,
which is going on at present in Delhi.
If he had gone there, he would him-
self have seen this machine at work.

Shri A. M. Thomas (Ernakulam):
It was reported in the Press the other
day that he had visited it.

Shri R. K. Changhuri: It was re-

ported, and he has also mentioned it
here. :

I would respectfully and most hope-
fully invite both the hon. Ministers
to visit Assam once., They have been
avoiding it all along. They are the
only Ministers who have not visited
Assam so far; while all the other
Ministers have gone there, these
Ministers have been studiously avoid-
ing going there, for obvious reasons.

Shri C. D. Pande (Naini Tal Distt.
cum Almora Distt—South West cum
Bareilly Distt.—North) : Because
Kamakshi is there.

Shri K. P. Tripathi (Darrang): Be-
cause they may not return back.

Dr. Lanka Sundaram (Visakhapat-
nam): What are the reasons?

Shri R. K. Chaudhuri: They are
afraid of being entangled.

My hon. friend here reminds me of
Manipur. If the hon. Minister goes
to Manipur, he will have a very happy
time there, a happy time in no other
sense than this, namely, that he will
see first-class weaving there. In
Manipur, the women-folk make not
only dhotis and saris, but also quilts,
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mosquito nets etc. These mosduito
nets will beat any other mosquito net
manufactured in any mill, so far as
quality is concerned. But yet, only a
small sum of Rs. 40,000 has been sget
apart for the improvement of indus-
tries in Manipur. A larger sum
should be allotted for them.

While I am on this point, I would
once again request the hon. Minister
to go and visit the All-India Khadi
and Village Industries Exhibition now
being held in Delhi. There he would
himself see at work the spinning
machine, of which mention has been
made in the Ministry’s report. I
would request the hon. Minister to
spend some time on this particular
subject. On page 47 of the Ministry’s
report, it is stated:

“India produces about 8 lakh °
lbs. of non-mulberry raw silk.
The Board is carrying out de-
monstrations and experiments
with improved type of spinning
machines, invented by Shri Nidhi
Ram Das of Gauhatl. The result
so far has been encouraging and
these machines are gaining popu-
larity in places where such silk is
being produced. A number of
improved reeling and spinning
machines have also been pur-
chased by the Board who has ap-
pointed demonstrators to popu-
larise "their use in these areas.”

But no assistance worth the name has
been given to this inventor, who has
spent his whole time on this, and
who has mortgaged his house, proper-
ty etc. in order to carry on these in-
ventions, and who is unable to make
both ends meet. He has also invented
a loom which would work automati-
cally, and which does not need the
flying shuttle to be operated by the
hand.

1 would request the hon. Ministers
to visit Assam in the near future, and
if T happen to know at what parti-
cular time they are coming, I shall
also try to be present there myself.

Lastly, I would like to say a word
about the tea industry. The tea in-
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dustry has turned the corner and is
getting on well. I am neither a tea
planter nor have I got any share in
any tea estate, but I would like to
submit one thing—and this I have
done before also—namely, that in
order to enable She tea industry to
prosper really in” the long run, we
must have an expanded market in
India itself, rather than export all
our tea to the foreign countries, where
they are getting tea at 49 d. per Ib.
whereas in India, ordinary consum-
able tea is sold at Rs. 4 per lb. Why
should there be this enormous differ-
ence, when really what we are con-
suming in India is not tea of the best
quality, but only tea dust? We do
not get tea of good quality here, and
actually that is one of the reasons why
tea is not becoming popular in North
India. There is a 'lot of prejudice
against tea, because only very low
quality tea is being sold here. I
would, therefore, suggest that the
price of tea in India should be con-
trolled. Why should we in India pay
Rs. 4-8-0 or Rs. 3-12-0 per lb., while in
foreign countries, they pay only Rs.
3 or so per 1b.? I would request the
hon. Minister to do the needful in
this matter.

The Minister of Commerce (Shrt
EKarmarkar): I rise to intervene in
order to dwell on some of the impor-
tant points that have been raised dur-
ing the debate so far. I should say
that the task on this side is fairly
easy this time, because most of the-
important ppints largely veer round.
two or three broad questions.

To start with, I might join issue
with my esteemed friend Shri Kelap-
pan, who wanted to make the em-
ployment factor the only criterion for
judging the soundness or otherwise of
our economic policies., No doubt, em-
ployment is one of the factors. He
referred us to the President’s speech
in that regard and quoted the Presi-
dent’s words as follow's:

“Freedom is not only the end
of foreign domination, but also
employment, food, shelter, educa-
tion and medical aid for everyone
in this country.”
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‘Ultimately, full employment is one
of the accepted policies of any

englightened country. In India
also, we have to develop
that policy of full employ-

ment. But in judging the economic
measures we have to take today, we
could not make the employment fac-
tor the only criterion. It goes with-
‘out saying that the measures that we
take should not add to the human suf-
fering, by increasing unemployment.

In the abnormal times which we
have been living in, since the attain-
ment of freedom in 1947, and the
aftermath of the war, with all the
abnormalities that were bequeathed
to us as a result of the war, we could
not just content ourselves with asking
‘the question, how much more employ-
ment have our economic measures re-
sulted in? We had to contend against
many difficulties. As a result of the
Partition, for instance, we were cut
-off a portion of certain of our raw
materials like cotton and jute.

We had to make up as far as possi-
ble for the production which we had
lost. Then again, immediately after
the war, as my friend doubtless
knows, there was a dearth of consumer
articles. There was a sort of pent-up
demand for everything, right from
machinery or capital goods down to
very normal consumer goods. Then
again, we had huge problems of deve-
lopment. We had to step up production.
If we were to stand back in the year
1947 and look forward to the seven
years that had succeeded, I think very
few would be the hearts which would

have thought of the situation with
-courage.

I will just confine myself to that
-section of the economic policy which
-copcerns commerce and industry. Let
us travel five years back. What was
the state of the, supplies of essential
raw materials, of capital goods and
of consumer goods then and now?
Does not my friend, Mr. Kelappan,
find today an easier market? Does
he not find that the man who goes
.round is able to satisfy himself so far
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as consumer goods are concerned with
a greater sense of satisfaction? No
doubt, it will be retorted—what about
the price factor? That is another
question. But there also there is
comfort in the fact that prices are
showing signs of stabilisation at some-
where round about 380 to 400 as com-
pared to pre-war. Inflation has come
on account of causes beyond our
control. All that we could do was to
check the forces of inflation so that we
could travel on sure ground. So I think
if we are to judge of the commercial or
industrial policy, we have to ask our-
selves about the conditions over these
7 years of achievement, according to
us, and utter failure, according to Mr.
Nayar. I am quite sure that with
him ten years hence the same speech
that he made the other day would
serve as well, for he does not know of
anything but failure. I do not belong
to that temperament or to that school
of thought.

Supposing we ask ourselves the
question, how does industry stand to--
day, whether we had to stint in res-
pect of the supply of necessary capital
goods in spite of odd situations like
the food situation and adverse trade
balances? The only answer that could
be there would be ‘no’. There is
every comfort to draw from #. The
figures of import of capital goods year
by vear have been a little more or
a little less, but we have never stinted
for a moment in respect of the supply
of capital goods. Over all that, we
had the problem of food. We some-
times tend to have a fairly short
memory, because situated as we are
in the midst of such changing times,
we tend to forget sometimes as to
what has been our situation in respect
of food, for instance. Ultimately, our
foreign exchange resources are noth-
ing as compared to the population of
India and the needs of India. In 1847-
48, we had to import food to the tune
of Rs. 5541 lakhs; in 184849 we
had to import food to the value of
Rs. 127,12 lakhs; in 1940-50, the value
was Rs. 156,44 lakhs; in 1850-51, it
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was Rs. 110,61 lakhs; in 1051-52 food
imports amounted to as much as Rs.
262,05 lakhs; and in 1952-58 it is
Rs. 175,64 lakhs. Happily for us, the
food situation has improved and we
have had to import far less this year
and maybe, again to a lesser extent
next year also.

Shri Meghnad BSaha (Calcutta—
North-West): May I interrupt? Was
not the food situation the creation of
the Government’s own policy?

Shri Earmarkar: Creation of the
previous Government,

Shri Meghnad Saha: Have you look-
ed into the Maitra Report?

Shri Karmarkar: He wants to go
in one line track which I regret I
cannot follow.

Now, here are these import figures.
Food accounted for a substantial ex-
penditure of our foreign exchange re-
sources., Well, we stood by it and we
neyer stinted by way of imports of
food. The next thing in our order of
priority was capital goods. Industry
cannot complain at any stage that we
stinted in the matter of import of capi-
tal goods. We gave it a high priority.
We stopped the import of normal con-
sumption goods like razor blades and
things like that, but we wanted to
satisfy industry with these capital
goods.

About raw materials, for instance,
we were in the midst of great difficul-
ties in these years, We struggled
hard—the country struggled hard—
and today we are in a position to say
‘Well, our industrial production is 134
and odd per cent.’ Here, Sir, I should
like to make a small correction of
what my esteemed friend, Shri Saha
sald. I am afraid in his other pre-
occupations he had no time to refer
to our publications regarding in-
dustrial production. We always give
figures in terms of quantity and of
value., When we said 134 per cent.
we did not say in terms of value
but in terms of quantity. So, Sir,

88 P.S.D.

14 APRIL 1954 Demands for Grants 4734

industry has progressed thus far; it
may not be to our satisfaction; it is
not to our satisfaction—we would like
to do more. But what has already
been achieved certainly redounds to
the credit of the country as a whole.
‘When we on this side say something,
the other side thinks that we have
the monopoly of credit. My friend,
Mr. Nayar, said ‘Well, the improve-
ment has been due to something else’.
We never claim monopoly of credit for
everything. We do admit that some-
times there are some other factors in-
volved. We have never stinted regard-
ing raw materials and happily for us,
our foreign exchange resources have
improved for the time being.,. We can-
nct say that they are comfortable but
certainly they allow us to be a little
liberal in respect of import of essential
consumer goods also. So if we view
the whole matter objectively and look
at the question as a whole—not mere-
ly a small loophole here or a loophole
there—and not view it piecemeal—no
human agency is beyond error; we
may have committed errors and im-
mediately we have had occasion to
correct them also—we have reason to
be satisfled. If we have made a
little under-import here and a little
over-import there, we have corrected
it. But by and large, any objective
observer is bound to come to the con-
clusion that so far as it lay in Gov-
ernment’s power in very difficult
times—times like the Korean war
when prices boomed up both for ex-
ports and imports, when our volume
of foreign trade rose like anything and
then came down—we have done our
best. My friend, Mr. Nayar, said ul-
timately the terms of trade have
vafied, sometimes in our favour, at
other times against us. But there are
causes beyond our control. Last year,
tea was Iin a very bad comndition. Ulti-
mately, the positlon depends upon
foreign markets also. We are not the
arbiters of the world's destiny. So look-
ing at the question in a broad manner.
if we study the whole events and
figures properly, we see that today
after seven years of difficult times, we
are in a position to tell ourselves that,
by and large, our foreign trade shows
a condition of creditable satisfaction. I
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do not say that we are dripping with
foreign exchange. Still there are
difficulties. We have still to ration
our resources.

Then, another point was made by
Mr. Nayar. He appears to be always
suffering from an obsession somehow
or other that this side of the House
always prefers one bloc. He always
has that on his mind. For instance,
he quoted something and I should not
like that misunderstanding to remain
uncontradicted. He referred to an
answer that I gave in the other House.
Now, the question that was asked
was whether our representative in the
Ceylon meeting of the ECAFE said
such and such a thing. In fact, 1
said that the Press reporter was al-
most all the time absent from the
meeting, and on the basis of his report
something occurred in the newspapers
here. Then, during the course of my
reply I said that our representative
said that for an agreement to be
successful, something more than mere
agreement had to come in. And I
made it clear that our representative
there urged for more information and
knowledge on the part of importers
and exporters of what Russia had to
offer and what Russia required, pro-
vision for payment in the case of sup-
ply of capital equipment and provi-
sion to extend the scope of a bilateral
agreement to provide for multi-late-
ral trade especially in case exports
fajled to balance the imports. Now,
if my [riend had taken care to read my
reply as a whole he would have seen
that the explanation was quite right.
Certainly, an agreement by itself wll
not result in any sort of guod unless
efforts are made by both sides to see
to it that the purpose of the agree-
ment is fulfilled. I say there is no
restriction on our side. We make only
a broad distinction between soft cur-
rency areas and hard currency areas.
Licences avallable for soft currency
areas are available for any country in
that area. In the case «f exports goods
can be sent anywhere in that area and
in import licences, subject to this
demarcation of soft and hard currency
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areas, goods can be imported from any
country. There is absolutely no bond-
age; our exporters and importers are
completely free to export or import to
and from wherever they like. Ultimate-
ly, it requires a sort of agreement be-
tween two customers, in the sense you
may offer your goods but somebody
else must be taking it. If my friend
wants any particular country or any
particular bloc to be brought in, let
him take steps to bring out what things
are available and what things are not
available. In fact, he referred to the
point in a manner as if we are abso-
lutely unwilling to get our require-
ments from those countries. I will not
take up the time of the House; but I
will say, for my friend's information
that the debate in the other House on
a resolution on this subject was of a
fairly exhaustive nature, influenced by
which the leader of his group there ul-
timately felt himself compelled to
withdraw the resolution which he had
brought forward in that House asking
the Government to enter into an agree-
ment with certain countries. I shall not
dilate on that point. .

~ The third point that I would like
to refer to is the GATT. Time is short
and I do not like to be unfair to the
House by taking longer time than is
necessary. About three years ago, we
had brought forward—and it is
available for sale—a publication re-
garding GATT. This subject has
been rather of some technical in-
terest and people sometimes do not
grasp the essentials. Someone asked
me one day, how much are we
losing on the GATT. Ultimaiely,
GATT is simply this. The General
Agreement on Tariffs and Trade is an
agreement voluntarily entered into by
certain countries, the foreign trade of
which countries, if 1 remember right,
amounts to 90 per cent. of the world
trade. They came together and said,
we come together and form  this
general agreement. It provideq for
mutual reduction in tariffs on some
mutually agreed commodities. Now, to
put it shortly, if we make a reduction
of a certaln percentage on particular
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commodities, then normally we see to
it that the other party also loses as
much, that is to say, it should be easjer
for our goods to go into that country to
the extent to which the tariffs are re-
duced. My hon. friend, Mr. Nayar, is
smiling. He has kindly promised to
spend a lot of time with me on the
GATT. Broadly speaking, GATT only
amounts to this. We could not exactly
cdleculate how much more tea or coir
we could export. We Ilook at the
agreement as a whole. One important
faétor which we are !lkely to miss is
this. We are likely to believe that we
must calculate in terms of rupees,
annas and pies the advantages. It is
not exactly that. The broad assess~
ment made in 1948 showed that at
that time the total trade affected was
roundabout Rs. 32 crores of our im-
ports. To this extent. to a small
extent relatively, we would lose on
the customs tariff. That is to say,
we are denying ourselves a small
portion of our tax earnings because
ultimately import duty is a tax on
the consumer. The considerations that
were before us were much more
important than the concessions or the
increased volume of exports. Two
years back we had a small difficulty
about jute, for instance.

Shri Meghnad Sl.lll rose—
Mr. Deputy-Speaker: The hon.
Minister does not give in.

Shri Karmarkar: In short, one of
the principles before us was that
in the case of =a country
which is developlng its industry and
therefore, developing its export
potential, in the case of such a coun-
try, it is always advantageous to be
a party to an agreement which pre-
vents or which largely discourages—
any artificial barrlers like import
control set up by any other party. Hon.
Members will. easily appreciate the
importance of this thing during the
next ten years of our develdpment.
We want the imports to be free. We
do not want any country to artificially
put up any batriers of import control
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or discriminatory treatment shutting
our goods to the advantage of some
other countries. That was one of the
principal considerations that was be-
fore us when we became parties to the
GATT, the cardinal principle being
that we give no concessions to any
country in respect of any particular
item where we have taken it under
the wings of protection or which are
likely to be protected in future.

Shri Meghnad Seha: We impose
374 per cent. on scientific goods
brought from other countries except
the British Empire and from the
British Empire we impose only 25 per
cent.

Shri Karmarkar: So. the whole
point is that in respect of our
economic policies as well, we find it
of advantage to be in the GATT.
The whole agreement is under review.
I do not like to urge any view now.
An opportunity, I hope, will be given
to the House when it will be discussed
threadbare. We have already request:
ed the various organisations to give
thelr views and by roundabout June
or July, we shall have to finalise our
views and send them to that organise-
tion. It is open to any Member to
say that it is useless to be in the
GATT. It is now premafture for us
to say one way or the other. We are con-
sideting the whole matter.

One word Sir, anq I have done.
Much has been said about the deve-
lopment of foreign trade. Whenever
ws consider ail these matters, in
addition to the other factors we must
realise that we have now come to a
time when we must think in more
and more aggressive terms of export
promotion. Many people ask us
what is the use of our foreign ex-
change resources. Why should we not
be self-suffialent? I think we do
hot go to the root of the implication
of that thing. Shall we deny ourselves
food; shall we deny ourselves machi-
nery; shall we deny  ourselves
‘4bsolutely of the raw materials that
are required? Where Is the foreign
exchange to come from unless we
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develop our exports to a larger extent
than we are doing now? We have
our traditional items of export, we
have jute, tea, mica and so many of
the conventional articles, things that
have helped us during the last so0
many years. But, it will not be
sufficlent to meet our requirements in
foreign exchange resources unless we
try to develop things. I was happy
to note that even those people who do
not read the reports published, nor
are those who are able to follow the
proceedings of the House e¢nd, so,
have not the advantage of knowing
the sort of discussion that takes place
here, are doing their little bit for this
. promotion. I myself was surprised
at this. Two years back the export
of Banarsi brocades was to the extent
of Rs. 12 lakhs but it went up to
Rs. 22 lekhs or Rs. 24 lakhs last year
and that too, much of it to the
dollar area. There is large scope for
exporting sewing machines. Many of
obur people sheer at our own products.
Those which we import may cost a
bit extra and our costs may be much
less. Time was not very long ago when
they wused to ask us whether our
bicycles become monocycles within a
month’s time. We sneer at our own
things. Other people are taking our
sewing machines. I may give a rough
idea; athousand machines a month are
exported abroad. Ultimately we have
to take aggressive steps for the promo-
tion of export.

Shri P. N. Rajabhoj (Sholapur—
Reserved—Sch. Castes): What about
the leather industry? ’

Shri Karmarkar: I am happy to tell
him that it a good shoe is°‘ munu-
factureq it is bound to find an export.
We have been exporting leather goods
also.

But, there has been one distasteful
feature of these attempts at export
promotion. The moment some of us
seem to get a good market, then there
is deterforation. I am very sorry to
say that. For instance about the
Banaras brocades much attention has
been paid to step up exports,
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but complaints have come that the
colouring of the silk is not fast and
80 on.

1 have taken a long time in an un-
expected and, to me, an unwanted
elaboration of our foreign trade policy.
But, I thought that in view of the
misapprehension that appeared to be
there over this, I might take the oppor-
tunity of utilising that much time of
the House and I content myself, at this
stage, with these observations.

Dr. Lanka Sundaram: The House
has just listened to a very interesting
speech from the Minister for
Commerce, in the course of which he
had the dexterity to answer some of
the points so far made in the debate.
He asked this House and the country
to stand back in 1947 and look forward,
and having said that he made a series
of general propositions. I happen to
have noted them down and I hope I
am not doing him any injustice. He
spoke about the manner in which im-
port promotion was made. I wish his
fact is correct. It will not be obviously
possible for me to answer him on all
points. Here are certain facts which
1 happen to have in front of me, pub-
lished in the Journal of Industry and
Trade published by his own Ministry
for the month of March. At page 415
is a tale of woe relating to the import
of machinery of all kinds including
belting. There are the figures:—

1948-49 Rs. 81:56 crores

1949-50 Rs. 10551 "

1950-51 Rs. g300 "

1951-52 Rs. 10431 "

1952-53 Rs. 8787 "
The figure for April-

October, 1853 iz Rs. 42:72 ”

I wish the hon. Minister could have
sustained the broad generalisation he
has sought to make. I have only quoted
one case because I happen to have
the figures before me. This s the
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manner in which our capital goods or
major industries are starved of re-
placement machinery, and I repeat
that these flgures are issued in the
name of the Ministry.

Shri Bansal (Jhajjar-Rewari): A
number of capital goods are manu-
factured in the country now and their
value is about Rs, 15 crores to Rs, 20
crores,

#

Dr. Lanka Sundaram: My hon. friend
has a propensity to be the spokesman
of the Government, but I will come to
him presently. I am only talking of
the statement made by the Commerce
Minister about promotion of import
trade for machinery, and this is the
record as far as it goes. Now, I would
come back to my hon. friend Shri
Bansal. Opening the debate day before
yesterday—I wish to draw your atten-
tion formally that the convention of
this House as of many other Houses is
that debates are opened by the Opposi-
tion through the medium of cut
motions, which only the Opposition
gives notice of, but I do not grudge my
friend a chance—Shri Bansal referred
to a cut motion standing in my name
and made a complaint of it. Accord-
ing to the Order Paper, to date there
are 1320 cut motions given notice of.
My cut motion was about lack of an
integrated trade policy which has led
to an all-round reduction of our over-
seas trade, and this is what Mr. Bansal

said:

“Therefore, instead of con-
gratulating the Government on
this achievement of making the
country self-sufficient in these
very essential materials, which has
been the policy of this august
House, my friend tables a cut
motion.”

A cut motion, I may inform my
friend, is intended to raise a specific
point for discussion and it has neces-
sarily no element of censure. Actually,
there are three forms of cut motions.
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Skri V. P. Nayar (Chirayinkil):
Hereafter, he will not make the mis-
take.

Dr, Lanka Sundaram: ] would
rather examine the content of his
observations. Mr. Bansal admitted
that there was shrinkage in trade, but
there are several extenuating factors
like fall in food imports, imports of raw
jute, efc.,, and that it may be that the
terms of trade have gone against our
country during the course of the year
under review, a point which my hon.
friend the Commerce Minister also
made just now. I am here precisely
raising the point, and if the hon.
Minister considers the point worth
while he may reply to it. I am forti-
fied by the report of the Ministry for
the year 1953-54, circulated to this
honourable House, and it is at page 2
where 1t speaks of the stabllity in
foreign trade:

“The value of export was lower
than before, but it showed a
healthy upward trend towards the
close of the year. On the whole
the deficit in the country’s trade
balance during 1953 was a very
small one and with a favourable
balance on the other side, it was
possible to meet our reguirements
of foreign exchange out of current
earnings and without drawing upon
our sterling reserves.”

My point is this: Is it or is it not a
function of the Ministry to correct the
terms of trade? Why have the terms
of trade gone againgst us? My hon.
friend was talking of a seller's
market becoming a buyer's market
and 80 on. The country is entitled to
know in what manner the terms of
trade has gone against this country,
and what were the steps taken by the
Government in the light of the admis-
slons made by the report quoted by
me. -

Shri Bansak I am sorry I have to

Dr. Lanka Sundaram: Unfortunately
his statement has not been looked into
by the hon. Minister as he belongs to
his side.
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The Minister of Commerce and In-
dustry (8hri T. T. Krishnamachari):
‘Why should not I?

Dr. Lanka Sundaram: It is not
necessary for you to answer him; he
wants only the headlines for to-
morrow’s paper and here are the head-
lines.

Shri T. T. Krishnamachati: 1t is a
failing that I share with my hon. friend.

Dr. Lanka BSundaram:
have your fill presently............

Mr. Deputy-§ : Will the hon.
Member kindly address the Chair?

Dr. Lanky Sundaram: The Chailr
must protect me.

Mr. Depity-Speaker: The hon.
Member need not sit down, and if he
gives in, hon. Members will interrupt
him.

Dr, Lanka BSundaram: Here are
m ﬁ:u::es which I  have got
analysed. There is a fall in imports
in this country and 1 have tabulated
the results from the Journal of Industry
and Trade, March Issue:

Machinery Rs. 104-31 crores in
1931-52, as against Rs. 8787 crores
in 1952-53, and Rs. 42:72 crores
for April-October 1853,

Maeatals Rs. 20° 66 crores in 1951~
62, as against Rs. 19'30 crores in
1962-53, and Rs. 863 crores for
April-October 1953.

Chemicals Rs. 19°20 crores in
1051-52, as against Rs, 12'68 crores
in 1952-53, and Rs. 7°25 crores for
April-October 1853.

Now, I come to exports, and let us
see how the trend of trade is. In
1850-51, cloth exports were of the order
1224 milllon yards, valued at Rs. 112-17
crores, In 1951-52, they became 388
million yards and Rs. 42'85 crores; in
1952-53, they were 583 million yards
and Rs. 5319 crores. So, in these
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three years, the quantum and value
have been almost halved. I have got
figures for gunny bags and tea, and the
story is the same there also, My
friend, Mr. Bansal, spoke about index
figures for exports and imports. I have
got the analysis of the index of imports
for 1951-52—quantumn 108, price 147.
For 1952-53, it is 74 and 128, and for
November 1953, it is 48 and 110. As
regards the index of exports, the ﬂg‘um
for 1951-52 are 89 and 178; for 19%52-53,
94 and 116; and for 1853 November,
the provisional figures are 106 and 107.
Here is a point which I would like my

hon, friend, the Commerge and Indus-
try M;tn.lxter to answer. W 15 it that
there is auqitorm fall* I k the coun-

try. lg entitled to an answer from the
hon. the Commerce and Industry Minis-
ter, anglamsomthesepomtswm
not made earlier by those who preceded
me,

Ip this debate, something was men-
tioned about private sector of industry.
My, hop. friend, Mr, Bansal, I thought,
with his spwial position as Secretary
of the £‘aderahun of Indian Chamber of
C_nmmerne would do something in this
regard when he spoke, but I am sorry
he has not done so, Here is the
annual report for 1853-54 and at page
8, there is this important statement:

“As the ownership and manage-
ment of the industries, which comes”
within the purview of the Ministry,
are in private hands, the role
which Government can play in
influencing their development and
extension is an intricate ome.”

Then, it says at page 5:

‘Wo doubt, it has extensive
powers of control. As a rule, how-
ever, the exercise of such controls
is negative in character. They can
prohibit certain acts, but they
cannot in the manner in which
they are customarily exercised, be

to achieve positive
results.”

Here, 1 have figures worked out as
to the manner in which planned finance
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has been allotted to the public and
private sector.

Expansion of industrics  Rs. 233 crores

Modernisation and re-

placement Rs. 150 ,»
Wﬂhﬂs C‘piml Rs. 150
Depreciation, not cov- .

ered R’- 80 "

Total Rs. 613 crored

The resources are also listed:
Foreign investment Rs. 100 crores
Corporate Savings Rs. 200 crores

New Issues Rs. 90 crores
Asgistance . from
public sector Rs. 5 crores

Refund from excess
profit tax deposits Rs. 60 crores
Industrial Finance
Corporation
Banks and other
resources of

Short term finance Rs. 158 crores
Total Rs. 633 crores

Rs. 20 crores

I would ask a question of the hon.
Minister of Commerce and Industry,
Mr. Kﬁsh.namncharl_ Up to this mo-
ment, this House and the country in
general has no authoritative account
as to the manner in which these tar-
gets have been sought to be reached
during the preceding fliree years of
the Plan, and also the resources that
have been raised or not raised. I think
this information is very necessary for
this House before it can judge the
activities of the Commerce and In-
dustry Ministry, which I am sure, will
not continue to be negative in its ap-
proach, even as admitted in the annu-
al report, but will be more positive.

There is a lot made about increas-
ing production. I have snalysed very
carefully the production figures indi-
cated in the appendices of the Annual
Report of the Commerce and Industry
Ministry for 1953-5¢, dealing with the
calendar years 1952 and 1953. Here
is my analysis: that is to say in the
third year of the Plan period, there
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is progressive reduction in output of
existing units, I have grouped here, as
much as possible, all the information
contained in the appendices.

In the Chemicals Group, creosote,
pitch, road tar and naphtheline indus-
tries have produced less; in the Drugs
Group caffeine, strychnine, shark liver
oil and gallenicals repeat the same
story; in the Soaps Group production
of soaps in organised units has fallen
precipitately; in the Cosmetics Group,
tooth powders, face powders ang face
creams have been produced less; in the
Cigarettes Group there hag been a
fall of two thousand million numbers
in one year; in Paints Group, paints
of standard type: in Glass and Glass-
ware Group, bottles, laboratory glass-
ware and lampware; in Pottery, exclu-
ding refractories—asbestos cement
sheets, crockery, electrical porcelain
and refractories; in Plastics Group in-
Jection moulding and compression
moulding; in Leather Group, vegetable
tanning of hides and western type
footwear; In Ebonite Group there has
been less production; in Plywood
Group, tea chest quality and commer-
cial quality; {n Food Industries Group,
bigcuits, confectionary, cocoa, choco-
lates and flour milling.

In all these industries production
has fallen in 1953, as compared to
1952. Yet, my hon. friend asks me to
belleve that everything is all right. Sir,
I do not belong to that type of people
who would like to cut their nose to
spite the face. I have nothing to gain
by running down my country, or run-
ning down my Government. But this
is the record in the third year of the
Plan. Is it a certificate of health which
this hon. House should give to the Min-
istry of Commerce and Industry? The
country is entitled—the House is en-
titled—to a tabular statement of the
results achieved in the private sector
in consaquence of the ministrations of
the Ministry, to whose care the pri-
vate sector is entrusted.

8ir, I do not wish to take much
time, but I would like tire hon. Minis-
ter to reply to three brief points which
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I am making, during the course of his
reply to the debate,

Times outl of number this House, and
I have also taken some part in this par-
ticular question, has asked for a ba-
lance-sheet of the operation of Imperi-
al Preference. My hon. friend has just
quoted a book of 1849 dealing with
the GATT. We are in the year 1954. I
am sure I am not misquoting my hon.
frier:d, Mr, Krishnamachari, when 1
say that he has given us an assurance
on the floor of this House that an
examination is under way and a re-
port is beilng drafted which will be
made available, Of course, in the cur-
rent filnancial year there is a little
dent made in Imperial Preference on
account of lowering of preference on
certain types of imported motor cars.
I also know that a few weeks back the
GATT had given permission to this
country to negotiate on tariffs with a
limited number of countries to which
my hon. friend has referred. But that
is not the point at issue, the point at
issue being a complete analysis of the
operation of the Import and export
schedules with Imperial Preference,
so that the country can know exactly
as to how it is operating. Very wide,
sometimes extremely wide, statements
are made that the balance of payments
is not against our country. But that is
not the answer which this country is
entitled to. and I hope the hon. Minis-
ter will make a statement in reply to
the debate as to what happened to that
enquiry, where that report is and
when that report will see the light of

day.

My second point is tiris. Here is a re-
port called thre Report of the Working
Party on the Cotton Textile Industry,
presided over by Shri Ramaswami
Mudaliar. The Committee was appoint-
ed on the 13th of November 1949. The
Committee signed its report on the
22nd April 1852, The report was print-
ed on the 28th of January 1953. The
report runs into 613 pages. It contains
92 recommendations. But even before
the Report was made avallable to the
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Public, the Government of India have
appointed the Kanungo Committee on
the 20th November 1953. I have before
me the terms of reference of both the
committees, and I make bold to say that
there is hardly any material difference
i the terms of reference. But what
happened to this report? It is priced at
Rs. 14-10-0 each. Has the Government
considered the recommendations of this
Report? If so, what action have they
taken? Why should another committee
be appointed now in November 18537
And when its report comes what hap-
pens to this report? The country iz con-
fused about this, and is anxious to
know how much of the tax-payer's
money it has cost to produce the re-
port. The House will recollect that a
similar attempt was made in regard
to the Central Tractor Organisation. I
deprecate very strongly the tendency
on the part of Government to appoint
committees light-heartedly and not to
say anything about the recommenda-
tions. I hold no brief for any commit-
tee or its recommendations. But
enormous money of the tax-payer Is
involved in the activities of the
enquiry commitees and the publication
of their reports. I would like to know
from the hon. Minister as to what
happend.

And finally! I will give you the
story of this fountain-pen. It is a pen
which is manufactured, hundred per
cent, in Rajahmundry in Andhra
State, Two years back I had written
to my hon. friend the Minister that
this firm wanted a licence for
Rs. 10,000 worth of material to be im-
ported from Germany. This firm has
been In existence for the past thirty
years, to my personal knowledge.
Mahatma Gandhi visited this factory
twenty years ago and gave a most
elogquent certificate. The President of
the Republic, Dr. Rajendra Prasad,
purcnased several pens a few months
ago for presentation purposes. Two
years ago, I wrote to the Minister
about this industry. It is a cottage in-
dustry; it is an industry which is well
known. There are two or three other
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units, I got a reply from one of his
functionaries a few days after that it
is being attended to. I have had no
further reply. I am not cavilling at any-
body. I have no interest in this firm.
I make a reference to this because
there is a lot made in Chapter X of
the Annual Report about the assis-
tance given by this Ministry to cot-
tage industries. Here is a letter from
this firm;—I will not give the name
of the flrm, because I am not inter-
ested in publicising the firm.

“We were granted an import
licence No. 899632/53/AU/MDR,
dated the 11th June 1858 to im-
port Cellulose Nitrate fountain
pen .tubes in the period July-
December 1953. As the period of
validity is small, it was extended
to 31-12-53 as desired by the sup-
pliers. Accordingly the suppliers
despatched the goods on the last
date of the expiry of the renew-
ed licence, leaving a balance of
48 lbs. of fountain pen tubes out
of the order of 50 lbs., since re-
jected by the Examiners of the
suppliers. We once again applied
to the Deputy Chief Controller of
Imports, Madras, for the sanc-
tion of a licence to the balance
quantity of 43 1lbs.”

From pillar to post these industries
are going now. This is one of the very
important industries in the industrial
development under the Five Year
Plan. Papers publish reports as to the
manner in which licences are given
for assembling Waterman’s and Par-
ker fountain pens. This fountain-pen
industry has been in existence for a
number of years on a cottage basis. I
ghall not read this paper—every hon.
Member knows it—which speaks of
licences being granted to relatives and
friends of people in high offices. I am
not here to speak against any officer.
of Government. But I think the coun-
try is entitled to an answer. This is
the story of this founfain-pen.

Shri G. D. Somani (Nagaur-Pall):
Mr. Deputy-Speaker, the remarkable
and continuous Increase in industrial
production bears ample testimony to
the very positive and helpful policy
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of the DMinistry of Industry and
Commerce in assisting the industries
to tide over their immediate difficulti-
es. In textile and cement industries
production during the last year was
record production and even exceeded
the target laid down in the Five Year
Plan. Sir, it had been the experience
of industries to find that Government
Departments used to act in a belated
manner under the sheer burden of cir-
cumstances when sufficient injury
was done, but recently we have
found that the Ministry, so far as the
immediate problems of industry are
concerned, have taken certain prompt
decisions which have enabled the in-
dustry to tide over their difficulties,
not only to maintain, but even to ex-
pand their production in various fields.

Speaking specially about the textile
industry we find that the Government
of India took prompt declsions in the
matter of adjustment of export duties
and excise duties at a time when the
industry was faced with a critical
situation and was in a position where
several units would have had to cur-
tail their production. These measures
had helped in restoring the industry
to its normal working. The measures
which the Government took in Octo-
ber really indicate how our export
trade in textiles—about which my
friend Dr. Lanka Sundaram was just
now referring—has been restored
and how it is possible to hope today,
looking to the figures of the last quar-
ter, that the textile industry may be
expected to achieve its target of ex-
port of 1000 million yards during the
current year. All this is due to the
prompt measures about which I refer-
red and in this connection I also wel-
come the initiative which the hon.
Minister toock some time ago in
sponsoring the establishment of an
Export Promotion . Council, which
when finally established, I have no
doubt, will go a long way In keeping
our export irade on the basis on which
we have developed during the last
few years.

Having sald so much about the im-
mediate troubles of the industry, I
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wish I could say the same thing about
the long-term needs of the industry
about which, I think, the Ministry
should devote more attention and
take more positive measures if the
ground that we have gained in the
production of various industries is
to be maintained. Now, coming to the
various - problems which face
the industry from the long-term
point of view, I would like, firstly, to
draw the attention of the hon. Min-
ister to the important problem of
rationalisation and rehabilitation. 1
am aware of the controversy that has
been aroused about this rationalisation
and I say that nobody connected with
the industry does want that a large
body of workers should be thrown out
of employment by any drastic plans
of rationalisation measures. What is
however wanted is that with the good-
will on both sides, some #sort of a
sclentific and long-term formula can
be worked out which would enable
the industry to introduce rationalisa-
tion measures which will not only
benefit the industry and the consum-
er, but in the long run will also
benefit the labour as well, It has been
the experience of other countries who
have adopted these rationalisation
measures, and here 1 am Eiving a
brief extract published by the United
States Chamber of Commerce of
America which clearly shows how in
that country, these rationalisation
measures added to the income and
prosperity of the working class itself.
The review says:

“The industrial history of the
United States shows no basis for
the belief that the overall effect
of new inventions and new machi-
nery is the displacement of work-
ers, the U.S. Chamber df Com-
merce pointed out in a recent
news bulletin. On the contrary,
the Chamber said, new Inven-
tions and new machinery over a
span of years have created new
jobs, greater national and per
capita income, and higher stand-
ards of living.”
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The review continues further:

“Adoption of new inventions
and displacement of old products
by new ones has sometimes caus-
ed local unemployment, or loss of
jobs in particular industries. But
over a span of years, the end
result has been one of increasing
mechanisation, followed by high-
er standards of living for more
people, and more and better jobs.

Our industrial history has
shown that workers must produce
more for per capita income to
rise, and that labour must have
more and better tools and machi-
nery #0 increase its productive
mmr.l)

I do hot want to give further extracts,
but the fact remains that rationalisa-
tion is as much from the long-term
point of view in the interest of
labour as in the industry and con-
sumer. The problém of rationalisation
which has now come to the forefront
should certainly be discussed in a dis-
passionate manner, and I, in this
connection, also welcome the sugges-
tion that a comprehensive enquiry
may be made into the pros and cons,
into the advantages and disadvgntag-
es of this rationdlisation move.

Linked with this is also the ques-
tion of rehabilitation and here I am
sorry to say that the Ministry has not
given any attention as to how our
various industries which have now
attained such high production, will be
able to meintain the same in view
of the very deplorable condition of
their machinery and plant.

Again, speaking about the textile
industry, I can say from personal
knowledge that most of the mills
have got machineries which are very
old, almost twenty-five years and even
beyond, and unless the industry is to
be enabled to replace its worn-out
plant, thep the time is not far off when
it certainly will not be able to come-
pete not only in the internal market,
but specially in the export market
where we have been able to build a
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valuable export trade which in the
current year is expected to reach the
target laid down for the industry. It
is, therefore, very vital for our eco-
nomy that this question of rehabili-
tation should be properly examined
by the Ministry and prompt measures
should be taken well before in hand
so that this process of modernization
is taken in a scientific manner and
sufficiently before-hand without injury
being done to the industry by these
old machineries and plants which
have been working in most of the
mills, not only of the textile industry,
but also of various other industries.

In this connection I may also draw
attention to one of our major indust-
ries like jute, where again the com-
petition from Pakistan and various
other countries will place the industry
in a most awkward position unless
this question of rehabilitation is tack-
led satisfactorily. So, I want our Min-
istry to give more attention. I know
the hon. Minister made some refer-
ence about this in his speech in bom-
bay recently, when ke said that he
would like to examine and discuss
this matter. Sijr, mere discussions
in absence of a concrete announcement
of the Government’'s policy as to how
and in what manner they propose to
deal with this matter, will not lead
us any’further. This question has been

fire for a long time and I
would, therefore, once more take this
opportunity of inviting the prompt
attention of the hon. Minister that
this vital problem should not be ig-
nored.

Now, another difficulty about whidh
I would like to draw attention is about
the policy of the Ministry in fixing
the prices for controlled goods, Here
again, I have got a study made by the
Association of Indian Trade and In-
dustry Bombay during the last year
about two important industries of
steel and cement. I am not talking
here about the representations which
the industry might have made to the
Ministry, but the way in which the
Ministry even turned down the recom-
mendations of their own body, the
Tariff Commission, a scientific and a
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high-power body, clearly indicate that
the policy of the Government is not
realistic to the development which
we all desn‘e Here are certain fig-
ures which the study reveals:

“A recent study of the financi-
al trends of the iron and steel in-
dustry, made by the Assoclation
of Indian Trade and Industry
show that Government's pricing
policy, based upon a return of 8
per cent. on gross block left prac-
tically nothing for dividends and
allocation to free reserves.

Thus, for instance In 1951, in
the case of the iron and steel
industry, of the 8 per cent. allow-
ed on the gross block, tax provi-
gion absorbed 57 per cent., profit
sharing bonus to labour absorb-
ed about 1-5 per cent. and manag-
ing agents' remuneration about
1 per cent. In the case of the ce-
ment industry, tax provision ab-
sorbed 54 per cent., profit-sharing
bonus to labour 1:1 per cent. and
managing agents’s remuneration
1'7 per cent. of the 8 per cent. re-
turn on gross block. In the case
of both the industries nothing
was left for dividends and for al-
location in reserves.”

3 p.ML

This policy of fixing the prices for
controlled goods in a manner which
leaves nothing not only for dividend
but also for certain reserves for re-
habilitation and other development
purposes, leaves much to be desired.
Specially, when the Tariff Commission
appointed by the Government them-
selves, after elaborate and sciemtific
enquiries, have made their consider-
ed recommendation, there is no rea-
son to just ignore them and tuin
down those recommendations, in view
of the facts revealed that these prices
do not leave a fair return to the in-
dustry.

Coming to certain other difficulties
of a minor nature, I would like to
draw the attention of the hon Mimnis-
ter to the working of the Industries
(Development and Regulation) Act. *
When the amending Bill was under dis-
cussion, an assurance, I think, was
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given by the hon. Minister that it is
not the policy of his Ministry
to interfere in the day-to-
day working of the industries and
that proper measures will be taken
to ensure that the industries are not
handicapped. On a recent reference
to the Ministry, it has been 1nade
clear to the textile industry that if
any mill wants to change a label or
a trade mark or the number, that
mill must apply to the Ministry for
a licence. The 400 and odd textile
mills in the country have to change
their sorts, labels and numbers every
now and then. It certainly canmot be
the intention of the Ministry to insist on
each and every mill to apply to the
Ministry and wait for the licence for
producing any new variety, or for
changing any number or label of am
existing varlety. We were really
surprised to find this interpretation
belng put by the Ministry. Certainly
this is a matter which the hon, Minis-
ter should look into. Otherwise, it
is bound to cause dislocation and in-
terference in the day-to-day working
af the industry. Our Prime Minister
wiso said the other day in the Fede-
ration meeting that if the private sec-
tor is to develop, it should be allowed
to function properly, sublect, of
course, to certain overall restrictions.
This is certainly of no real economic
significance. If the Ministry should
choose to insist on the mill to apply
for a licence everyday when it wants
to change a certain variety or a cer-
tain mark, it is something beyond
what was intended. There must be
some misunderstanding somewhere
and it is desirable that the hon. Minis-
ter should clarify the position so that
the mills may not be harassed in
thelr day-to-day working.

Shri Heda (Nizamabad): In my
opinion, the problem that our coum-
try faces today is the problem of un-
employment. 1 am glad to see that
many friends from this side of the
House as well as from the other have
expressed their views on that. This
* unemployment problem, again, has
two aspects, one of production and
the other of marketing or consump-
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tion. So far as production is con-
cerned, we are not hard-hit. In fact
I am one with the hon. Minister for
Commerce when he said that the
position in regard to production and
availability of goods has eased, In
spite of the assertion by my hon.
friend Dr. Lanka Sundaram, the fact
remains that today in the market,
whether it s consumer goods or
goods of other types, they are avail-
able freely and no hardship is felt.
Therefore, the main problem that re-
mains today is the problem of market-
ing these goods, or consuming these
goods., For the consuming of these
goods, various measures have been
adopted. One of them is the raising
of the standard of living of the peo-
ple or increasing the purchasing capa-
city of a large section of cur people.
With that end in view, Government
have taken up many welfare activi-
ties. Another measure, which is a
very commendable one, Is the great
fillip given to handicrafts and village
and cottage imdustries,

I should like to take this opportuni-
ty of advocating the cause of one of
such village industries, with which I
happen to be associated myself: I
mean the industry of bee-keeping.
This industry has got a speciality of
its own. Firstly, unlike the other in-
dustries, it does not come into clash
with any other industry, large-scale or
small-scale.” This industry is such
that it increases production without
harming or coming into conflict with
others, There is another aspect also.
It is an auxiliary industry to agri-
culture. It increases the yleld of
agricultural produce by 10 to 25 per
cent. on an average. Many food
crops, particularly, oilseeds need di-
rect assistamrce from bees, to give us
the maximum yleld. To the orchards,
these are more than boons. In cer-
tain cases, they have been responsi-
ble for increasing the yleld by 200
per cent. Not very much progress
could be envisaged in agriculture
without a full-fledged bee industry as
its integral part. When we think of
development of agriculture on scien-
tifie lines, I think the time will come
when like other advanced countries,
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we will have to accept bee-keeping as
an integral part of agriculture.

With this view. I make a humble
suggestion here. This industry of bee-
keeping should have been under the
charge of the Agriculture Ministry
and not under the charge of the Com-
merce and Industry Ministry. In the
meeting of the All-India Bee-keepers
Association that was held on the 2nd
of last month, in this very city, we
had passed a resolution urging on
the Government to hand over this
subject of bee-keeping to the Agri-
culture Ministry from the Commerce
and Industry Ministry. I hope the
Government will sympathetically con-
sider this matter,

The other point that I would like to
make is this. Because the other vil-
lage industries come into conflict
with the large-scale machine industri-
es, the Khadi and Village Industries
Board which is also in charge of this
bee-keeping industry is not able to
devote the proper time or energy to
this particular industry.

[PanpiT THAKUR DAS BHARGAVA in the
Chair)

We have noted that im 3pite of the
very high personnel that are there in
the Khadi and Village Industries
Board, particularly its Chairman,
whose patriotism and sincerity nobody
can_doubt,—he is ome of our A men—
I feel that things would have been
much better if this bee-keeping indus-
try had not been under the Village
Industries Board, but rather under
1 separate Board—though a small one.
[f there had beerr a separate Board,
this industry would have made very
great progress. I take this opportu-
1ity to express the gratitude that the
All-India Bee-Keepers Association
telt at the fact that for the first time,
‘he Five Year Plan has accepted this
ndustry as one of the important in-
justries and thereby has done it
jome justice.

This All-India Bee-Keepers Associa-
ion was established in 1837, It has
lone, in its own humble way, many
hings in this connection by holding
lifferent bee exhibitions, The first
xhibition was held in 1939 and the

14 APRIL 1954 Demands for Grants 4758

15th in this very year. I think that
if the Government, instead of relying
solely upon their own personnel, upon
their own high salaried officers, ac-
cept the voluntary co-operation that
is offered by the workers who are in
the fleld for more than 20 or 25 years,
things could be dome with less money
and better results could be achieved.
In this regard, the problems that we
face are very few. I think there are
only three problems which need to
be attended to by the Ministry, The
first and the most important thing is
about obtaiming bee colonies. Rearing
of bee nurseries cannot be taken up
as an occupation in our country be-
cause of the particular nature of the
industry and the novelty of it. More-
over, in the beginning, it cannot be
an economic proposition. Thercfore,
the Goverrment or the Agriculture
Ministry and their experimental farms
should come forward and rear bee
murseries and thereby make a free
supply of bee colonies to the prospec-
tive bee keepers and agriculturists.
If this is done, a very big thing would
have been achieved and the first and
foremost hurdle in the way of the
agriculturists and bee-keepers would
have been removed.

I would also like to say a word in
regard to the manufacture of the bee-
hives as well as the other implements
which are needed by this industry.
The Labour Ministry had taken one
good step in this conmection, by ask-
ing their training cemntres top manufac-
ture beehives, but I do not know for
what reasons they have stopped it
now, The result is that the pecple
are not able to get them,

The second point I would like to
deal with in regard to this Indusiry
is in regard to marketing. Honey has
got no proper market, and therefore,
Goverrment should come forward
with some sort of marketing scheme,
and assure the people that the honey
that is supplied under a particular
label is pure honey; if this is done,
there will be greater market for
honey, and the prices of homey will
alsp come down; at the same time,
the consumption will also increase,
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and the promotion of this industry
will have a further fillip.

Thirdly, Government should under-
take some sort of publicity or propa-
ganda work, as is done in countries
like the U.S.A., by having document-
aries etc. or some other propaganda
literature, whereby they could create
a consciousness among the agricultur-
ists to take up bee-keeping as a hobby
and auxiliary industry.

These are the few suggestions that
I wanted to make on behalf of the
All India Bee-keepers’ Association, of
which 1 happer to be the Chairman
this year. I hope that Government
will consider these suggestions in
right earnest, and do the needful.

Shri K, K Desai (Halar): In the
very short time at my disposal, it will
be very difficult for me tp touch the
various problems that are handled by
this massive Ministry, This Ministry
has got to hardle so many problems,
and on the way In which this Minis-
try handles them depends the pros-
qerity or economic growth or deve-
lopment of this country. Within the
short time at my disposal, I shall try
to touch some of the points only.

The latest report of the Natiomal
Income Committee, which has been
published recently, gives us certain
glaring facts, which everyone should
take into consideration. Up till now,
we have been discussing the relative
importance of the various industries,
and whether the small-scale or large-
scale industries have got any subs-
tantial importance in the économy of
our country, Various wviews have
been expressed by persons looking at
the question from various angles.
Some people are actuated by out-
dated colonial economic notions cf
the nineteenth century, regarding
large-scale production a means to
raise the ecomomic level of the coun-
try.

In spite of the fact that the Gov-
ernment of India in their Minlstry of
Commerce and Industry have given
exclusive attention to the develop-
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ment of large-scale industries and big
business let us see what the National
Income Committee says. It says that
the net output or national income
which we derive from these large-
gcale industries is only Rs. 559 cro-
res. As against this, In spite of the
various handicaps placed by our
theorists, the large-scale industries,
and also the import and export poli-
cles, the small-scale industries give to
the nation a natiomal income to the
tune of Rs. 900 crores. If I had said
this a fortnight ago, people would have
sald that it is all presumption, assump-
tion or something in the air. But fortun-
ately, I am supported now by the
latest report of the National Income
Committee.

Now, let us see what employment
is given by these two types of imdus-
tries. The large-scale industrles are
employing about 29,869,000 workers,
whereas the industries which are clas-
sed as small-scale or cottage indus-
tries are giving employment to about
1,15,00,000 workers, who are either
partially or fully employed. I do not
mean to say that the Government of
India have entirely neglected the cot-
tage Industries, during the last five
or six years, Those n{ us who have
had occasion to see the Exhibition
which is mow being held in Delhi, were
able to find that the small«ecale and
cottage industries are in 1 position
not only to raise the economic level
of the country substantlally, but are
also capable of raising the social and
cultural level of our countrymen.
Therefore, I would very humbly sug-
gest that instead of giving their ex-
clusive attention to these large-scale
industries, let the thousands of per-
sons working in the Commerce and
Industry Ministry, who are very im-
telligent, very able, and have learnt
thelr economics also very thoroughly,
devote their attention to the small-
scale and cottage industries. Let them
allow the private enterprise or the
larger industries to take care of them-
selves. They will do much belter,
evert if the whole of the Ministry of
Commerce and Industry is not able to
look after them, hecause they have
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Brown up now. Let these small-
Scale industries, which are contribut-
ing a national income of Rs. 909 cro-
res, be now exclusively attended to
by the hon, Minister, and his hundred
officers working in the Ministry, Of
course, the natural reply which I am
bound to get from the hon, Minister
is, “look here, that is not my problem,
that is the problem of the States”. But
we all know now that any economic
activity in this country is bound to
be affected one way or the other by
the policy that is followed by the
Commerce and Industry Ministry at
the Centre. So, let the Ministry of
Commerce and Industry here pay
more attention to the employment as-
pect, and expand these industries
which are already employing
1,15,00,000 people, so that they can
employ double the number; it that is
done, the question of uUnemployment
would not at all arise and the coun-
try will get prosperous

I had no intention to speak on any-
thing else today, excepting viilage in-
dustries. But my hon. friend Shri
G. D. Somani has made certifn state-
ments, harping as usual on the diff-
culties of the large-scale industries.

That is a perennial question on the
floor of this House. He has made a
reference to the rehabilitation etc. of
the various industries including the
textile industry. May I ask: who comes
in their way of rehabilitating the
textile industry? }\day I just place be-
fore him and this House certain facts
concerning the war and post-war
periods. The textile industry which
was running in a capital debt In the
year 1939 of roughly Rs. 20 to Rs. 25
crores has got at its disposal today
nearly Rs. 75 crores liquid. Now, why
should they come every now and then
to the Government and say: 'Give us
money’? They have already got at
their disposal Rs. 75 crores of rupees,
if they want to rehabilitate their jn-
dustry. Still they say: ‘No, you must
give us more money’. After all, where
is that money going to come from?
That money hag to come either from
the producers of industrial raw
materials- or the consumers or the
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wage-earners, Is it wise, is it equit-
able, when they have got glready Rs.
75 crores at their disposal to rehabili-
tate that industry, that they should
come before the people of this country
for more money? May I remind him
that during the last seven or eight
years. this Government{ has raised the
depreciation allowance from 5 per cent.
to nearly 25 per cent. in the case of
three shifts and to 20 per cent. in the
case of two shifts? In addition to that,
there 18 20 per cent. initial allowance,
as it is called. So if somebody during
the last five or seven years has put in
new capital goods, that is, new plant
straightway, within three or four years
he gets all this money back, and that
capital is available today for rehablli-
tation, if they want to. So that money
is made available to them, for putting
in a plant which is three times the
otiginal value of the plant—Now, {he
plant is worth about three times.

Then he also raised the question, the
pertinent question, of rationalisation.
Wel], that question is in the air and I
think we would have some other time
on the demand of some other Ministry
to discuss about that. I do not want
to go into details, but there is oue
thing. What is rationalisation? It
means the rational utilisation of tke
resources of the country, both human
and material, for the welfare of the
community as a whole. It is with a
view to see that the product becomes
cheaper and also better. May I sug-
gest that comprehensive rationalisation
of the industry is required to be teken
up—I mean the rationalisation of the
administration and management? Can
Mr. Somani tell us that everything
which they are managing is Al1? The
Working Part's report, to which my
friend. Dr. Lanka Sundaram, made 2
reference, has exhaustively dealt with
the question of the textile industry.
There is good food there not only for
thought but for implementation by the
Government. Let the Government
take these recornmendations into con-
sideration and then they would have
rendered a rationalised serivee not only
1o the textile Industry and to other
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industries but also to the community
as a whole. That is all T would like to
say at this juncture on the point which
my frlend, Mr. Somani, has raised.

Now, Sir, with regard to the question
of rehabilitation, I would like to make
a humble suggestion to the hon. Minis-
ter. Let the time of this House now
not be wasted on this issue. Let him
appoint an entirely official committee
of technicians and an auditor and let
them place ,before this House and be-
fore the country what are the require-
ments of all the industries so that the

present production can be malntai.ned..__
I want that to be done, so that we

may know one way or the other. In
my opinion, the Working Party have
made certain technical suggestions.
They say to what extent the textile
industry requires to be attended to.
Then there is the jute industry. ¥t is
no use talking in the air. Let us collect
the data and facts and then we will
know—the country will know—how to
rehabilitate the industries in the
interests of the country. That is a
suggestion which I would place before
my friend, the Minister of Commerce
and Industry.

There is one more point and I have
done. My friend, Mr. Somani, and
most of his colleagues of his way of
thinking, in season and out of season,
straightway refer us to the USA. From
our present economy and from our
present industria) development, he
would like straightway to take us to
the stage of development of the United
States of America’s economy. May I
say that even wiser people than us, a
fairly industrially developed country
like UK, sent a Mission about six or
seven years back to America to see if
some of their techniques could be uti-
lised in the United Kingdom? The re-
port that they have submitteq is that
there is no use going in for the USA
type of production. That is the con-
clusion they have reached. The result
is that UK decided that its industries
should develop according to its own
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environments. In the same way, we
should not look at what others have
done. Of course, if there is some ad-
vantage, we may adopt it. But what
is necessary for our progress,—human,
economic and material—is that we
have to cut our coat according to cloth,
and make progress in our own way,
and not to get miserable by placing
before us certain aspirations which
cannot be fulfilled, unless along with it
you desire to bring in exploitation and
human misery.

With these few words, Sir, I would
say that the Commerce and Industry
Ministry has shown some good results
as far as the industrial development is
concerned; because the hon. Minister
of Commerce said that we have made
an advance of 34 per cent. production.
That is fairly good. Leave it at that
angd let the Ministry devote itself to the
development of small-scale and cottage
industries.

Shri Morarka (Ganganagar-Jhun-
jhunu): I propose to speak on the cut
motions which concern the industrial
policw of our Government. Sir, I have
chosen this subject because I find nne
particular cut motion which is tabled
by the hon. leader of the Communist
Party and his two faithful followers to
gay that the effect of the present in-
dustrial policy is more or less anti-
national. .

Now, Sir, before I come to examine
the implications of our industrial
policy or its success, I would like to
state briefly what our industrial policy
{s. You know our present policy is
based on the Resolution of April 1948
which wads later adopted by the Plan-
ning Commission as the basis for
formulating the policy of industrial de-
velopment.

About foreign capital, it is laid down
in the Planning Commission's report
that since the resources in our country
are limited, since the resources
of our country are not enough, we are
going to permit free import of foreign
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capital and for that they have laid
down three conditions which, If you
like, you may call concessions. The
first is that there would be no dis-
crimination as far as the application
of the broad industrial policy is con-
cerned between foreign capital and
Indian capital. The second is that
reasonable facilities would be given for
the repatriation of such capital or for
the remittance of profits. The third is
that whenever there is nationalisation
of any undertaking, fair and equitable
compensation would be given for the
industries nationalised. I do not think
anybody can say that any of these
conditions are unfair or unreasonable
or that we have made any special ccn-
cession.

In our industrial policy, the Planning
Commission as well as the resolution
to which I have referred have allowed
the existence of two sectors, the
private sector ang the public sector.
There are certain industries which are
definitely included only in the public
sector and there are others which are
left to the private sector. Even in the
private sector, the policy of laissez-
faire, the policy of non-regulation or
the policy of non-control is no more
permitted. It is made very clear that
even in the private sector, there would
be conir~!, there would be supervision
and whenever Government finds that
any private enterprise is not working
according to the expectations, in the
public interests, the Government could
always step in and intervene. The
House will remember that for this pur-
pose the Parliament enacted an Act
in 1951 which was further amended by
this hon. House last year. Under that
Act, the Government has a right to
{nvestigate and, whenever necessary,
even to take over the management of
a concern. Not only that; the exieting
industries have to be registered with
the Gowt.; for starting new industries
or for expanding the existing in-
dustries a licence has to be taken.
There is also a provision in the Act for
the establishment of Development
Councils. On these Development
Councils will be represented all the
interested parties, namely, the pro-

88 P.SD.
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ducer, the consumer and the labourer.
The main idea behind these Industrial
Development Councils is to further the
interests of the Industry.

This being our industrial policy, I
would like to examine whether this
policy has been successful or not, and
whether it has achieved its object or
not.

For this, I would suggest five main
tests. The first test I would like to
apply is whether there has been an
increase or decrease in the overall pro-
duction of the industries concerned.
It you apply this test, we would find
that in the year 1953, our industrial
production index number came to 134
as against 128:7 for the year 1952
Even the flgure of 128:7 in the year
1952 was the highest ever since the
war.

The second test which I would apply
is whether there has been Iimprove-
ment only in the existing industries or
whether new industries have also been
started. If you apply this test, we will
find that many new Industries have
been started and for the first time in
the year 1953, we have produced new
articles.

The third test., which according to
me i8s the very important test, is the
character of our foreign trade. If the
character of our foreign trade has
changed in such a way that we have
started exporting more of manufactur-
ed goods or importing less of manu-
factured goods, then it is a sure Indi-
cation of the success of our industrial
policy.

The fourth test which you can apply
to see whether the policy has been
successful or not is to see whether
employment in the industrial sector
has increased or whether it has gone
down. This T must confess i& very diffi-
cult to say because we huve not got
the exact figures, but, it cannot be said
that it has gone down or decreased.

The last test which I would like to
apply is that of the cost of production.
Here again, all other factors being
equal and unchanged, if industrial pro-
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gress takes place then the efficiency of
the industrial units gets the benefit of
research and the cost of production
goes down. Unfortunately again we
have not got deflnite data and, in the
absence of such data whether all the
other factors have remained unchang-
ed or not we cannot say, and therefore
definite conclusion on this point cannot
be drawnm.

But, one thing is clear. After apply-
ing all these tests you have to come to
the conclusion that the industrial
policy of this country, particularly in
the year 1053, has been nothing but a
Success. Those hon. Members who
think that this policy is anti-national,
either do not understand anything of
the ‘industrial policy’ or they do not
know what is good in our national
Interests.

Another set of cut motions are about
nationalisation. These hon. Members
have blamed the Government for not
following a policy of nationalisation.
I say a word about nationalisation, I
would remind the House about what
the Planning Commission have said in
respect of nationalisation. The Plan-
ning Commission, in their report, says,
“nationalisation of the existing enter-
prises, which means the acquisition by
Government of all the existing private
assets has, in our view, only a low
priority especially as most of the pur-
poses of such transfer of owmership
can be served by judicious regulation”.

For nationalisation, there are two
things which are vital. Firstly, we
must have sufficient surplus funds with
us to pay compensation for those in-
dustries and, secondly, we must have
sufficient technical staff to take over
the management. Under the present
circumstances, when we have no suffi-
cient funds even for urgent works like
the development projects, one cannot
suggest that these should be diverted
for the purpose of acquiring the exist-
ing concerns. In my humble opinion.
it is not wise, at this stage, to resort
to the policy of nationalisation and
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lock our resources in acquiring the
existing assets rather than spending
them for renting new ones. When it
becomes necessary, in the interests of
the country to nationalise these indus-
tries, I am sure the Government would
not hesitate nor would there be any
hesitation on the part of the private
interests concerned to surrender their
interests. Sir, there is an example be-
for the House, Last year, when there
was the nationalisation of the Air
Companies, there was no heart-burning
or agitation on any side and the Gov-
ernment took over the Air Companies
and fixed compensation, The transfer
it I may say so, was very smooth.
This is all I could say about nationali-
sation as my time is up.

Shri Gadilingana Gowd (Kurnool):
Sir, some of the schemes of the Gov-
ernment to give relief to the hand-
loom weavers are really very good
but they aré not being properly im-
plemented. Several inslances have
come to my notice about the misuse
of powers by the officers in charge
of the implementation of these sche-
mes, I do not want to take up the
time of the House In narrating all
these things. I confine myself to one
or two instances of which I have per-

sonal knowledge.
’

I come from a village where there
are about 1600 handlooms. The wea-
vers have been very anxious to form
themselves into a Weavers' Co-opera-
tive Society and get the benefit of the
Government schemes. But., unfortu-
nately the Registrar of Co-operative
Socleties has refused to register the
Society. For the lgst three years they
have been making repeated requests
but he refused fo register the Soclety.
The matter was taken to the notice
of the Government of the composite
State of Madras and after one year's
correspondence with the Registrar, the
composite State of Madras directed
the Registrar to register the Society.
But, the Registrar who was very much
annoyed with this order, directed his
Deputy Registrar to supersede all the
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«<o-operative institutiong of which I
was the President, because I brought
this case to the notice of the Govern-
ment. He was not satisfied with that.
He took a petition from a friend of
his. whom he wanted to support, ob-
jecting to the registration of such a
society and started fresh correspon-
«dence with the Government request-
ing them to revise their previous
orders. On the 18th of January, 1954.
the Andhra State Government passed
‘another order saying that it saw no
reason to revise its previous orders.
Three months have already passed
.and up till now the society has not
been registered. When such is the
case, how can the weavers take ad-
vantage of the schemes sponsored by
the Central Government, enabling the
weavers to be admitted and providing
work for the co-operative socleties in
Tespect of the new weavers who have
Joined them and so on, Therefore, the
‘Central Government must have the
power to see that the schemes spons-
-ored by them are implemented by the
States effectively. If for any reason
the Government are not in a position
to enforce such orders, they must
eome forward before the House with
the necessary legislative measures to
have power to direct the State Gov-
ernments.

Secondly, there is no uniform policy
of granting licence to power-looms in
the country. There are several instan-
.ces but I will tell you only one. Two
‘merchants, one from Adoni and the
other from Yemmiganur, in Andhra
State, applied simultaneously for per-
mission for installation of 10 power-
looms each, Permission was refused
.on the ground that there was shortage
of yarn in the country. The merchant
from Adoni, however, purchased ten
power-looms and installed them with-
out permission from the Government.
“The Government, instead of taking
drastic action against him, permitted
the son-in-law of that merclant to
work four power looms on silken
yarn. The other man, who was a law-
abiding citizen, applied again after
two years and he was told that the
position of yarn was still acute and
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that of yarn was scarce in the country.
At the same time, Government per-
mitted some of the mill-owners to ex-
port yurn on the ground that threre
was excess yarn in the country. Very
recently, I understand. he again sub-
mitted an application and he has now
been told that the Government is
awaiting the report of the Textile En-
quiry Committee. God alone knows
when the report is expected to reach
the Government and when the Gov-
ernment is expected to take a deci-
slon on it. Therefore, I request the
Government to take necessary steps
to see that all their schemes are im-
plemented properly. Otherwise, the
schemes wlll remain only on their files
and that is the reason for the TFive
Year Plan not being successful

Shel L. N. Mishra (Darbhangs cum
Bhagalpur): On an examination of
the industrial policy of the Govern-
ment and the results that have been
achieved. I say that there has been
a marked increase in production all
round in the country. Although there
has been a fall in the production in
certain Individual industries. the
general index number of production
has risen from 128.7 to 134. There
has been visible improvement on all
fronts and the Government have
come to the arsistance of important
industries like tea and jute. There has
been a reduced volume of trade since
we had decreased in exports, and thie
decrémse in.exports has been balanced
by cerresponding decrease in imports.
I feel that the Government have fol-
lowed a rational policy in the matter
of foreign tra-e and it is because of
that policy that our Yoreign trade po-
sition has not been adversely affected
in spite of the fact that the world
market has been rapidly transforming
itself from seller’s market to the buy-
er's market. I would like to thank the
Government for their Initiative in hav-
ing another Development Corporation
of private interests of the country
and outside. From an examination of
the progress made in industrial deve-
lopment, it appears that our country’s
resources are not proving adequate to



4771 Demands for Grants

[Shri L. N. Mishra]

meet the requirements of our expand-
ing economy. There is dearth of capi-
tal and there is inadequate investment
also. ‘The interest of a development
economy cannot be served without
increase in the level of investment.
India’s economy will stagnate if we do
not have an increased level of invest-
ment. Therefore, I am glad to see that
efforts have been made for establish-
ment of another Development Corpora=
tion with the help of private interests
in this country and outside. I hope
this Corporation, with the requisite
help from the World Bank, will be able
to promote new industries and help in
the expansion and modernisation of
existing industries, and also in having
some new industries.

While speaking of the Development
Corporation, I would like to say a
word about the desirability of having
foreign capital also. I think foreign
capital for a country like ours is but
imperative. Our indigenous resources
are too limited and capital savings
are also inadequate. In that back-
ground we have wedded ourselves fo
a programme of expansion and deve-
lopment and wish to increase the na-
tional income and improve the stand-
ard of living of the population. In these
circumstances, rapid development of
our industries is the only way. Any
rapid development of industries of a
backward couniry and a poor countiy
like ours is impossible without for-
eign aid—both financial and also in
know-how. Indian capital has got to
be supplemented by foreign capital.
We have got to invite finance, sclenu-
fic. technical and industrial know-
ledge and capital equipment frora out-
gide. For that, a particular atmos-
phere has got to be created, Irrespon-
sible talk would make foreigners shaky
and no foreigner would like to invesi
money unless he is -assured of profi
and security of his capital.

1 would, therefore, suggest that a
cordia] atmosphere should be created.
We need not get panicky unnecessari-
ly since foreign capital invested in
India would become Indian capital
for all practical purposes and it will
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be governed by the regulations com-
mon to all Indian businessmen. There~
fore, I would say that the cry of cer-
tain interested sections against for-
eign capital is baseless.

I will next say a word about the
GATT. Dr. Lanka Sundaram and a
few others have spoken about GATT
and their arguments are more senti-
mental than objective, The House is.
aware of the fact that GATT has been
in operation “for "well over five years
and it is an international organisa-
tion like the International Bank or
the International Monetary Fund, with
certain differences in its method and
fleld of working. It has been helpful
in having expansion of the interna-
tional trade and also in the restora-
tion of economic equilibrium. It is an
assurance of the automatic extension.
of tariff concessions to all its mem-
bers and a safeguard against discri-
minatory treatment in the commercial
world,. We are aware of its help in
the difficulties experienced by the low
tariff countries and, I think it has
brought stability in the world market
and solved many international disput-
es. I may refer in particular to its
help in settling our dispute wth Pak-
istan in the matter of jute. -

I do not accept that any harm has
been done to our economy by it and
I want to know which of the protect-
ed industries has suffered as a result
of the policy of GATT. I do not think
that imports made under the policy
pursued by the Government in con-
sultation with GATT have affected our
industries adversely in any way. I do
not know if our Government has lost
in revenue on account of our being
its member. I admit that it has not
been as successful as some of the in-
ternational organisations like the In-
ternational Monetary Fund and the
World Bank, but we should be aware
of the limitations put by certain inter-
national developments since its very
birth, like the Korean War, etc. Any
arithmetical calculation of its achieve-
ments or failure is absurd and any
hasty conclusion about the utility of
this organisation is also not desirablel
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if we walk out of GATT, we should
think of our international trade posi-
tion in the absence of an international
-agreement.

Sir, the safety of the free world
lies in multilateralism and any step
in any other direction, I think, will
be harmful for us. We must bear in
mind that membership of any inter-
national organisation will certainly
put some limitations upon our indivi-
«<ual liberty and independence of ac-
tion; we cannot help it if we are to
remain in this age of internationalism,
Therefore, I would appeal to the Gov-
ernment not to be carried away by
sentiments expressed by certain quar-
ters that India should withdraw from
GATT. '

Now I will say a few words about
jute. I would like to thank the Gov-
ernment for the policy it has follow-
ed. With the knowledge that I have
about the jute industry, I can say that
but for the keen interest and active
intervention of Government, the plight
of raw jute would have been far worse
than it is today. I have studied the
gituation and I have seen that the
price that has been made available
to the growers has been Rs. 19 or 20
whereas the cost of production is re-
ported to be Rs. 17. Therefore, I should
1like to thank the Government for the
policy it has pursued. 1 feel that
because of the Government’'s policy
we have been able to Irold the foreign
market in spite of the competitions
that are growing. The growers are
particularly thankful to the Govern-
ment for the appointment of the Jute
Fnquiry Commission. I understand
the Commission has submitted its re-
port. We are anxious to know its re-
commendations and I hope the Com-
mission must have suggested some-
thing concrete to meet the problem
of rew jute. I would appeal to the
Government to implement those re-
commendations of the Commission
without any further delay.

Last yvear, I had tried to draw the
attention of the Government to the im-
pending danger to jute industry. The
House is aware of the fact that in the
Jute industry we had almost a memo-
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polistic position till very receatly.
That position is changed today. We
are facing competition not only from
continental mills but from countries
like Philippines, South Africa, Brazil,
Egypt and, last but not the least, from
Pakistan., Our position has been chal=
lenged and we have to arm ourselves
to fight this battle. Pakistan is having
a number of modernised jute mills
with at least 6000 looms and it will be
a great competitor to our industry.
Pakistan having Jgperior quality of
raw jute and distinct advantage of
modernised manufacturing mills, will
try to drive us out of the world mar-
ket. Therefore, I feel the only way to
fight it out would be—I would like to
give two suggestions: (1) to {imple-
ment the recommendations of the ex-
pert committee to improve quality of
our raw jute, and(2) modernisation
of our plants. Modernisation s the
only way to save this industry. I ad-
mit modernisation would mean addi-
tional investment. but we have no
other alternative; we must find out
money for it. I may also accept that
it will bring some adverse effect on
the employment potentiality of this in-
dustry. It is for the State and In-
dustrialists to find out some alterna-
tive employment and guarantee em-
ployment to the industrial labourers.
As a representative of the growers my
Interest is to see that the growers get
economic prices for the jute. The in-
terest of crores of growers and agricul-
tural labourers cannot be sacrificed
for the interest of a few thousand in-
dustrial labourers.

I must say, therefore, that to bring
down the cost of jute production,
modernisation is the only way and if
we have to compete in the world market
we have to modernise our jute mills.
Therefore, I would once again sug-
gest that jute mills shrould be moder-
nised and any delay {n modernisation
would be suicidal for our Industry.

An Hon. Member: Mr. Chairman,...

Mr. Chairman: Sardar Akarpuri
Several Hon. Members rose—
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Mr. Chatrman: I am very sorry the
Chair is quite helpless in glving every
Member a chance to speak.

Shri 8. 8. More (Sholapur): Two
persons are standing up at one and
the same time. (Interruption)

Mr, Chairman: I find that some hon.
Members are shouting at me, but I do
not know how to help them. After all,
the time is limited and I am ringing
the bell after eight or nine minutes.
Many hon. Members are anxious to
speak and I am here to select.

Shri Bhagwat Jha Azad: Mr. Chair-

Mr. Chairman: I have called Sardar
Akarpuri.

qrm ¥eTgR GREEYY: gwmty W,
# fuwm € % row & @ @ wwae-
Tl ol grardEnt A 3w Tewre @ W

1
:
|
1
|
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Mr. Chairman: Shri Tulsidas.
Shri TulsMas (Mehsana West): I
thank you for calling me......

Shri Ramananda Das (Barrack-
pore): 1 have been standing all the
time; but I have not been called.

Mr. Chalrman: What does it matter?

Shri Ramananda Das: I have been
standing; they have got five chances.

Mr. Chairman: I have told the hon.
Member that he cannot be called.

Shri Ramananda Das: You should
have told me before-hand.
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Mr. Chairman: There is no question
of informing before-hand. How could
thiz be done. It is impossible to be-
have like this.

Shri Tulsidas: I wowld like to make
a few observations with regard to the
administrative set-up of this Ministry.
I know that at present, by and large,
the problems confronting the Com-
merce and Industry Ministry are not
as many and as complex as they were
before. I also know that there is a
certain amount of better understanding
between the commerce and industry cf
the country and this Ministry and it
I may say so, this is due to the increas-
ed understanding and recognition on
the part of the Government that the
private sector has both an honourable
and an effective role to play and that
it should not be unduly hampered in
its working.

With regard to the basic problems,
I find that we have not made progress
as much as we would have liked. Even
the Ministry in the report admits that
the progress has not been as rapid as
one would like to see in this country.
1 would like to ask the Minister for
«Commerce and Industry what the
reasons are, why the pace of in-
dustrialisation is not rapid, as rapid as
%he and the industry itself would like
to see. Whether it is due to shyness
of capital as has been mentioned in
the report or whether that is due to
other causes, I do not know, The hon.
Minister is more qualified to tell me
what the reasons are, If it is a question
of shyness of capital, I do not know
why It should be shy. Whether it is
due to less saving among the people or
whether it is due to other causes, I
would like it to be clarified, because,
that is a point on which I feel that the
country would like to have some €x-
planation from the hon. Minister..

I would also like to say that the
Commerce and Industry Ministry has
to play a very important part, because
it consists of commerce and industry.
It has got a number of problems; it has
®ot Interests which are sometimes
complementary to each other, some-
times contradictory, Therefore, it has
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2 delicate role to play. Look at the
set-up. It is called the Commerce and .
Industry Ministry of the country.
You see a number of other industries
related with the different Ministries.
Take, for example, sugar and vanas-
pati. They are under the Ministry of
Agriculture. Take coal mining; it is
under the Production Ministry. Ship-
ping is under the Transport Ministry,
Banking and insurance, which play a
complementary part to commerce and
industry of the country, are under the
Finance Ministry. I do not know how
all these Ministries co-ordinate matters
when any question comes with regard
to the proper functioning of the in-
dustrieg of the country. We know and
we have several times read in the Press
that some factories have closed down
on account of lack of coal or other
materials, Often, it has happened that
manufactured goods could not be mov-
ed as rapidly as we desired. I do not
know how this co-ordination takes
place. I would llke to know whether
this lack of co-ordination—to my mind
the co-ordination is not there as it
ought to be—is any reason why a cer-
tain amount of progress Is not being
made. If that is so, then something
definite has to be done about it. Either
we should reshuffle these Ministries,
according to their importance, or we
should have some co-ordinating
authority, under which all these Minia-
tries can function as a whole.

Even the present Commerce and Tn-
dustry Ministry has under its care, not
only the private sector—the entire
private sector has to rely on this Minis-
try—but also the cottage and small-
scale industries, which are a problem
by themselves. It seems to me that if
this Ministry s going to confine itsel?
only to the large-scale industries and
the cottage and stall-scale industries,
there may even be required a co-ordi-
nator for the co-ordinating authority.
Otherwise, I do not know how this
Ministry is going to function.

The other day, when I saw the Exhf-
bition, I was really surprised to see
some of the placards that were exhibit~
ed there. I would like to bring to the
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' notice of the hon. Minister one or two

of them, just to show how things are
being propagated and illustrated. One
of the placards is to the effect that the
woollen industry gives employment to
27,000 persons, but creates unemploy-
ment in the cottage industries, [for
about two lakhs of persons.

Shri K. P. Tripathi
you contradict this?

Dr. Lanka Sundaram: Is it the
placard?

Bhri Tulsidas: Yes, the placard is
there. Another placard is to the effect
that the silk industry employs eighteen
thousand persons, and ‘unemploys’ two
hundred thousand persons.

Shri K. P. Tripathi:

Shri Tulsidas: Simllarly, there is a
placard which says that the cotton
spinning and weaving industry
employs 750,000 persons, but creates
unemployment for twenty-three lakhs
of persons. So, there is a confusion
worse confounded. I do not know what
it means.

Pamdit K. C. Sharma (Meerut Distt.
—South): Are they not entitled to have
their view?

Shri Tulsidas: I am coming to that
point. I am not saying that I am
against the cottage industries. I wish
that we must do whatever we can to
encourage the cottage and small-scale
Industries. We should do all that is
possible to see that these industries are
put on a permanent and stable footing.
in the best manner possible. But this is
not the way to say that the organised
industries are the enemies of the coun-
try. That is not the fact. The fact is
that this very Exhibition is being held
by a Board, which gets a lot of money
from the Ministry, and also from the
bigger industries by way of taxes and
cesses.

An Hon, Member:
also.

SBhri Talsidas: And the consumérs
also. The middle-class man or a man

(Darrang): Do

Very correct.

The consumers
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belonging to the lower income group,
who consumes mill-made cloth has to
pay a higher price.

Bhri K. P. Tripathi: The question I
would like to ask you is this. Do you
contradict this?

Shri Tulsidas: I do not contradict it,
but what I say is that it makes the
confusion even worse confounded.

Shri K. P. Tripathi: How can you
say that, unless you are in a position
to contradict it? (Interruptions.)

Shri Tulsidas: It gives an entirely
wrong picture. I am sorry that my
hon., friend does not understand what
I am saying. I am trying to make him
understand, but he is a little impatient.
By these placards they are trying to
make out that a lot of unemployment
is created by these organised industries.
If these cottage and small-scale indus-
tries are to produce as much as an
individual industry employing a cer-
tain number of people, they would re-
quire a greater number of people. The
presumption here is that only a certain
number of people are employed in the
bigger industries, while a larger number
in the cottage and small-scale indus-
tries are tmemloyed as a result. In my
opinion, this is entirely a misconcep-
tion, which makes confusion worse
confounded.

Ag I said earller, I have no hesitation
in saying that the cottage and small-
scale industries must be properly en-
couraged. I would like to explain
what I mean by that. We do not wan!
mere spoon-feeding, as we are trying to
do now, but we would like to see these
industries placed on a proper and
petmanent footing. That cannot be
done by spoon-feeding only; it requires
a certain amount of administrative
organisation which can ensure that
their products are sold. In most other
countries, these industries function as
complementary to the bigger in-
dustries. or they have their own
original markets. In the same way,
here also, we must have them as
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complementary to the bigger in-
dustries, or we must provide them
their own markets,

I shall just give you one instance. In
my constituency, a well-known product
known as patola used to be produced
formerly. In any marriage, the wear-
ing of this sari by the bride was con-
sidered to be an essential part of {he
marriage. It used to be sold at Rs. 200
or so before, and people used to buy
it. But during the war, the cost of
production went up, and the price of
this patola rose so high, that very few
people could buy it. And what has
happened now? These very manu-
facturers have switched over to the
production of pillow-cases, table-cloths,
curtains etc. which find an easy
market. If only you could give them
some guidance to produce something
which would be having its own market,
they will be in a position to market
their products much more easily, and
without any necessity to have a sort
of spoon-feeding, as is the case at
present.

As my time is short, I shall wind up
by saying that the private sector has
to play its part, and since the Com-
merce and Industry Ministry is the
only Ministry which is to take care of
this sector,” we would like to gee that
there is greater co-ordination in the
Ministry. Unless proper co-ordination
is there, no matter what we say, the
difficulties of the private sector, or
even these small-scale and cottage in-
dustries are bound to remain, and the
Ministry cannot function properly.

Shri T. T. Krishnamachari: I must
express my gratitude to the House for
the indulgence and tolerance it has
gshown to my Ministry. Of the twenty-
two Members who have spoken, there
were only two or three who threw
brickbats at us: and we had eur fair
share of bouquets to compensate the
injury that we sustained from these
brickbats.

Before telling the House some of my
problems, T would like to deal with one
matter that was raised by my hon.
friend Dr. Lanka Sundaram. I was
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rather agreembly surprised that Dr.
Lanka Sundaram did pin-point the dis--
cussion to one particular aspect of the
work of thig Ministry. In fact, if hon.
Members of the Opposition had select-
ed about four or five points, on which
they could have raised a discussion, as
Dr. Lansa Sundaram himself has
mentioned, we might perhaps have
been able to explain the policy of Gov-
ernment. From that point of view,
when I saw Dr. Lanka Sundaram’s cut
motion, I was really agreeably surpris-
ad.

I shall deal with some of the points.
he has mentioned. But I must refer
first to a matter in which an insinua-
tion was made by him by the flourish
of a Jjournal, that this Government
indulges in granting licences to friends:
and relatives of Ministers.

I have got a cutting here of the
Journal that he mentioned. In fact, I
also saw this Journal and got two-
copies—one at home and the other in
the office. I sent a copy to the Prime
Minister asking him to make inqulrl_es.

Shri S. V. Ramaswamy (Salem):
What is the name?

Shri T. T. Krishnamachari: [ would
rather not mention the name.

Dr. Lanka Sundaram: Do not bother.

Shri T. T. Krishnamacharl: It hap-
pened that one of the matters mention-
ed there was within the cognisance of
the Prime Minister and not of mine.
In the event, it happens that we have
a convention that if either for reasons
because we are interested in or because
we have a prejudice against any parti-
cular party or we have expressed our
view in regard to any particular party
who comes to Government for the
grant of a favour, we send it io the
Prime Minlster who either decides it
himself or sendg it some other Minis-
try of his choice. So it does happen
sometimes that even a person who, I
think, is as much a Sanyasi as anybody
could possibly be without putting on
the saffron robes like myself, has rela-
tions, and you could cut yourself off
altogether. But nevertheless, relations.
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-are relatlons until you die. Sir, it did
‘happen that at the time that I entered
‘this Ministry, I did mention to the
Prime Minister that I happen to have
-a background, which is a business
background, and I do happen to have
two sons who are doing business. He
'said this convention would seek to
protect, namely, that instructions could
be given to the office that in case of a
-discretion exercised by the Ministry at
ministerial level, the matter would be
referred to the Prime Minister. Sir,
this is a case in point which has been
referred to the Prime Minister and
dealt with by him. But the question
‘was raised by us whether we should
contradiet it. Sir, if any statement—
any responsible statement—was made,
naturally it would have been contra-

sShri V, P, Nayar: What is that article
©or commodity involved.

Shri T. T. Krishnamachari: I would
wather not mention the name of the
paper.

Shri V. P. Nayar: There is some com-
plaint about import licenceg being
granted for soda ash. I was just ask-

Shri T. T. Erishnamachari: That is a
different matter altogether. If the hon.
Member wants an answer for that, I
shall give him.

shri V. P, Nayar: Certainly.

Shri T. T. Krishnamachari: But in
‘this particular case, we felt that it was
not worthwhile contradicting what ap-
peared in that particular paper.

Shri 8. S. More: Why?

Shri V. P. Nayar: The House is
entitled to know what that article is.
Perhaps the hon. Minister may keep
the name of the paper to himself,

Mr. Chairman: The hon. Minister s
not yielding. Moreover, it is not legiti-
mate to ask the name when it was not
even mentioned in the statement of Dr.
Lanka Sundaram,
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Shri T. T. Krishnamachari: In regard
to the other matter, I shall satisty my
hon. friend. As for this, he and his
group may write a letter to the Prime
Minister and the Prime Minister would
answer. I think the hon. Member who
has access to the Prime Minister can
obtain this from him. In fact, if he
wants, I have got the entire corres-
pondence here with the Prime Minis-
ter and I think that will satisfy him
or if he is not satisfled, the Prime
Minister will be able to give him satis-
faction,

Shri V, P. Nayar: We will write to
the Prime Minister. We do not want
your advice on that matter.

Shri T. T. Krishnamachari: I never
offer advice gratuitously to people who
deserve to be advised.

So that was the point that I wanted
to mention, because it is rather embar-
rassing for me, Undoubtedly, since the
question was raised by the hon. Mem-
ber, I mentioned. that the matter was
taken up with the Prime Minister and
the Prime Minister said that no con-
tradietion was called for.

Now, Sir, since I was dealing with
the hon, Member, Dr. Lanka
Sundaram, I can perhaps deal with the
other aspects of his question, which, I
think, is really important, though even
he went off the track. He had taken
a number of figures in regard to im-
ports of machinery and felt that my
hon. colleague who spoke before me
had misrepresented facts. There is no
misrepresentation of facts at all. If my
hon. friend really feels on the basic
issue, that industrialisation in this
country has not gone as much forward
as it ought to, as was voiced by my
hon. friend, Mr. Bansal—it was also re-
peated by the hon. Prof. Saha—I do
not deny it. I accept the charge. If
I do not accept the charge that in-
dustrialisation in this country is lag-
ging behind, the Planning Commission -
would not have gone to the trouble of
revising their Plan and we would not
go to the trouble of devising ways and
means by which we can perhaps do
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something to stimulate industrialisa-
tion in this country. That is what we
feel. It has been mentioned by my
hon. friend, Mr. Khandubhaj Desai
that the reports that we have furnished
—three reports—indicate a certain
degree of complacency. I have no com-
plancency at all." I am one of those, as
I have said on a previous occasion, pro-
foundly discontented with the existing
state of affairs, and I do wish it were
possible, as my hon. frined, Mr. Saha,
said, to industrialise this country 15
times what it is today. On that, there is
no jssue at all. So what is the object of
my hon. friend, Dr. Lanka Sundaram,
preaching to the convert?

Dr. Lanka Sundaram: My short point
was this: after the third year of the
Plan, there is a fall in production. How
do you explain that?

Shri T. T. Krishngmachari: There s

no fall in production. Otherwise, statis-
tics must le. The overall index figure
does show that there is a rise In pro-
duction. So far as individual items
are concerned, they do vary. For inst-
ance, ‘take this question, of sulphuric
acild and superphosphates. Unfortu-
nately, consumption of superphos-
phates has gone down for various
reasons. It may be due to the fact that
the agriculturist does not take much »f
it. There are various other items like
that and my hon. friend need not say
that we have not reported about ft.
The Planning Commission has report-
ed. There are two reports of the Plan-
ning Commission. It may be that he
does not find the reports satisfactory,
but, nevertheless, they are factual re-
ports, and there is no use isolating an
instance here. Actually, I do get month-
ly returns of production both in the
chemical and engineering industries. I
watch them very carefully. The over-
all results may be good; individually,
there are cases where production’is no
as satisfactory. .

I will mention another case. Take
the case of diesel engines. Prior to
1952, diesel engines were on the OGL,
merely because the Food and Agricul-
ture Ministry insisted that these diesel
engines must be imported as other-

14 APRIL 1954 Demands for Grants

4790~

wise the grow-more-food campaign
would be stultified. So it was for that
reason that they were put on the OGL.
The net result was that most of the
diesel engine factories which had start-
ed here had to close down. Then in
the second half of 1052, we put a ban.
on the import of these engines, except~
ing those of 25 H.P. It takes a long-
time for the stocks to be absorbed and:
for these people to start again. In re-
gard to our 8 factories which produre-
diesel engines—the bigger ones—only
one has really produced much above-
its capacity, because it has taken ad-
vantage of the conditions and has pro-
duced with its capacity of 38,000, 3,800
a year— if the monthly averages are-

any indication.

The other factor is coming up. This
is a factor which does happen In:
private industry. It is a question of -
the private personnel finding the
money, finding the inclination as well*
as the organisation to get the goods to-
gell. So there are various ways men-
tioned when we think that the indus-
trial productlon is satistactory. The
overall production is satisfactory. I do-
admit in all conscience that in a
country with such low standards of
production, the mere fact that we are-
32 points above the basis of the index
figure is nothing to congratulate one-
gelf on. I do not want any congratula-
tions. On the other hand, I feel that
hon. Members here should commiserate
with me about the present position.

Shri Meghnad Sahy: Try to find out-
the cause.

Shri 8. 8. More: He himself {s the
cause.

Shri T T Krishnamacharl: The
trouble with my hon. friend, Mr. Saha,
is that he is a very éminent person, &
very clever man; unfortunately, he is
a little above the terra firma; he sees :
confusion In others when he has got
confused in himself that is the main
trouble.

Sir, the other point that my hon.
friend, Dr, Lanka Sundaram, mention-.
ed was about imperial preference. He.
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-asked: ‘What have you done? You have
been promising almost from 1952 that
you will do something about it'. I
know. I am not unalive to that fact
that I have been making promises to
have the matter examined. I have had
the matter examined by a depart-
mental committee and the examination
has merely revealed to me that he
position is not as bad as my hon. friend
would like to put it.

Dr., Lanka Sundaram: Let us have
copies of the report.

Shri T. T. Erishnamacharl; Actually
any departmental investigation has got
“to go through a certain procedure. The
~Government has got to make up its
mind and in due course we propose t)
publish the facts. But I really wanted
‘to0 absolve myself of that charge that
my hon. friend levelled at me that 1
“have not made an examination of that.

Dr. Lanka Sundaram: You said that
-you have made an examination and
the preliminary survey shows that the
balance is not against us. Give me the

“report.
[Mgr. DepuTvy-SPEAKER in the Chair]

Shri T. T. Krishnamacharl: It will
be given in due course, atter we have
chewed it up completely.

Sir, in regard to the Working Party,
my hon. friend—without meaning any
- disrespect to him—has been trying to
score a debating point. My hon. friend
is young. I am older. I have had the
.days when I hit the headlines and he
‘wants to hit the headlines now and it
is a perfectly legitimate ambition. In
trying to do that, I would suggest to
my hon. friend, take a bona fide case
and flog it. I do say that there are
many things in the armoury here with
which you can plerce—I am not ar-
mour-proof, I am not bullet-proaf....
Dr. Lanka Sumdaram: Tell us what

it is.

Shri T. T. Krishnamacharl: But the
“Working Party Report is the wrong
-end of the stick.

14 APRIL 1854

Demands for Grants 4792

Shri 8. 8. More: Is he not suggest-
ing violence against himself, Sir?

Mr. Deputy-Speaker: The hon. Min-
ister trusts the good sense of the hon.
Members.

Shri T. T. Krishnamachari: The
Working Party Report is the wrong
end of the stick. That report was made
at a time, as my hon. friend Mr. Khan-
dubhai Desal also bore me out when
the conditions were slightly different.
The working of controls, the modern-
isation, rationalisation and all these
problems have been dealt with by the
Working Party Report, but there were
certain other matters which wanted
a further evaluation of the factual
position, the relationship between the
three sectors, the handloom, the
power-loom and the mill industry. So,
we did feel, after a very deep consider-
ation of the Working Party Report
that we wanted further details on
these and that was why the Kanungo
Committee was appointed. While many
of the recommendations of the Work-
ing Party Report are now beside the
mark, because all the controls have
now been dropped,’'in due course,
when the Kanungo Committee gives
its report, it would itself refer to
some of the recommendations of the
Working Party Report and we should
be able to take such decislon as will
be possible at that time.

I must also make a personal expla-
nation. I do not remember having
received Dr. Lanka Sundaram’s letter.
It may be that a Minister does not
remember these things, T do remem-
ber many things and I have not been
guilty, of not answering any letter
received from a Member of Parliament
I might have been guilty of many other
actz but I have not been guilty of
discourtesy to a Member of Parlia-
ment.

Dr. Lanka Sundaram: I will send
the reply of the Under Secretary.

Shri P. N. Rajabho}: I have sent
several letters regarding the leather
industry and all that. (Interruption.)
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Shri T T. Krishnamachari; Dealing
with the various problams confront-
ing this Ministry, the House must
have realised that there are different
points of view, from the point of
view of different persons. For ins-
tance, there is the question of ra-
tionalisation, There is one point of
view expressed by my {friend Mr.
Somani, by Mr. Morarka and my
dIriend. Mr. Mishra......

An Hon. Member: They are capita-
lists.

Shri T. T. Krishnamachari: ...and
also by people like Shri Gandhi, who
is not a capitalist, I am sure, and
$Shri Jhunjhunwala, nor even 8hri
Bansal, who is . not a capitalist. There
are the viewpoints represented by the
opposite section. The only conclusion
that I can draw is that there is a
growing awareness in this House of
the complexity of the problems con-
cerning the matters for which the
Ministry is responsible, On this ques-
tion of industrialisation itself. there
are very many good examples. For
instance, there is this charge gener-
ally of Government not having pro-
moted rapid industrialisation. 1 ac-
knowledge it and I am glad that there
is an impatience which would help
us in moving forward.

Again, on the methods to be adop-
ted, contradictions appear. Mr. Tulsi-
das Kilachand asks me, why is capi-
tal shy? 1 am not a capitalist; I
never had very much of capital
Probably, if I had. I won't be here
(Interruption.) But, my hon. friend,
who knows the Bombay market must
provide the answer instead of ask-
ing the question of me. There are
some people who would like more
foreign aid; there are some others
who do not want forelgn aid
at all; they have got an Increasing dis-
like for it. But, the real point about
it is this. This is a subject on which
1 do not want to dilate. But. some-
thing was mentioned by one hon.
‘Member—I do not remember exactly
who it was—about the various figures
and he asked me, ‘What is the other
side of the medal?”” 1 agree that un-
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til last year the disinvestment was
more than the investment. But there
is also reason for drawing some satis-
faction that there has been an invest-
ment and the investment has been in
sources which produce new  goods,
whereas disinvestment has been in re-
gard to industries which are already
established, This disinvestment has
taken place merely because the Indi-
an capitalist has found money to in-
vest in those other industries. It is
not because capital is shy. The capi-
tal is shy so far as I am concerned,
but it is not shy so far as the tea
garden is concerned or a jute mill
iz concerned. It seems to woo those
people who own that capital and pur-
chase it. (Interruption.)

Again, there is this question of na-
tionalisation. Though there have been
cut motions about nationalisation,
luckily, there has not been any talk
about it, about increasing the Gov-
ernment sector in regard to industri-
es. We are asked often, why do not
Government run these industries? At
the same time, Dr. Lanka Sundaram
is one of the rigid critics of the gov-
ernmental manner ef running these
industries. He would not allow us to
start an industry, run it for some
time and make a profit, or a loss. He
would say, it is all wrong, every-
thing must be ripped open. Actually,
the House must have some patience
it it really wants the Government to
run the industries. Government are
liable to make mistakes as the private
capitalists are. After all, we know
that for every successful concern
there have been two which have gone
under, of which we do not know. If we
want to embark on industrialisation,
which is more or less the monopoly of
private enterprise, we are bound to
succeed in a large measure but we
must face also failures. But, if the
House is prepared to face failures,
I am prepared to throw in my lot, as
much as possible; with my colleague
the Minister of Production, we will
start industries and transfer them to
the Ministry of Production for man-
agement., There is no point in saying
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this is wrong, that is wrong, it must
be run on the highest administrative
lines and some losses are being made
{here and so on, Actually, in 50 many
private industries today no dividend
has been paid for so many years, even
in successful industries. (Interrup-
tion). Government monopoly means
flogging the consumer.

Shri K, P, Tripathi: It means mono-
poly failure.

Shri T. T. Krishnamachari: The
point has been rightly dealt with by
my colleague the Finance Minister in
explaining the Budget about our gen-
eral project of industrialisation. The
very fact that we have embarked on
a policy of moderate deflcit financing
is indicative of tlre fact that we pro-
pose to put a little more money in
the hands of the people so that it may
be made available for investment. But
it would not be easy for Government
to spend money in unproductive ways.
I am perfectly sure that next year
when my accounts are audited, in re-
gard to the six crores and odd of
rupees which I have spent in the
handloom and khadi and other things,
the hon. Members of this House will
again tell me so and so has produc-
ed oruy so much and so much has
been wasted. Why did you do that?
Actually, this year, I have embarked
upon a more cautious project of plan-
ning for Rs. 10 crores on small-scale
industries, Khadi and handloom and
cottage industries, There is mno use
applying a very ecritical eye, seeing
it through a microscope and saying
that there are wastages. There are
wastages there will be wastages but
the only thing we are entitled to
know is that somebody who is needy
has been benefited by it, some poor
man has been benefited by it. The
real trouble about it is this...

Shri P. N, Rajabhoj: On the Com-
mittee which has been appointed, all
the capitalist people are there and no
representative from the poor people...

Shri T. T. Krishnamachari: My hon.
friend must buy a new glass. The posi-
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tion really is this, I am asking Parlia-
ment for a straightforward decision
in this matter. You ask us to decen-
tralise; you ask us to delegate res-
ponsibility more and more to the offi-
cers so that decisions may be taken
qQuickly. If we take some decision in
this matter, at some time, some five
years hence, the Public Accounts:
Committee may say, ‘You have taken
a wrong decision’. There have been
cases in which the officers concern-
ed have been asked to be hauled up
for a lose even though the officers
were not aware of it, but also in cases.
where profit could have been made
and no profit has been made, It is
increasingly difficult. In my own
Ministry—I am not claiming any credit
for it—I have been telling my officers,
to whom we have delegated responsibi-
lities at medium levels, that I shall
stand responsible provided any ac-
tion they have taken is wrong because
of a bona fide mistake. After all,
there is this difference between me
and an officer of the Ministry. I am:
a political adventurer, and if I lose
my job, nothing happens; but a poor
officer, who has put in about 20 years.
of service, cannot afford to risk his
pension and future prospects, and,
therefore, he is very rightly afraid.
This is a thing in which the Minis-
ter must take the responsibility. It is
worth while for the Minister to take
that responsibility rather than mak-
ing them not work, and these are the
increasing difficulties which we have
to face.

Mr. Deputy-Speaker: Was there no
Public Accounts Committee in the
previous regime?

Shri T. T. Krishna-mse]:ari: The

, Deputy-Speaker should not misunder-

stand me as criticising the Public
Accounts Committee. What I am say-
ing is that there is always a risk. It
is not a question of the Public Ac-
counts Committee carping; it is any-
how a risk, and wherever a loss is in-
curred, there is a risk involved and
the officer is really afraid of taking
the risk,
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The question of trade, which was
mentioned by my hon. friend, Shri
V. P. Nayar, has been dealt with by
my colleague, but I would like to
mention one particular point—and
again I come back to Dr. Lanka Sun-
daram, Dr. Lanka Sundaram said
that “the terms of trade are against
you; why are they against you and
what have you done for it"?

Dz. Lanka Sundaram: I said “Why

dﬂnt you contro] it?”

Shri T. T. Krishnamachari: Dr.
Lanka Sundaram probably studied
economics outside India and perhaps
he has an advantage over me in the
matter of international economics. But
1 would Hke him to understand that
the terms of trade are not easily
controlled, and when they are adverse
to us, the question of dealing with is
more or less in the same way as you
deal with a skid when you are driv-
ing an automobile. When you are dri-
ving an automobile, you have not
really any control and the skid occurs.
It occurs because of certain surface
conditions. You control your auto-
mobile by going with the skid and
ultimately you succeed in controlling
your automobile, Similarly, the terms
cof trade are against you because of
& certain degree of prosperity in an-
other country; the terms of trade are
against you because the price of goods
may go up in that coumtry, In a mana-
ged economy, the adverse terms of
trade are temporary. We stimulate
our exports and reduce our imports,
but it is not a matter in which we
can control the terms of trade. I am
afraid my knowledge of economics is
perhaps limited. I thought of reading
a particular passage to Dr. Lanka
Sundaram but our library was not

ble to pick up that particular book
%om which I could define him ade-
quately...

Dr. Lanka Sundaram: What is the
name of the book?

Shri T. T. Krishmamachari: There
are a few things here, but they do
not explain them adequately, So far

88 P.S.D. .
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as the question of foreign trade Iis
concerned, there is no use saying that
something has happened bhere or
there. We can meet the situation by
negotiation. The only resource ulti-
mately available for us is to con-
tract our imports and that is in our
hands. So far as stimulating our ex~
ports Is concerned, we must adopt
conventional methods. One point
mentioned by Shri V. P. Nayar is the
business in countries with which we
have not so far been dealing with.
There are certain difficulties. Those
countries deal on & government-to-
government basis. We here deal with
private people, and it takes time. I do
not mind telling the House that the
present Ambassador of the U.S.SR. is
a very active gentleman unlike the
previous people. He comes very nfien
to the Ministry and is very anxious to
promote trade. He has suggested cer-
tain directions in which we might
proceed. These things are not done in
a day. It is rot that we have any
resistance. Some opening has to be
made.

Shri Meghnad Saha; You are not
gerious about ft.

Shri T. T. Krishnamacharl: How
could I convince persens like my hon.
friend. Who have certain qualities
which are possessed by an unnamed
animal? How could I convince him that.
I am ever serious?

Shri V. P. Nayar: What about
ECAFL?

Shri T. T. Krishnamacharl: If my
friend just goes to an international
conference. he will ind what is being
cdone at ECAFE. In any international
conference, these big blocks go on ex-
changing words and sometimes, incl-
dently, they drive a few stray shots
at poor countries like India...

Shri K, K. Basu (Diamond Har-
bour): Why not utilise that fight?

Shri T. T. Krishnamachari: We
sometimes do. On the one occasion
that I had to go to an international
conference, I did utilise the fight, but



4799 Demands for Grants

[Shri T. T. Krishnamachari]
it is not often that it can be done. My

own colleague mentioned—it is' a mat- -

ter of argument—that the officer who
‘went was the most senior officer, was
-one of the most knowledgeable officers
and in fact was one of the best offi-
cers, and there was nothing wrong in
what he had said. ] am not prepared
to apologise for it. I am prepared to
.stand by what he had said. Wkat he
said was correct. It represents my own
view and the view of my Government.
‘1 am not going to apologise to him or
to anybody else. It is not a matter
where even the U.S.S.R. is offended.
After all, that officer and the officer
of the Embassy are very good friends,
and there is no point in taking isolat-
-ed matters, If Dr. Lanka Sundaram
says something against me here, 1
give him back, but when I see him
.outside, should I turn my face a way
and not look at him even? My friend,
Shri V. P. Nayar, says the choicest
things about me here, but when I
take my cup of coffee with him, he
has got a pleasant smile outside—only
in the House he {frowns upon me.
"These things do happen. My hon.
friend said that the report was incor-
rect. Granting that it is incorrect,
there is nothing wrong about
it. The trade {is available for
‘You; you can come and do the
trade yourself. Actually, the Ambas-
sador of the U.S.S.R. stepped further,
‘"He is in contract with us and says
"“Send somebody along and let your
people know what we are doing.” It
is possible that ultimately something
“will result, but it takes time,

There is no point in my going into
detalls very long, but I would like to
say something generally about our
policy, which. I think. the House ex-

-pects me to do. The fact really is that
our major objective must be deve-
"lopment, which will increase both
production and consumption, and that
is the point that, I want t0 make to-
day. After all, there must be a sub-
stantial increase in  consumption
standards all over the country and the
standard of living has to be raised. If
that is so, we must try for more pro-
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duction, better and varied produc-
tion, greater employment and maxi-
mum trade. There is no use of our
saying that the production must be
higher even if there is no consump-
tion. It is possible that in some of
those industries which were pointed
out by my friend Dr. Lanka Sunda-
Tam, consumption has dropped and
there can be no production withput
consumption; the two things have got
to go together, On that issue, I think
there is some room for a degree of
comfort. Inspite of the fact that some
hon. Members must hold the view
that there is unemployment distrgss
and lack of purchasing power, we do
feel that there is a certain amount of
increased purchasing power in the
hands of the people. Last year the
season was fairly good in Northern
india. The season has been fairly
good all over India this year. This
has reflected itself in the demand for
cloth, demand for sugar etc. It may
be that we do not like the sugar price,
but there is.no denying the fact that
the demand has increased. I  have
mentioned on a previous occasion in
the House that when 1 went to Agra
in July last I made enquiries about
sugar consumption and I was told that
their normal off-take of 30 tons has
risen to 80 tons. :

Shrl Meghnad Baha: There is a
great demand for glass goods. We are
not....

Shei P. T. Krishnamacharl: I am
trying to glve people enough sugar.
something which would raise their
standard of living—house, curtains
ete.—and glasgware will come later.

Sir, the other factor, which the
House has to realise and which 1
think has been very well brought out
by my hon. friend from Puojab, is
about what the consumer will pay.

An Hon. Member: He spoke In
Hindi.

Shri T. T. Krishnamacharl: He
spoke in Hindi snd T understood what
he wanted to say. He has ralsed the
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.question of chaff-cutter made in Bata-
la for which they were using ball-

bearings of 2" size. They were get-.

ting these ball-bearings at Rs. 4-8-0.
We had to -protect this industry and
therefore we raised the duty. Natu-
rally the price went up and they were
now paying Rs. 9 or near about that
about which my “{riends did complain.
I quite agree that there is a very sound
ang solid basis for their complaint. If
you want an industry here, it will
have to be protected. We have to im-
port special type of steel; we have
to pay higher labour cost, pay for
special technical advise; we have also
to get new machinery on which there
is overhead tax, and the economic
cost which the Tariff Commission de-
cided was somewlere about Rs. 9.
This is the difficulty that we have.
Whenever we started an industry, of-
ten times the members have told us
to give protection. I cahnot make the
consumer pay for all time and we
have to make some reconciliation
somewhere. 1 am very glad and happy
that some section of the House did
really clap when my hon. friend sat
down.

On the question of rationalisation,
1 think my friend Shri K. K. Desal
really struck a right note. I think in
trying to advise us he, probably, gave
us the advice that an elderly person,
an elderly colleague of mine can give.
But, there are certain factors which
Mr. Somani and other people must
realise. We are not against rationa-
lisation. We believe that rationa-
lisation and modernisation are neces-
sary. I was very happy to hear speech
of my friend Mr. Mishra who spoke
about the jute industry. He ackmow-
ledged that something has been done
for the jute industry. He said that so
far as jute industry is concerned ra-
tionaliration 18 a necessity. Otherwise
what will happen is, Pakistan has got
60N0 looms this year, they will have
7250 looms next year, and 13250 looms
with three shifts they will have 38
thousand and odd looms as against
six thousand here, Therefore, they will
produce more than what we do. It is
a question of fighting the export mar-
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ket. We have to fight, but at the same
ume it is not a question which we
can decide unilaterally. There is ro
question of the industry considering
it in 1ts own light, forgetting the other

_important factors. I have mentioned

on various occasions and I have also
mentioned in three or four public
meetings that this is a ‘must’ and that
we should deal with it. Of course, we
must establish priorities. 1 can give
the instance of one particular mill
which wanted permission, whose case
we considered in detail. After discus-
sion across the table, we found that
even in that particular mill, which
had done rationalisation and moderni-
sation up to the limit of weaving,—
when it wants automatisation In weav-
ing, it has already got a certain num-
ber of looms—the period of training,
transference, and all that will take
four or flve years. So, dimensionally,
the problem is not a big one. There
is no use of my hon. friend Shri G.
D. Somani speaking about it vehem-
ently or somebody saying no rationa-
lisation. If a matter is going to be a
problem of 10 or 15 years, surely
there is commonsense among us to sit
across the table and hammer out a
prograrnme so that we will have ra-
tionalisation. but at the same time we
will not allow ]abour to be thrown
out. '

The other fact is that if we have to
consider about rationalfsation - and
modernisation. we have to consider it
now and not later. Now, we are think-
ing in terms of a Development Cor-
poration for the Government. We are
thinking in terms of other Finance
Corporations for the private industri-
es. We are thinking of giving more
money to the private sector for star-
ting industries. We are thinking
ourselves of starting industries.
So that, there is the tempo of
industrial expansion. This is the
time to rationalise because f we
rationalise now. we can take up the
frictional unemployment and make
provision for it, provided the labour
is mobile. There is no use of Dr.
Lanka Sundaram saying that labour
from Visakhapatnam will not go to
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[Shri T. T. K.rishnamachari]
other places. They will have to go and

we have got to provide for them. This

is a time to consider that question.
Let us consider it dispassionately and
not make an issue of it. Do not think
you are putting us in the wrong by
saying that this Government stands
for rationalisation and you stand for
the people who are thrown out, I am
not going to accept that position. I
stand for the people as much as any-
body else stands. I am not going to
allow any labourer to be thrown out
because it is my responsibility. I am
prepared to ask my colleague to con-
sider the question of creating a fund.
We will loan some money to that
fund. If there is a mill or a unit
which cannot provide against fric-
tional unemployment, the fund will
advance loans and when they make
money, they can return the money.
We are quite prepared to consider all
ways and means. We are quite
prepared to discuss it across the
table, with anybody who is inter-
ested. But, don't blame us because
we do not pay service to rationalisa-
tion. We realise the imperativeness of
rationalisation. We cannot continue
with no rationalisation for a period of
10 years.

Dr. Lanka Sundaram: Between the
devil and the deep cea.

Shri T. T, Krishnamachari: That is
true. But I do not propose to skip
between the devil and the deep sea
and still remain on terra firma. This
is a problem with which I am not
going to deal at great length. It is a
manageable problem, It is a prob-
lem that the Government can manage.
We can give that assurance to labour
that labour will not suffer in the bar-
gain,

Shri K. K. Basu: But people n'?ay
differ in opinion,

Shri K. P, Tripathl: What is your
position: rationalisation withh unem-
ployment or without unemployment.

Shri T. T. Krishnamachari: Rationa-
lisation without tears.

Shri 8. S. More: Of blood.
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Shri T. T. Krishnamachari: I think
there is no point in going on with
this point.

I am sorry I have not dealt with
many of the points raised. But I wi.
give this assurance to hon. Members, °
anybody wants any particular infor-
mation, I shall only be too glad to
supply that to him.

Shri Muniswamy
May I know....

Shri T. T. Krishnamacharl: I know
what the hon. Member wants.

Some Hon, Members rose—

Shri P. N. Rajabhoj): The hon. Min-
ister has not mentioned about the
leather industry.

Shri T. T. Krishnamachari: I am
prepared to give that inforn.ation to
him.

Mr. Deputy-Speaker: I have to apply
the guillotine.

Shri Meghnad Saha: He has not rep-
lied to many of the points.

Mr. Deputy-Speaker: 1 have to ap~
ply the guillotine.

(Tindivanum):

Regarding the cut motions, is there
any particular cut motion that the
hon. Members would like me to put
to the House separately?

Some Hon., Members: 1298.

Mr. Deputy-Speaker: I shall now put
cut motion No. 1298 to the vote of the
House,

The question is:

“That the demand under the
head ‘Ministry of Commerce and
Industry’ be reduced by Rs. 100.”

As the voices of ‘Aye’ are few, [
would like those hon. Members to
stand in their seats.

The number of ‘Ayes’ is nineteen,
Those against may kindly rise now.

1 find that the ‘Noes’ are in an over-
whelming majority. So. the cut motion
is lost.

The motion was negatived.
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T P.M, which will come in course of pay-
Mr. Deputy-Speaker: I shall now put ment during the year ending the
the other cut motions to the vote 31st day of March, 1955, in res-

Ithe House. pect of ‘Industries’.”

J “ _ _ DemanNp No. 3—COMMERCIAL INTELLI-
~The cut motions ‘were negatived. GENCE AND STATISTICS.

Mr. Depnty-Speaker: I will now put “That a sum not exceeding
all the demands together. necessary to defray the charges
Rs. 46,88,000 be granjed to the
President, to complete the sums
necessary to defray the charges

'Che question is:

“That the respective sums not

exceeding the amounts shown in
the third column of the Order
Paper in respect of Demands Nos.
1, 2, 3, 4 and 110 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ments rand Expenditure under the
31st day of March, 1855, in res-
of the corresponding heads of De-
mands entered in the second col-

which will come in course of pay-
ment during the year ending the
31st day of March, 1855, in res-
pect of ‘Commercial Intelligence
and Statistics'."

DemManD No. 4—MISCELLANEOUS Dx-

PARTMENTS AND EXPENDITURE UNDER
THE MINISTRY OF COMMERCE AND
INDUSTRY.

“That a sum not exceeding
Rs. 40,15,000 be granted to the

umn thereof."

President to complete the sum
The motion was adopted

necessary t{o defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, in res-
pect of ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Commerce and Indust-

[The motions for Demands for
Grants which were adopted by the
House are reproduced below.—Ed, of
P.P.]

Demanp No. 1—Ministry or CoMm-

MERCE AND INDUSBTRY.

“That a sum not exceeding
Rs. 66,198,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1955, In res-
pect of ‘Ministry of Commerce
and Industry’.”

DeMAND No. 2—INDUBTRIES.
“That a sum mnot exceeding

l'y.."

DeManp No. 110—CaprraL OUuTLAY OF

THE MINISTRY OF COMMERCE AND
INDUBTRY.

"That a sum not exceeding
Rs. 19,77,28,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1055, in res-
pect of ‘Capital Outlay of the Min-
istry of Commerce and Industry'.”

Rs. 13,11,80,000 be granted to the The House adjourned tll Two of the
President to complete the sum Clock on Thursday, the 15th April
necessary to defray the charges 1954,

| Ap——



